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11.00 hours
ORAL ANSWERS TO QUESTIONS
HON. SPEAKER: Question Hour, Q. No. 341, Dr. Shashi Tharoor.

(Q. 341)
DR. SHASHI THAROOR : Madam Speaker, I must admit that I have been a bit

surprised by the response of the hon. Minister, my good friend for whom I have a
great deal of respect, that he takes satisfaction in his answer from the fact that
according to a survey report of Transparency International, India has gone up, he
says, to 76™ most efficient civil service in the world. I am sure that this is not the
benchmark that the hon. Minister or myself or, indeed, the Prime Minister would
wish to hold India to. We would certainly want to be a country that aspires not to
be proud of being 76" in anything in the world. So, I do want to stress that the
Minister goes on thereafter to cite the Administrative Reforms Commission and
said that there is no proposal to study the feasibility of lateral entry into the civil
services. When you look at the international benchmarks that are available, when
you see what other countries’ governments do in terms of ensuring that they not
only bring in fresh blood into the government at various levels, including some
very high levels, you would find that they also renew the competence, the spirit of
the hard working bureaucrats —I am not criticizing the quality of our bureaucrats,
but we know that the big enemy of bureaucracy is complacency — and so, we need
them to be able to rejuvenate themselves through working even in the private
sector.

Therefore, instead of saying bluntly that there is no proposal for lateral
entry, I am making this proposal in Parliament. Can the hon. Minister — I request
him — constitute a Committee to look at the best practices in the civil services of
other countries and see why we cannot be the best rather than the Minister being
satisfied at being no. 76?

DR. JITENDRA SINGH: Madam Speaker, the hon. Member is a scholar in his own

right, a very erudite and well read person and I can hardly disagree with any of the
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points raised by him. Having said that, just to put the record straight, nowhere in
the answer it was mentioned that we are satisfied with being at no. 76. The
question is why not no. 1 and therefore, this is no way a reflection of satisfaction.
The only reference of the Transparency International was brought in just to cite that
the hon. Member had very rightly pointed out to a report of the Political and
Economic Risk Consultancy Limited which he mentioned to say that the level of
the Indian bureaucracy’s efficiency was rated very low. When we tried to study this
report, — of course, this report is a very recent one, it was conducted by a private
agency — we found that it was conducted on a limited survey of about 1600 samples
out of whom just about five or six hundred were from India. The idea was to just to
bring to the notice of the hon. Member and other Members that we are always open
to receive inputs. But there are a number of other reports as well, some of them
may be a little more credible like the Transparency International which says that in
two years we have jumped 14 ranks and on the other hand, we have the report of
the World Bank which says that we have jumped 10 ranks from 140 in 2014 to 130
in 2016. I am not saying that two wrongs make one right or that we should not
jump to number one. What I am just trying to humbly state is that there has been a
progressive improvement even in the statistical ranking if we go by the different
reports. That does not also mean that we should lose cognisance of the report which
has been cited by the hon. Member.

I also agree with the hon. Member that we can follow the best practices but
for that we should have a political consensus. Across party lines, I think, every one
of us agrees that we should contribute our bit to improve governance. The hon.
Prime Minister, soon after the formation of the Government, gave us the mantra of
‘maximum governance’. In the last two years, a number of such decisions have
been taken to ensure that every officer is able to perform to the best of his ability,
able to perform to the best of his potential, and able to exercise his initiative
without intimidation. To cite just a few of them, the Prevention of Corruption Act,

which is envisaged to be brought in, encompasses certain provisions to streamline
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the anti-corruption law and also provides safeguards to officers; we have modified
the transfer policy as well; we have also modified the suspension rules for the civil
servants working in the States.

Two-three questions have been raised by the hon. Member, very rightly so.
About the committee being formed, as he says, the proposal from him is welcome.
We are always open to inputs. But I might just point out that in the last ten years or
so, even before this Government came in, there has been a continuous process
going on and deliberation going on in this direction. For example, the Sixth Pay
Commission, in 2007, came out with certain recommendations which included
about the perks, emoluments and salaries to be provided to a person engaging
himself in lateral entry from one Government Department to another, or being
hired. Similarly, the then Government had also constituted or initiated a process of
preparing guidelines in 2005. In 2011, the DoPT put forward, these guidelines and
the then Government, in 2013, constituted a Group of Ministers under the then
Defence Minister; and then the deliberations were done and a report was brought
in; the then PMO was also taken into confidence; and the then Government decided
that the issue was to be deferred. We have again taken that up. We are in the
process of gathering inputs and whatever inputs come to us.

I fully agree with the hon. Member when he says that we should encourage
entry at the younger level. I am sure, he would also co-operate with us in dealing
with the dilemma of the IAS qualification age or eligibility age being increased
from time to time. It has been happening even before this Government came in. It
sometimes happens because of demand from certain political sections. I do not
know whether the House is aware that the last cut-off for appearing for civil
services today is 47 years and at 50 years they are eligible for voluntary retirement.
It has happened from time to time on certain considerations which are extraneous to
the merit of the issue as such. So, if all of us evolve a consensus and go back to the

criteria laid down for the IAS which was inherited from the ICS where we had
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entry only upto 27 or 28 years maximum, I think, the issue, which is being referred
to by the hon. Member, would be addressed.

HON. SPEAKER: Thank you.

DR. SHASHI THAROOR: Madam Speaker, I thank the Minister for his response
and I hope this Committee will be set up because when he speaks about a political
consensus, it can only follow from a recommendation by the Government; then we
can see whether the other parties will agree.

Coming to my supplementary question, especially since the Prime Minister
is also here, we have now in recent days had two examples of severe shortages of
staff in the Government. My Committee, the Standing Committee on External
Affairs, has identified the IFS cadre as one of the smallest in the world for one of
the biggest countries; 140 posts out of just 912 are lying vacant in the Ministry of
External Affairs. Yesterday, Madam Speaker, you would remember the Minister of
Culture stood up here and confessed that of his 15,000 sanctioned posts only
10,000 are filled; he has 5,000 vacancies. So, my question to the Prime Minister
and the hon. Minister in the Prime Minister’s Office is this. He has mentioned there
is an Administrative Reforms Commission but if he has read the report of the last
Administrative Reforms Commission — I have it with me — it says: “The
Commission is of the view that lateral entry should be done even up to the level of
Additional Secretary”, which is a leadership position from which one can aspire to
reach the level of Secretary to the Government". So, the Administrative Reforms
Commission has also recommended lateral entry; various standing committees have
done so. The idea is to bring in blood from the private sector, the academic sector,
the NGO sector and the universities.

Let us have people, who will inject new life into our bureaucracy, and we
will get better results; we would not have to worry about being ranked 76. But the
important point is, at least, as a mechanism for filling vacancies in this
Government, which has the highest record of vacancies across all Ministries and

across the Judiciary, can he please consider lateral entry?
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DR. JITENDRA SINGH: Madam Speaker, I think, part of what has been raised by
the hon. Member, has already been actually answered by himself, and there is no
conflict of opinion as far as that is concerned. He is right that in filling up of
certain senior posts, you have sometimes constraints. But I think, that goes back to
the earlier question because you do not have entries in a sufficient number at the
lower level. You would agree because the hon. Member is better informed on the
issue than me that as in the hierarchy you proceed, it is like a pyramid. So, by the
time, you become an Additional Secretary or a Secretary, you are hardly having
one year or six months of posting left. There are certain posts, which require a
minimum tenure of two years. That is why, the Government of India has certain
posts, like for example, the post of Home Secretary, Defence Secretary, Foreign
Secretary, Cabinet Secretary, who have a two-year term.

Now, this constraint can be addressed at the fundamental level. That is why
I referred to the consensus on this issue because otherwise, we would keep having
it because there is a certain mechanism in level. You cannot have a lateral entry
unless you have put in nine years of service. Then, after you have put in nine years
of service, and you are put on a deputation, then you can have on one occasion,
only three years extendable to five years with maximum of 7 years in your entire
career. Then again, you have a cooling off period for three years. Now, thecooling
off period for three years for a person, who just has two years left of retirement,
becomes a constraint.

So, these are certain fundamental issues. That is why, I agree with him. The
Administrative Reforms Committee suggested and we agree that as far as the
Additional Secretary is concerned, the cooling off period would be just one year
because he would not have left much time. May be, he may not be left with even
one year.

So, it requires to be addressed at the fundamental level. I am sure, all of us

together, would sort it out.
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Madam, as far as the question relating to recruitment is concerned, certainly,
about 1,742 recruitments had been made in the last one year. The process of
recruitment has certainly increased. We have, now, a mechanism, which is much
more expeditious; and we are also trying to bring in transparency; and we are also
trying to bring in ease. Like for example, under the guidance of our hon. Prime
Minister, from the 1* of January, this year, we have abolished interviews for lower
posts, particularly in category ‘C’ and ‘D’. That not only brings more impartiality,
it also gives a level-playing field for all the youth. At the same time, it also cuts
down on the huge expenditure and wastage of time, which went on in conducting
interviews. For every post, nowadays, you have thousands of candidates applying.

So, this is just an example. We are already moving in that direction.

1. e Qe ¢ A= sremer oY, oot favg # Efsys wfdast S ah Sl 21 |fdas

daeR # whether it is IT or financial services, we are on top in the word. # A==

HH S | I8 HE g 6 urgde dae] # R A AfdiS v W g # de g
IR & g Tawvie @.Ud.gol. §b 8 A1 UH.ELUA.Te. B, dLUA.UA.Ud. B A1 QIR g
&, 39 o # &1 WY 8 90 | T WK 39 g J RWIR BN, IS AT 39 THR
BT PIs W TR MH §1-3MST B
31, s Rig : A sreme S, STeRviT Wy 1 984 37981 ¥ YOl © 3R $9d geid 1
3q H € gl g H, 3 Qe W UBl W M B @ &l ARV B AR W), O UL g
BT 3o Iooid [HAT, U8 I8 UGl ot fh Nuh. IS, H1 iR I g€ b1 9399 I A &
NR I e a7l oo 31 a8t & fidR v 737 oty a8 W forar T f 59T TR 3 o &9
o Whd B 3R R ¥ AN 3 R SR T Wbl 2

9 YPR P AN Ugel ORI § BaAT o7 3R AT 9gd & Ahal @1l 3 des § I
SHHI AU DI T 2 3R IR A ANSA B R F ot &R A AR Bt R F oA, Tw A
g T fofg fom g Sl WIe T @1 TS ® because it gives a wider choice of
selection, SI¥1 f&6 AT TS o1 Bl
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(Q. 342)
N e W A sremer S, A HA SN Y Fed § SN od9 QAT 8 S9H B

R & 39 IR ¥ Ifcafad Bl 2 9o forg 9gd & e o a9 €1 S S ua.ae.
& e ft FaiRa smere 97! ura &R € 99 |EdT ured & @ 2l Af Ha w98 ©

5 o= St Wt A TR €, HUMET U® AMG & dgd A1sTd 40 SLdL2, AST™ 70
SF. B TR FIRRS daM B foIT Wiaadt qarit € 3iR g9dT qafaRor iR @l & @R 1)
UG TS B BT W W IE Bl § b g W I Sl W BRATE B X E, T8 HRATS
&1 81 & & 3R Ul A Bl Bl dSeal A SUA PR W&l 8| MU IR H Sl 37ehs
& € v 7 3 ofis W w7 9 sy T R 2

#i wA Riegt @ oreder HEledT, g3 VNl ol § b A Wew Bl AreT SR fAwR # S
P TRRA Tl dos TR IMMROH AR ST HHITH Ah  AA-SAHTS T TR
gIcaRE & g W) A 1 AR 99 §U §, S9Y &9 T el R W 39 9w 7 R
gl

S8l deb (SULH BT qaTd 2, H AT Fed AR AGH Pl ARG DHRAT el g [
ST 3 120 ¥ 31fd <@ 9 sl &1 ue BRI, S99 g9 AT Bl W $9 o¥ H ©
IR faWTT gRT SHaT WeR AR Bkl & 21 <2 § ST 11 dRd <Ta¥ &, 399 & IRA<T
TH B BH &R 9§ W[eR IRF IR SRET & | € &R qma: R el .dwa. &
Rreprd omcft g a1 W & I|at g Bd 2l e 9% U fRadmd 78 oft 5 g R uw et
TS 78] 9, 89 Wfd Wargs? A & TiRed ofd I 3@ A=< ° IS99 ey ¢ f §
3R 3 a1l B HEM! 9 TIReH Al BAR U o7 SRRl § |ed & wiemw A ¥ B A smead
HRAT ATEAT § (b S $.UH.UH. WIgdl AT e Aldsd ¥ GdfRd g, I9A 9w H fh W
afdd & P JHAH T8l Bl © iR 98 v FfTad i & @l 9 g S gt & g
<ol g3l A Bl
N Freae e sreer WEIRAT, AT WA WRIed | UATH SRR [BAT 8, AT U 3l TN
2, 99 W Gl 3R PV &l Dl ol AT 31 Bl I8 ¢ [ Hulai ot WY st urerd T8
PR T Bl ) FAY S 7 R 11 oRg @Rl BT Seoid fhar 8 TSUdR 59 3fihbs o V&l
o, SUH Th-a1 ST Bl BI$ QNAY Al 45 BOR, 50 BIR AT 70 BWIR <ra¥ for-form wee 4




18
10.08.2016

g, a8l S Rreradl & arase W BIs HRAs T8l gs ol § f9ER &1 e’ o @ § a8
Tgd g1 Rergell sofreT 8, a8l 84 fary U #bl &, 98 U 8 SHIE WR 12 Ty ol 21 39
e § A9 IR 981 B WIS BT WX g1 forar i, R R I8 |4 S 9t 8 {98 3o
AT PR @l 8?7 H ATIEIRD AR R BT 6l g Pls ARBN (el & AR R &l Hg el
T TSI W@ W T, T8 HE L © IR FAN I GHS H I 2 fF TP T8 W IR SOl
Tad B 3R I 30-35 IF & B A1 9 FifYEd W & AT 78 Bl

eI, # U HEHW W HA! HelGd W UP B PRAT ded B R Rl o
Rergell gam®, 1o, Ipel A1 BIRUCH T JATIGT ST © Al MU e & Iqb! Wigad! Bl
S B o AR IS BIg QS TR ST 2 Q1 319 (0 R & SR 39 IR BRATS By, T8l
AT T TR 2
3t 7 Rigt : weled], | A WERI Bl TR HRAT Aredl g b Sl I far 8, S9d
fa9mT O8 I8 ¥ ST B O HY I Usel aardl g & N <= A S w9 g
I & TAT Dol 19 301 < H AT 2] aeS 8 NGO 319 db fUsel 3 quf 4
S ST PR B, SAPB! 25 TR IMfehed STdh gRT I8 d1d YTHIOTD 37 I Bl TS © fh
9 Al ofadl NSTRE ¥ AT @R DI PIg JHAM T8l 8, SAAY 3T [ ORE 31w 5|
3R MY fhl faRIy RIeprId &1 SR &1 JATH B Al H U] WRI|T SAT aTedl g b
DT ST BRI STRA IR MR B QNI Irar 11 a1 HfTaa w0 9 S gfsa fosan S|
...(agT) FrTEE S, o179 Ugel YRT oA YA oy, AT Y 98 TS| AT ISTAR IS
TR fbd €, AT W Iy R yew I €, 9% v At LELuw. 7§, S [ @1 diele
HR G BT $AD ITATAT TG 8 W[OR g B & I S© Id1a+! & 8 R 99 7 Ao
aféwrgs Aféfhee oI & 6 MSuem figga @ ¥ 8 @ 9 39 @ Jabdl &, Yr A1 faumT
¥ Ugel W I g1 T
A STEAE ¢ MU 1 UEFGeR arell 8, SHP! FAT Sl <l |
SR T JSferea Taett ¢ 3reel Heledl, Sl [P 89 99 AT < © b AN 9w H
TR &3 T dvSarsd, AESd Wdl, deds IR §ewie |l ugd T ©, dfed e s
T B 2, S AEIH W I fSqusdics W gd e gl o f gar Fsl Rud feardh §
5 Sguash 7 S Jdermr far B fieer O a9 98 9340 @R I § STD 25 TAR
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BATel 3T E| D 915 H A 1996 H IFRIGT STATH URATSHT g6 &F 18 off iR S iRy
{300 MhmEcd @ fhaddl ¥ 1 STAUH A WRY W B dlcl YHTd BT YA b DR Bl
o feam = ol S BT S gy e orft garar € R 'R S Are §, Sud qaiad
B 3 <R W &9 A WEl W Bl AT IF R JYAN 2l fp R/ N & 74 H T
R T & TN WRY W FHHBT 980 T2 3RK TS B ¢l 39 9§ Al 7 S Re fafees &
2, golede ST R ¥ 91 2012 # Us Re fifee gg o, U 9@ |1 2014 § S
afafy afeq & 72 N, ST RUE & N iR S99 WdR 1 g8 Mok forar @ {6 Suwus
FRIT THRIIIoR TG T 2 3R S0 981 T @) PIg eIl T8 g

TRIGH], S WM A AN M A WG Ay e am & s d S g, S
GH PR B [T SO WRBR F1 A Hed Il el 87
N we R ¢ ASE, WA wewn T o A SRR @t ® 9 w@mfae g oiet 9@
AR SATEdTE S <IIITAd & Hhidl B JaTd 8, d1 S AT & Bl & 918 3Mgasal
TSR, ATSAEE BAGR, IS fooehl, AL wob, A Yoy, e BroRet
3T Afswar Red, T ik Indian Institute of Toxicology Research, Lucknow @' T&
fufa wfeq & 13 N, SR 9@ 1 fAfdad st far on ik Sue ag R # 98 @
T 6 AT WRY & faU &l dadt MSUeE ¥ 318 waw T8 21 98 3 9« © 5 o i
9 TP g9 Bl W 8 IR IFH WDR A A1 AvAdST F g9t B T8 fhar g1 arft et
&A1 SevIgT IR BREE H 9T B 3R W a9 HRATATG AR DI g off | Afasy |
Ufeteh AT &b fol¥ B9 39 W 3R fa-AY SR < arel &, 1 <21 F Sl Ueb 99 Bl gafl
2 o 399 Ml & WY DI JHAM BN, IHDBI (AR & T |
S TTaTedt T HEIGAT, G T Pl © (B N A WR & e, W R R Fle W SR
AT 8 BU | Wl N1 et € safey 9 SR € < €1 SS9 Wi AT WA O &
ITP 5@ W Sl AHAC Bl 5, STH A Ol Y & < I8 5°
ft 7w Rieen ¢ o wEIEAT, § IRAR S 91 P IYdd HE @ T P S TR @
I B, AN AT WRY BT B QR Tl gl TR F W S JaReqT B 7T g, 3T MR B
5 SER PIg waRl (Bl e & WRY W TS S A1l g
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(Q. 343)

SHRI E. AHAMED: Madam, it is a well-known fact that the magnitude of waqf
properties is such that if waqf properties are managed and administered properly,
they can provide so much income that most of the problems of the minorities,
including their educational and economic backwardness can be taken care of. But
the waqf properties are not being managed and administered properly.

Madam, [ would like to know from the hon. Minister, through you, as to
what are the details of assistance and coordination being extended by the Central
Government to the State Governments and State Waqf Boards for improving the
wagqf properties and management.

#t &R @ AHAl ;T HeIQA, AT W o Sl d1 HEl 8, 98 Fel © (b qIh
Huitidl & [G-v@rE R ST RblS Bl N gawen off, 98 9gq gare Wi 4 78 Al 39
T ST aah grel 3iR STeRT-3Tel I ARDRI A AA-I AR Fal & 918 S |qad
Heaqul qrd 1S fb ga® died & Sl Repie & S 9a% drel § &, Il [W-XAE I3 @8 4
3 TE T iR eIy Sud Hrgevsore™ o wmefiea & E | ffrs Isal & 99w aref
IS DI G A BIB! 3BT B [HAT| IGH qah drsl Bl Rb A I§ Pel T &
ArEd aah drel i 3 R dies 81 &, iy @ Q8 v A Hrgexigoed &1 o #
HME TE PR Whd| AU B WHR T G I D 9FH qlel bl 27 G BUY
PHYRISORE & (oY U 3R 33.37 BRIs BUY fofa 91 99 q1S &, S0 & & oy
oy, i FrICIZoRE &1 B SF 1 ¥ Id Fdb| I 39 I DI e H e © [P 984
J g drel 7 39 R § 984 ors1 B AT € iR o 99w 9IS o) 39 e # &M v
T Bl ST WY B GHI D HIEH ¥, D b AH ¥, I I T g da @ 99
IS 3R IW TR AnT A 1 el 9, S99 1 91d g8, ST W Sl Weg @iey, 98 &
PR W Bl TART O Avged IRh HISIA &, 98 3R SUD -1 iR ¥ < goifat € 9
JFh qrel B HRYSRIGOIY Bl e A ITd] Aaq PR @l ol

SHRI E. AHAMED: I do not want to make a dispute and argue on this issue. [ am

not agreeable to what the hon. Minister has stated. However, I would like to ask
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this question. The Central Government has launched the National Waqf
Development Corporation Limited (NAWADCO) under the Ministry of Minority
Affairs. The establishment of NAWADCO is another step forward in an effort to
promote the interests of the minorities in the country.

I want to know whether it is a fact that no waqf property has been developed
so far by NAWADCO and the targets set in this regard are not being achieved.
What are the reasons for not achieving the targets? What are the steps the
Government proposes to take to achieve the targets and also to remove the
difficulties that are being faced?

S &R AT AHA : HEIGA, 3@ TP qFD UICIol & SAATHE B oY ST BAR A=A &,
I BH 75 WRIT oI 21 91 ft 99 IS I UMM & STATHS BT TUISTA < &, B SHDT
75 TRUT U1 <A ©, STH & IS YU I od &l $9 T H 3@ dP B9 48 HIs U A

wTe ol fear 8 SR 98 =0 fdepdl &1 g Bidl g1 98 Ul BHY 143 99h AU DI
fear 81 su® SfdaRed qol gea dorg 3R AT g9 drel BT 8, bl A Bl ddR, PO
IS BT o) I fagepd off, I8 gaH Rierad @ off 3k IWH ITH1 I8 Heal A1 {6 <
oISt Y€ 8, 98 5 WRIT &, S "CH WY, SAD! IoE ¥ AN HM JaTw w0 | Tél Fd &
2l B I|d R fha ok R a1 & 918 5 WAT A GedR, Al A SARRKA WIS g,
IAHT ISl YT B 2 TRUC R QAT § SR Sl SRR UUeiel 8, Idhl el T 2.5 AT
far 21 dome ok eRaTn 9@ §€ & IR H A 9e 1 $El [$ T8l B AW € B g,
I SN TIT 9% Vae B, I 99 YaT B Sl (aAraelt o g, S S ot 9d o e
fpar ol R 9g% drst 7 9 fEmrEel @1 o fhar 8, S99 5 9% dIel Bl ghH dgd
el §S B, 9gd ¢l Tl § A P IAROT G, Hifh AT GG DA F M §, a9
2013-14 # 388 @ JUY IHH! $7hH ofl, Iqd a8 94  2014-15 H, T4 I=vi 99 AN
far @1 379 617 @RI JUY §s iR 3l 99 2015-16 H 690 <@ ¥UY S<HH gTg ol 34l
TE W ufFaqd d9mar #§ ot 9§ 2013-14 H $H9 74 IR JUQ off, 9§ 2014-15 H SHH 95
TG WY g3 SR a9 2015-16 H S<HH 87.78 @RI TUY §s| S OR8 W HAlcd H IR 31
Il H garr, R fb ¢ 9g% gae & dea Sl fmEel o 5 S o fear g1 99




22
10.08.2016

qrace Al S syt WA TR Uoe 3R SRATIT &I a8, ITd! AN W, ITH G W
BHY T9h WIS B YT DI 2 TRAC AR 2.5 TRAC PN e 2
N RS Saw: AT femet qered], HA1 Sff 7 31 fRgd SR # ®el © & -

“Punjab and Haryana State Waqf Boards have stated that they are facing
difficulties in implementing mainly Rule-5 and Rule-7 of the Waqf
Properties Lease Rules, 2014. These Waqf Boards are claiming that they are
not able to implement the Waqf Properties Lease Rules, 2014. The Ministry
is of the view that income of these two Boards has decreased due to their
resistance to implement the notified rules.”

3[eze] Helqd], 9% SYale i <} BHAT I§ |dlel Sodl I8l ¢ b Iueht wguar el gafl|
3RAl B TREIE 8, Ul 8, 3R kT ol 5.9789e WTed o Al el {6 gl Sewy u8 o &
S FHTST & AT 8, R W & Al 8, I dahIR b Y S B feran Syl offe
VAT 3l &I, 3R S¥! 919 Bl oIy OId 9 g Bl dgd RIS Al A5 FHT & a=HT
ERT Udb dolae HHC! BT TS 3Tl o1l I9 dad Sl S II=AT I @A W |IEd, d IqD

e T Y | BH WG SUD Ao | SH HHS D GRI BB HJT FAT| X QA D b

qr$ & Iredell Bl erd T, GRAH FHard A s §U RTaT ST ¥, Il AT TAT 3R
JID 91€ B 39 Aol W Ugd O fF g9 diudt @t Rwred 9 & foy 99w vae § died
forar <yl IEH R weie fhar T, S¥aT gd dolde HHS A QAT WRBR T IHHT
e A1 | AIfep o &1 ATell ® 918 A1 O |idl & 918 R $B 99 die SHD!
SwiT T8l BRI €, ISP HIATGIT el DR 8 8, I YA Bl AN T8 BR K & IR I
JHAM B @ B, A R WHR (H 996 diel & RIATh Hlg o HEA oIy, Sl IF Jae
BT Ul el IR %@ 87

N ER F@™ AHAt ¢ A JeET HeQd], AT G o Sl U 3R SRATUN 96
diesl @ N # HE, § TS @ TP R H qA@1 g1 gl SHD! FHRT Had IE © b A1 g
qEFh Yae P FRIATEel 8, SHDI A B Bl i ol b I8 SqHT o] TE fhaAr] gHD!
IO | ITH! AT 7S 3R SIS IR | D! S TRAT oft, IAST THIH HHI $B 81
e fbar T 21 I8 9 [Aepa WE € 5 9gd | 9% dIS S AT 99 VA §, S I
TFC & YIAEHl Pl Slb & U UIeT T8l PR I8 ¢l HifP AT X bevdl (A¥eH W Fed g,
HH S B T8 T gl SATMY ST PRI A FHI-THT W 8 AN a1d PN ¢ 3R e
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BRI © I aF® Il B, T =T W9 A S 99 [Tt 8, 98d 9 Al B 99 dre U

g fp =i aaw foegadl 81 a1l S Jfelrdl §ad gulc I8 8 [ Sl 9o &l graera
g, 9 fou wd wfeR @t Fgfaa ol 9ga & 999 a5y 7 onft wd S @t fgfaa w8
FI | S9 g H TR T B W T SR TH AR A= D IFB qrel AR A9 WHRI A
39 Gy H IMUE PR W © fh 9 39 o # & B S UAhiade § R S 9 YUE B,
I e H BH AeTdR B B3|

N e AR mich: gy remer mEiear, § W@ Sft &1 &g USe | ST 99 dle Bl UTues

H.... AR T D NG R =gt gl oo F g% IS FI WSt F S * g 98 |
A% sToqeRere] gRI, Ik S TP & D A ©, 9 | WPR ® gRI HellwTd A 9
TITEl BT oA TR bR 89U IR W8 ol H Myep! ufeATen & Vaarddl oar gl 3fa afearan 4
I3 Fgy o fhae gam a1 @ wudl, o1 IR gRem wEEN g S9 8N &Y ot TS E
Hifh g s & TG TG U Bl AT ARBR gRI AT fBY S 8, 9 Ioriifa &
U B € iR Y AT T 39 "vl § Wi BRd & 99 9IS 98d °1¢ § o %@ ¥ W
et 7 S drell € 6 PR |E SUANT fhar SMY A1 IHA GRAH HISAR BT 980 DTl
B, 9gd 9Tl BT .. (¥qem)

A A& ¢ MY T i | U= A1 M9 U8 8l 8 o

N TER NG Tl : G99 § 34187 TP HIUCHA § 3R I 99 U & WW@-EEd &
U 89 I50 WRPR ¥ 3R 981 & 9% dls U 919 Y @ &l 98 W g% drs H dAsal @ik
PO AMRGINAT B HH 21 I FdT H§ 8 FIAdid BReb, Sl AU TAehladc Bl a1 Bl e,
SHHT W B BT DI B T 2l

* Not recorded.
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(Q. 344)
S BT oTE: feme AeedT, Tl B own of [P QLA WHH gaNl o7 IR AN WaT b

o & SR A.ams. SRR ft g8 oft ok ITHT ot Aewran vre W UL (crawm)
A o W0 W ST e gl o, Sl Auy W WENd U qRESTE. & SAW W oAl qul
afrarerd, T QYT AREe Td Yold & SIfRRAl 7 &l & B 996 9 B ff W sfidhs
T £ e 7' wE o1 daar € 5 aeE 7 w9 o e @ |l W @, o
JFETD qd 8, S Sh 4 I 3 b1 PR 5, IUD IN § 39D U bS] T8l o

AT & WY, G B Y § I Byl dAledl g (b W AH UIferd™e BT Sl gRT 4=
AT T, S A U1 AfIaTerd A1 IS [T AfETer ¥ EHRar g S99 S9dl I el gl
T AT S A I8 AT 2 SR A Aleh | Alared | W I8 S A B bA-d AED
g, Rt I8 g e © {3 d9¥e 9eR | 1 X BT AT BT g AT 8, SH W I/
cad fear a1 92| afe S| o w8l fhar a1 fhR SH®T U1 Al [T farery iR oY
|91 |fearea ¥ e 81 I8 [P yeR 4 qu 6 orar § 6 |ial 7 cad fear ar T8
fpar? S Adiuel gfh T Bl B, SUD IR IS M BT SIS Adfrod a1 B a1yl gad
THAT q ABR HI & B 2

SN I 9y : Ao, Y8 [{epal AL € 6 377 Sl el 9 & 8, 39 AT D AJAR TR
AT FERAT Uh & 99T 4 Ueb A AT oAl H BT dxd &, R A+ 9 o
Aeodd fHTT HEl Tl S/ HRU 984 IR g1 | Bar © 6 srer-eren fawmelt # Fer areht
oAl # A fhT B W i @ -9 AE T Be-dhd Jad ), IE® aR H |E
TGN Neld & U T8l 8, I8 919 el gl I8 Nt 98§ {5 sUD HRU /AT Dl 7 Pl
OUATT B @t oft e B

# amue W | dHeEAl dreal g 6 fed v 78N 9 39 W SRAE 99 & 2l 59
dag # froell AT fadie 06 S &1 gg off, RE i qur dfearad 3R od |91
|farery & dnT W 3y A

A o1l U AT Bwer R g &R R 3% uifeRiie SR &R o ARR 3ATH
uiferamic @1 #1 89 Us Jfd smssied! 1 9 ST edhe go Vi, a8 ST sMssied! 4 fpar
SO S|ahT gas i Sl & g 8| afe S¥eT feft 9 Toid e I SdT ST




25
10.08.2016

fpar a1 S REd TR 3% UIfeiadic & U S S9dT ORes AlAISd 8, S9d 3N S
Gl & A b AydT Ig gihT gIAT 8, IR MU U & AT & A1 gH B Far SR
T AT BH Soq W Sfeq o] &Y dTef B

JRG UeRT H&R 3T uiferamie & fory R st T8l ot | g1 it wie@ & fo § 0
U QT TRt R AT Uiferamie a9 arell gl Sl aR% W Al 84 ¥ ot off {6 3%
fesbe & oIy Ws W& usdl € 3R S fagdd IRl €1 3afiy 98 ) &xA & ol I8 e
|l & fly R BT 89N AHeRAS 1 84 Shivell a1 foa1 & {6 I8 =rawen dld |91 3ikR
ST |HT, T B AN 3% uiferdiie & forg e g9 ol § b g\ d1e ol Bl S
3ol feaepdl 31Tl 8, a8 el | W &, A e B Sl AT 8, by i T g,
b FR I T ARA § HRATE B AT
N BT srere: sreaer HEGAT, AN HA SN A 99 98T wia19 fan| dfed, # dfFweree @
I & qR # ST =TEar g1 3R Ueh 379 3MGH! gaTs STersl I1 Xefd &l fedhe g ara
2 3R 3R T T8 dNd TRET 8 A IW DIl @l ofld &l 3R a8 9 fedhe W
YT & HAT & Al IFD PR febe & U o fou o 21 afe g e wew SR # =rean §
5 39 vy W |t sneia &Y {6 89 fewe @ gfdT Y 3R g7 1 & a18 Il 4
TR qe el B Al fhr olis YT IRIaTerd &1 b | bf=aeie A1 fede & 3 7181 fau oy,
gfcsh 9T |G TN oI | IH DI ele™ &1 U1 <. (Fag) o1 39 IR H #7301 ot $%
AT (STaeT)
S X 9Y : ASH, Ab AHT SR B (Y AT FaRAT BT A1MBY, $HDb qR § Sl 37 379
<M, ISP B I ORE F U BT | H gHD! a1 W g Arear g % 9gd R Q4T Bl
g b s a9 & Wew sl R Al H Al TR of % 8, Sl Wi uar €l € b oieh |
HY YSO BN, SAD! AU FAGT BT &F H UgAAT BT g, I I feFmd ot €l g
|l ardl B e H W Y U8 FaM ©l Ol 3fudl far € fh Swet fRgs T 8, S9
T & oY BH @awel S I 81 g9 ol © b U8 aRell xR | A W HaR i
uTferamie &1 Sl feahd 8, ST W &I # W §Y 89 B B3|
AR e : DIs b I VAT Tl DRl 2
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SHRI M. CHANDRAKASI : Madam, I would like to know from the hon. Minister
whether the Railways has any plan to further review and reform the existing system
of booking and sale of train tickets so as to remove any chance for the role of a
middleman, a broker or an agent. If so, I would request him to give details thereof.
SHRI SURESH PRABHU: Madam, this is also a valid concern. We have noticed
lot of abuse taking place by the middlemen, whom we call touts, who claim to be
representing the Railways but have nothing to do with the Railways. There are such
rackets which have been going on. We are constantly raiding them and trying to
take action against them. At the same time, we need some sort of agents.

We already have almost 86,000 sub-agents of IRCTC. All these sub-agents
also need to be properly monitored. But we are taking a number of steps now. The
technology is an answer, but technology is also a challenge. As we develop more
technology, the abuse of technology will happen and people will try to score over
it. Constantly, we have to keep upgrading our technology. That is the only way we
can do it and we are constantly trying to do it.

Madam, I will tell you what we have done recently in the last few months.
The ticket booking rate per minute has now been increased to 12,900 tickets which
earlier was only 2,000 tickets. This has helped people to book the tickets. Secondly,
we have also tried to increase the PRS locations where people can actually go and
make the reservation by almost 300 in the last few months.

We are also increasing the ways by which people can actually book e-tickets
easily. Then, there was abuse which was possible, particularly between 10 a.m. and
11 a.m. When tatkal booking was opening, people were abusing it. So, we have
stopped agents from entering the system for the first half an hour during which time
it 1s available only for general public. Of course, thereafter, they can also book
tickets. We have taken a number of such measures.

We are also taking measures to find out how people can cancel their tickets.
Another major abuse which was happening was that the people used to claim that

they had not travelled and were canceling the tickets because we did not have the
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system. Now, this whole system is getting overhauled. We are giving the TTE a
hand-held device whereby we can know on real time basis how many seats are
vacant, but this is in the initial stages. It has not covered universally. Once this
happens, this also will reduce the abuse.

A 37eAe ¢ 27 SR T gRYl, WA Fea Yfoy, el fecd SR 31 11§l

St $ARE S aRe: weeyn, HAT Heey o forRad SR # faar ® 6 oRfea weiHIsTE @
AT 3R JMYRT # 3R B & PHIRUN STREIV BT G&UAN Bl gl § #31 S § qor =rean g &
fedhe Toicd U gdd Hufdl gR1 Yofd fedhe 99 @1 oy fafafedi @erdl €1 38 I &
fY WRBR R Hed IaT F © IR 39 A VA fhas AW AHA 311G, e SR DI
PHRATg B 57

S G wY : AoA, T8 NN Fagad H el oA, $AlY W U Yiolae ax 81 8 & foha
AN & IR BRATg DI TS| AfhT § TR HEdl § [ 89 IR BRATg B B o, Dol Wl
P SHE TR HRATS B! T5| s-fehe § I $-fehe BT UdhsT TR, 39 dR8 B HRATS SHAT
Bl B 81 # ST ATRATRIT BRAT dTed g b g9 T < AIegeH I8l & [P el s
HT 3R YT § S SR 8, IFD! QI B B (Y HURIT AFYHACIE 8H DR | §AR AAS Bl
SHHRY e STgeft f6 &% Yo WO & HIWR AT HURIS IITYHSIT 89 OX I8 8, 39D IR
H AR gd AT H g St | e W §9e R H gar Tl g9 o © fh |
ATl H Sd AFGHCIA Bl HURIE BT B QR BN, SiAT [ gd1 e HAS 7 qardn| a8
W 8 & d1e g9 fdzary g 6 S 3ok €, 98 Q0 I8 W HH 8 S 3R Iqh BRT 54
TRE BT TS G B a1 f B 81 e |
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(Q. 345)
ST, Wien Rig: AT sremen Sft, S STAT@ ST §, 98 HI%l Au-gen gl # Us TR B

H 9T B H I 9 B WEHR HAT E S gl B T | T gR 2| AT IR iy BT
HEM 2 3R ST & IASA-gAS daell ® drd Sl foead g fquferdai § S < deq
# SR gl

Gunnar Myrdal in his Book, Asian Drama, wrote at one place:

“The Indian society is a change resisting society rather than change
inducing society.”

R oTE S B # forar ® -

“The vested interest in ideas is more dangerous than an atomic
bomb.”

# 39 qrdl B gAfIY Bl drsdl g [ H3l SN Bl S Sd1d AR b fafdrear fay
BU DA AR & R I R § difafeda wrufae aw ekl gl difafesd
HRUADT 39 Fed @ U ReER 2| diferfedd driufed & ReR Tl 8, AET Fard
T 3R eRIa! S9a BRRIR T 3ufery &1 ST @med € fF R [RIaY & omuR W), fafdmedr
B YR W FRbAl B Y D) 8, A T8I 72 Uifelfehel b © dag § i J
J3AT SMY7 ... (Fae)

A 37eAeT ¢ Wil [ ST, 3T wed gfou|

()
<. e Rig: Uo7 &1 99 <7 W Ugd # 99 & Ao # Hedl aedl g1 #9 g9 97 @ U
fopare ugl N g9ls oM B $H 75 a9 M| Uk R AReT SHD A T8 3R g4t ;WM A
HE, A I Jo! B H SMUH S BT AME g .. (@) e W A HEl i, TAA Al
UM BT AT Bl 3G A A IR W 75 A @ BT B WA gl H Po B W e

HhdT ... (ger)
A Jeme ¢ dien g Sf, a1y g gfeu|

... (cTaym)
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St Wen Rig: S0 AR 3 wer {6 # =redl § & sy dANT A S g 8, ST fQHmT
TS oM BT &Y 3R IABT IR TN ST &1 1.... (raer)
A e ¢ AT (8 SN, STev-3Tel Ui 3 I Ry AR T &1 39 g Yoy

.. ()
ST, uren Rig: A4 oY g om &1 IRR 81 A SR AT &1 AT 81 T 99 F 41 el
aet TE R &1 <@ 2 6 TP &1 AW 3R gl o &1 IRR AR A SURRA 8l
gAY # AU HIEH | ARG HA S ¥ S @redn g b e we H oS 0 w9 gy
g, T FYfdd o) @ 980 89RO HHAR), TRIESRI &, Sl 4aT H &, S o8 dd B [y
39 U B Td T8 fRar 51 Adhar? . (SgaEm)

A 31eW&T : 3T T 81 AT 81 3MMUD T BT Akeitdey AT 3|

.. ()
1. Wren Rg: # ST ArEar € 5 99 w T wd R 51 |adr § @ 987 (Sraer)
A 3reAer ¢ W1 ST, 319 U] qien 2l oS H Sih IR Q|

.. ()
3. Ry Rig @ srener #@iqan, 991 e wed © iR 99sM # ofiel g ol . (caaer)
SHHT URA 3fF S H e df A wHsrar g 5 eRwe ok uifafeaw, feaw & ddafe
Iy ot I8 2 1% they are two essential pillars -- Ywoiiagfea iR Uiferdt @11 AR IHI

Fea1 o1 {6 39 dF # eRie W v I3 g1 Certainly, a bureaucrat or a civil servant is

an essential tool of governance.

ST g Sft Afea waer @1 #@9 fear 21 We cannot achieve good

governance with bad tools or bad civil servants. s TR qaa Ardr, e, diSl U
S & IR § Tl g oan § f fise a1 st § g fRam 2 that body and brain of
bureaucracy is kept in place. I€ W& # Tl & YR W Al b d1d Sirs § b acwe
IRBR A A1, 2016 § SRS & fdid Foe Mesdlsd IR HIA &1 W fFar g o
T AfeToq fawfRra fear S0 Rt 3R 7MY 9 39RT &R < I Ife fpdl uoR &
FHctce B Fgfad Bl 8, W=-f=1 St & s=elce Jed 8, $© Udh faumT 9§ ga faun 4
S 2l Al 98 9 € @1 Arhed @ A A1 999 oF @R € @l 9 AROE € A1 S
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SeRed Tm=idcee €, o 9Tk ¥ ErR fran < ®, 39 R # o dfdvs @ S99 forg
Mo AWt foaRiEN 8 g9 aift omell ST <8l U<l TR gl s9d Ifdid 899 Udh
THIT HHS & 2 s dae 4397 & IRad il ST HAT BT BIsH R USaTgor
N, b g Sifid & W, veh gfaffe feurdie i veRmfeer &1 el afe a1 9y
% qIe I HAACE DI AT DI IGMI § A 98 YA: WhI & AMT S S| offp Afe
IEHI 909 B &R TAN BOR UT A SATET 8 MR A a9 ¥ I1fd SADT @1 § Al 39D oIy
TH Ied WRE SR N RS rene dfine Ided B iR Swa A9 3 Qe
SRS, Fa- AR iR Brea & JE & iR 4§ o9 7 &, g9 ofax I8 &
fafrcraa 31 & ya fean <7 <@ 2

1. e Re: et AR, § Sa@ & Sl § R U9 UB W@ gl R R @ e R
T S § AR I AT & T a1 g 6 ugel g # =1 A, Iqd a8 Tl H I
S AT IHA Byl SN b U8l gl W3 R Fee AR AT S MY oA b foy S g
AN AR TRIHR & 0 ITH Hedl {6 Tead o 7 I R 9B 918 741 7 Ia 1|
<. s Rig : sremg wRew, Rifda affas o1 dox Refefom &1 s afdem & TR w®
21 @1 2 TABT ABR SRS & fqwd TP HHS BT TS fhal T g1 AR HI_ I
98 T SR 991 o 3N R ¥ R U | 39a forv e |fyfa &1 wes fear mam 21 To
revisit the syllabus and the system of training @' Ruic 4 ofard 2 oo & ¥9g § a8
RATE oY o SMowM| 89 ugel | & 39 Qe 4w

SHRI S.P. MUDDAHANUME GOWDA: Madam, we have been seeing that the

senior officers who are in the position of taking decision, are re-employed in
private sectors and private companies immediately after retirement. Sometimes, we
have been seeing that they take decisions causing burden to the Exchequer of the
country and the State so as to help such private companies or private sector. We are
also seeing that such officers, immediately after retirement, are re-employed in
such private companies or corporations. My question is whether the Union
Government is seriously thinking of fixing a cooling off period prohibiting such
officers from taking decisions with regard to re-employment with any private

companies to prevent the misuse of the office.
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DR. JITENDRA SINGH: Madam Speaker, the question of the hon. Member is very
well taken. This is already a matter of concern. It is very much in the consideration
of the Government. In fact, there already exists a cooling off period. Only the span
of the cooling off period can be discussed further. As it is, the cooling off period is
one year. In case, an officer wants to get employed or get engaged in private sector
prior to that completion of one year post-superannuation, he is expected to seek
permission from the Government. It is, then, the prerogative of the Government to
give permission or not. However, as you said, if the cooling period is to be
increased or otherwise, these things are always under constant considerations. As I
said, the draft DoPT guidelines which are still under consideration and not actually
implemented, can take cognisance of these issues. Certainly we are aware of it; not
only that, when a consultant from outside is engaged, particularly if he happens to
be a foreign origin consultant, it is made sure he is not given any kind of
assessment which involves policy decisions. Already, the Government is seriously
conscious of these issues.

SHRI KALYAN BANERJEE: Experience speaks that after retirement, not only the
bureaucrats but even judicial officers go to the tribunals, etc. Who are those
bureaucrats? They are bureaucrats at the point of time in the Government, who are
the favoured bureaucrats. Now, this is not functioning. After retirement, when they
go to the tribunals, etc., neither they sit at 10.30; they slip after one o’clock; and
they sit in the chair itself. This is our whole experience. If in an administrative
tribunal system a bureaucrat is required, why can he not be a person who is in
service? Why is a bureaucrat who has retired being placed there? Then, the system
will be more beneficial. Today this Government is here; tomorrow another
Government may come. Today’s Government is appointing its own favourite
persons. ... (Interruptions)

HON. SPEAKER: Please put your question.

... (Interruptions)
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SHRI KALYAN BANERJEE: I am having a question to the hon. Minister to this
extent. Would you kindly think about that or re-think about that? Instead of retired
bureaucrats, will you bring the bureaucrats who are in service so that there can be
accountability?

DR. JITENDRA SINGH: Speaker Madam, the concern expressed by the hon.
Member is well taken. In fact, this is an issue of debate for quite sometime even
inside and outside the House about what are the parameters to be followed for
giving post-retirement appointments and whether or not extraneous considerations
creep in, maybe sometimes political considerations as referred by the hon. Member.
I think, this is something which requires a larger consensus; and all of us can
evolve that. We are always moving in the direction of constant evolution and
constant improvement to make the working and the system and the mechanism of
appointments more impartial and less affected by nepotism and favouritism. But as
I said, in the last two years this Government has been constantly moving in the
direction of making the appointments much more objective rather than subjective;

and to a great extent, we have also succeeded.

HON. SPEAKER: Question No. 346, Shri Muthamsetti Srinivasa Rao — not
present.

Now, hon. Minister.
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(Q. 346)
HON. SPEAKER: Shri Manshankar Ninama.
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12.00 hours
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12.01 hours
PAPERS LAID ON THE TABLE
HON. SPEAKER: Now, Papers to be Laid on the Table.
THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Madam, on behalf of
Shri Vijay Goel, I beg to lay on the Table a copy each of the following Notifications
(Hindi and English versions) under sub-section (2) of Section 44 of the Rajiv Gandhi
National Institute of Youth Development Act, 2012:-
(1) The First Addendum to the Rajiv Gandhi National Institute of Youth
Development Ordinances, 2016 published in Notification No. G.S.R.
573(E) in Gazette of India dated 6™ June, 2016.
(2) The First Statutes of the Rajiv Gandhi National Institute of Youth
Development (Amendment) Statutes, 2016 published in Notification
No. G.S.R. 507(E) in Gazette of India dated 10" May, 2016.

[Placed in Library, See No. 5115/16/16]
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THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Madam, on behalf of Dr.
Jitendra Singh, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the Tata
Institute of Fundamental Research, Mumbai, for the year 2014-2015,
alongwith Audited Accounts.

(11)) A copy of the Review (Hindi and English versions) by the Government of
the working of the Tata Institute of Fundamental Research, Mumbai, for
the year 2014-2015.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying the

papers mentioned at (1) above.
[Placed in Library, See No. 5116/16/16]

3) A copy of the Union Public Service Commission (Exemption from
Consultation) Amendment Regulations, 2016 (Hindi and English versions)
published in Notification No. G.S.R.483(E) in Gazette of India dated 4™ May, 2016
under Article 320(5) of the Constitution.

[Placed in Library, See No. 5117/16/16]
Ff 3R fhram Feaw Faem d IoW HAl dAT AW B HAGE W Iew WA (sh
TH. Q. ST er) : 08T Helqdl, # dlggd], Ysedl a1 Alesdl dld 9d1 & faf= &3 &
SN 43T grr fou U srearaHl, aEel 9o IRaEH IR GNBR gNT BI-Ts-hRIdTe! i drel
ffferRad faavon @t ve-uep ufa (o= o sl WahRv) [T e WR &l § o--

diggdt Ad [l
1. faaRor W= 33 il |, 2006
[Placed in Library, See No. 5118/16/16]
2. fqaor ww=r 29 gt |5, 2006

[Placed in Library, See No. 5119/16/16]



10.08.2016

3. faaror W& 29
4. faaRor W& 27
5. faavur | 27
6. faavur | 24
7. faavur | 24
8. faavur | 22
9. oo dw=n 21
10.  fdaRor W= 19
11.  fdaRor S 19
12.  fdaRor S 18
13. faaror W@ 17
14.  faaRor =T 15

REdl ¥4, 2008
[Placed in Library, See No
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QURT 94, 2009

[Placed in Library, See No
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AT FH, 2010

[Placed in Library, See No

a9, 2010

[Placed in Library, See No.

©al 4, 2010

[Placed in Library, See No.
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[Placed in Library, See No.

3Medl 4, 2011

[Placed in Library, See No.

Hrar 94, 2011

[Placed in Library, See No.

<qdal 94, 2012

[Placed in Library, See No.

TYREAT 94, 2012

[Placed in Library, See No.
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.5120/16/16]

.5121/16/16]

.5122/16/16]

[Placed in Library, See No. 5123/16/16]
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15.  faeror T 14
16.  fderor T 13
17.  fdeRor == 11
18.  fqaRur &= 9

19.  faaror wv=m 8

20. fq@_ur | 7

21. QxR A= 6

22 faaur e 4

23.  faavu = 3

24 faraur < 1

25 faraor w1

IREG] A, 2012

[Placed in Library, See No.

UNedl A, 2013

[Placed in Library, See No.

degdal T4, 2013

[Placed in Library, See No.

Uogdl 95, 2013-14

[Placed in Library, See No.

Alergdl ol |l

QT 94, 2014

[Placed in Library, See No.

IR 99, 2014

[Placed in Library, See No.

AT T4, 2015

[Placed in Library, See No.

qradi 94, 2015

[Placed in Library, See No.

Wal a4, 2015

[Placed in Library, See No.

Aradi 94, 2016

[Placed in Library, See No.

3adi 93, 2016

[Placed in Library, See No
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5133/16/16]

5134/16/16]

5135/16/16]

5136/16/16]

5137/16/16]

5138/16/16]

5139/16/16]

5140/16/16]

5141/16/16]

.5142/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF RAILWAYS (SHRI
RAJEN GOHAIN): Madam, I rise to lay on the Table:-

(1)

A copy of the Authorisation of Rail Travellers’

Service Agents

(Amendment) Rules, 2016 (Hindi and English versions) published in Notification
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No. S.0.1426(E) in Gazette of India dated 13" April, 2016 under Section 199 of
the Railways Act, 1989.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

[Placed in Library, See No. 5143/16/16]

THE MINISTER OF STATE IN THE MINISTRY OF FINANCE AND MINISTER
OF STATE IN THE MINISTRY OF CORPORATE AFFAIRS (SHRI ARJUN RAM
MEGHWAL): Madam, Speaker, with your permission, I rise to lay on the Table a
copy of the Statement (Hindi and English versions) on Quarterly Review of the trends
in receipts and expenditure in relation to the budget at the end of the financial year
2015-2016, under sub-section (1) of Section 7 of Fiscal Responsibility and Budget
Management Act, 2003.
[Placed in Library, See No. 5144/16/16]

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): Madam, I beg to lay on the Table a copy each of the
following Notifications (Hindi and English versions) under sub-section (2) of
section 38 of the Central Excise Act, 1944:-
(1) Notification No.30/2016-C.E. published in Gazette of India dated 10™
August, 2016 together with an explanatory memorandum making
certain amendments in the Notification No. 12/2012-CE dated 17"
March, 2012.
(2) The CENVAT Credit (Ninth Amendment) Rules, 2016 published in
Notification No.41/2016-C.E.(N.T.) in Gazette of India dated 10"
August, 2016 together with an explanatory memorandum.

[Placed in Library, See No. 5143A/16/16]
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THE MINISTER OF STATE IN THE MINISTRY OF LAW AND JUSTICE AND
MINISTER OF STATE IN THE MINISTRY OF ELECTRONICS AND
INFORMATION TECHNOLOGY (SHRI P.P. CHAUDHARY): Madam, Speaker,

I beg to lay on the Table:-

(H @ A copy of the Annual Report (Hindi and English versions) of the ERNET
India, New Delhi, for the year 2014-2015, alongwith Audited Accounts.
(i1)) A copy of the Review (Hindi and English versions) by the Government of
the working of the ERNET India, New Delhi, for the year 2014-2015.
(2)  Statement (Hindi and English versions) showing reasons for delay in laying the
papers mentioned at (1) above.

[Placed in Library, See No. 5145/16/16]
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12.03 hours
MESSAGE FROM RAJYA SABHA
SECRETARY GENERAL: Madam Speaker, I have to report the following
message received from the Secretary General of Rajya Sabha:-
“In accordance with the provisions of rule 127 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am
directed to inform the Lok Sabha that the Rajya Sabha at its sitting
held on the 9™ August, 2016 agreed without any amendment to the
Enforcement of Security Interest and Recovery of Debts Laws and
Miscellaneous Provisions (Amendment) Bill, 2016 which was passed

by the Lok Sabha at its sitting held on the 1** August, 2016.”
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12.03 V4 hours

BUSINESS ADVISORY COMMITTEE
35™ Report

THE MINISTER OF STATE IN THE MINISTRY OF AGRICULTURE AND
FARMERS WELFARE AND MINISTER OF STATE IN THE MINISTRY OF
PARLIAMENTARY AFFAIRS (SHRI S.S. AHLUWALIA): Madam, I rise to
present the Thirty-fifth Report of the Business Advisory Committee.

12.03 2 hours

COMMITTEE ON SUBORDINATE LEGISLATION
12" to 15™ Reports

M Reftugar FgaEda Td (SEweTR) @ e Heedl, # v g & wfifa &
frefaRaa wfiaeT (B qom SISl AwepRvl) Igd d_al § -

(1) ‘PHarI Yo B, 1995 BT WG & IR ¥ el e

et AfAfT @1 1241 ufraeT|

(2)  erefierer fage e |fafa &1 13at wfaded|

(@) O & gEv ufideT (2014-15) ¥ sidfdse fRwiRe/feufii v &1 w8

HRATS AL 1497 gfqde|

(@)  ‘S-omufldre ydas et o’ @& an H srefieRer g <ddeh

|y @1 1591 gfrde|
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12.03 3 hours

COMMITTEE ON PETITIONS
13" to 19" Reports

st wia R st (arer - Sww Rie R):  sremer w@iewn, # afuer afafa @
FrafaRad ufide (B qem ai¥rsll A¥hRvl) Igd dRal § -
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R H 14491 gfirdeT|
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e AR (09) SERT fhy S & IR # &7t A7+ OF & U< 31vaTded & av #
15a1 gfrde |

(4) ST T pUAT RUATA, wEG WG g Aqr, T fQoell & ddg # oS!
BIRET RS Piersl (TATATH) & He gRT Gl Al & foly Yo oI 7
fry oM & IR H A vAa. faftele RreaiRd, wrrie voe feefdes affw
UTgde fofics @ Ui dn & oo <RI, U¥e 9e ol 99 gRT 3mifid
JRITIET & IR H 16ai HierdeT|

(5) TRA Yo HIURA faffice gR1 dle e faurT & wrifAeel & Seoiad

@ IR § B RegT gweligst CaRnes @ werfyg o d o g
R W U 3TRITIeT & IR #1731 Hfda|

(6) < H Y STl FAT 3= WHRETT g9 Farfl (@7 SR &
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(7) SFARTEYR, ST & oY SR Wi fhamel Bl adhdrd qA1 ARG whEl
& frfo & forg fadn dawr & forg wragm fhg o & IR # st ey @vor w@rg
A UTE RIS & R # Arfaat Affa (16df @ w91 & 10d ufades # afafa
ERT ®t s RIEIRSN R WRBR gRT B 78 HRATs Aaeh 1997 wfded |

12.04 hours
COMMITTEE ON EMPOWERMENT OF WOMEN
7™ Report

SHRIMATI BIJOYA CHAKRAVARTY (GUWAHATTI): Madam, with your due
permission, I beg to present the Seventh Report (Hindi and English versions) of
the Committee on Empowerment of Women on Action Taken by the Government
on the recommendations contained in their Fourth Report on the subject ‘Working

Conditions of Women in Public Sector Banks'.

12.04 Y hours

STANDING COMMITTEE ON FINANCE
34™ to 36™ Reports

SHRI M. VEERAPPA MOILY (CHIKKABALLAPUR): Madam, I present the

following Reports (Hindi and English versions) of the Standing Committee on

Finance:-

(1)  Thirty-fourth Report on the subject 'State of Rural / Agricultural Banking
and Crop Insurance’'.

(2)  Thirty-fifth Report on Action Taken by the Government on the
Recommendations contained in the Twenty-first Report (16" Lok Sabha) on
'Efficacy of Regulation of Collective Investment Schemes (CIS), Chit

Funds, etc.'
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(3)  Thirty-sixth Report on Action Taken by the Government on the
Recommendations contained in the Thirty-second Report on Demands For

Grants (2016-17) of the Ministry of Corporate Affairs.

12.04 ¥ hours
STANDING COMMITTEE ON FOOD, CONSUMER
AFFAIRS AND PUBLIC DISTRIBUTION

Statements
SHRI SUNIL KUMAR MONDAL (BARDHMAN PURBA): Madam, I beg to lay
on the Table the Final Action Taken Statements (Hindi and English versions)
showing Action Taken by the Government on the recommendations contained in
Chapter I and final replies in respect of Chapter V of the following Action Taken
Reports of the Standing Committee on Food, Consumer Affairs and Public
Distribution (2015-16):-

(1)  Fifth and Eighth Action Taken Reports on Demands for Grants (2014-15)
and (2015-16) (16th Lok Sabha) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Food and Public Distribution).

(2)  Sixth and Seventh Action Taken Reports on Demands for Grants (2014-15)
and (2015-16) (16th Lok Sabha) of the Ministry of Consumer Affairs, Food
and Public Distribution (Department of Consumer Affairs).

12.04 3 hours

STANDING COMMITTEE ON COAL AND STEEL
21° to 23" Reports

3t T R (SEeYR): oreme #eiedT, § bl iR g dadl Wil |fifa & freafaiad
fcrae (= oI SISl HeRvT) IRd HRal g -
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(2 W@ HATe ¥ WeOd ‘@E aF | Qg SR g/ &R e s
R ¥ 2277 yiaed|

(B) Pl #AEE ¥ A ‘@raar/forse WA el # artiEi/arR @ oy
[T, TRy a1 e g & R H PR R g dedl @Rl Qffa (1641 ol 1)
B 149 IfJdeT W IWPN gNI PI-Te-bRIAE & ax § GRAfT &1 2397 gferded|

12.05 hours
STANDING COMMITTEE ON TRANSPORT,
TOURISM AND CULTURE
236™ to 238™ Reports

SHRI RAHUL KASWAN (CHURU): Madam, I beg to lay on the Table the

following Reports (Hindi and English versions) of the Standing Committee on

Transport, Tourism and Culture:-

(1)  The Two Hundred Thirty-sixth Report on the 'Infrastructure Lending in
Road Sector'.

(2) The Two Hundred Thirty-seventh Report on the Action Taken by the
Government on the observations/recommendations of the Committee
contained in its Two Hundred and Thirtieth Report on Issues related to
Security at Airports in India.

(3) The Two Hundred Thirty-eighth Report on the Action Taken by the
Government on the observations/recommendations of the Committee
contained in its Two Hundred and Thirty-first Report on the Demands for
Grants (2016-17) of Ministry of Civil Aviation.
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12.06 hours

STATEMENT BY MINISTER
Status of implementation of the recommendations contained in the 265th
Report of the Standing Committee on Science and Technology, Environment
and Forests on reported forecast of a Major Earthquake in Uttarakhand,
pertaining to the Ministry of Earth Sciences”

THE MINISTER OF STATE IN THE MINISTRY OF SCIENCE AND
TECHNOLOGY AND MINISTER OF STATE IN THE MINISTRY OF EARTH
SCIENCES (SHRI Y.S. CHOWDARY): I beg to lay a statement regarding the
status of implementation of the recommendations contained in the 265" Report of
the Standing Committee on Science and Technology, Environment and Forests on
reported forecast of a Major Earthquake in Uttarakhand, pertaining to the Ministry
of Earth Sciences.

* Laid on the Table and also placed in Library, See No. LT 5146/16/16.
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12.07 hours

GOVERNMENT BILLS - Introduced
(i) Taxation Laws (Amendment) Bill, 2016

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): I beg to move for leave to introduce a Bill further to

amend the Income-tax Act, 1961 and the Customs Tariff Act, 1975.
HON. SPEAKER: The question is:

“That leave be granted to introduce a Bill further to amend the
Income-tax Act, 1961 and the Customs Tariff Act, 1975.”

The motion was adopted.

SHRI ARUN JAITLEY: I introduce™ the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section 2 dated 10.08.2016.
** Introduced with the recommendation of the President.
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12.08 hours
(ii) Factories (Amendment) Bill, 2016

THE MINISTER OF STATE OF THE MINISTRY OF LABOUR AND
EMPLOYMENT (SHRI BANDARU DATTATREYA): I beg to move for leave to
introduce a Bill further to amend the Factories Act, 1948.

HON. SPEAKER: Motion moved:

“That leave be granted to introduce a Bill further to amend the

Factories Act, 1948.”

Before I call Shri N.K. Premachandran to oppose the introduction of the
Factories (Amendment) Bill, I may inform the Member that on a request made by
the hon. Minister of Labour and Employment, I have permitted the Bill to be
included in the List of Business for introduction, consideration and passing after
relaxing the requirements of Direction 19B and Second Proviso to Rule 74. 1
would, therefore, request Shri Premachandran not to raise this point while opposing
the introduction.

SHRI N.K. PREMACHANDRAN (KOLLAM): Madam, I would fully abide by the
ruling of the hon. Speaker. I am not raising that issue of Rule 74. I fully accept the
ruling of Madam Speaker. But I have other two objections.

The first objection is that the Government has admitted in the Statement of
Objects and Reasons that the recommendations of the Standing Committee on
Labour and Employment are under examination. The Factories (Amendment) Bill,
2014, was referred to the Standing Committee on Labour and Employment. They
have submitted a report also. Unfortunately, the Minister has himself admitted in
the Statement of Objects and Reasons that this is under examination. This
amendment Bill is having far-reaching consequences but it has been brought to the

House without due consideration of the Standing Committee recommendations.

* Published in the Gazette of India, Extraordinary, Part-II, Section 2 dated 10.08.2016.
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So, the proposed Bill has been brought in a very hasty manner. So, this is
against the spirit of Rule 331N of the Rules of Procedure and Conduct of Business
in the Lok Sabha. The Minister has himself admitted the fact that the matter is
under the examination of Standing Committee. Without giving due thought to the
Standing Committee recommendations bringing such a Bill in a hasty manner so as
to enhance the number of overtime hours is not according to the Rules of Procedure
of this House. That is the first objection I would like to make.

The Factories Act came into existence in 1948 and since then the rule
making provision is totally vested with State Governments. Now the Central
Government is taking away the rule making power of the State Government. This is
abridging or encroaching upon the rights of the State Government. It is totally
against the federal character of our Constitution.

I would also like to talk about the Centre-State relations. The day before
yesterday, both the hon. Prime Minister as well as Shri Arun Jaitleyji talked about
cooperative federalism. We are having the Constitution and Part IX of the
Constitution talks about the relations between the Union and the States. When we
take away the right of States to make rules, definitely the concurrence or the
consent of the States have to be taken or the States should be taken into confidence
so that such an amendment can be brought in.

This is absolutely infringing upon and taking away the right of the State.
The State is having the exclusive right to make rules in respect of factories as to
which ones are exempted and which ones are not exempted. This right is being
taken away by the Central Government.

Therefore, I would like to urge that in order to protect the principles of
cooperative federalism, leave may not be granted to introduce the Bill.

SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Madam Speaker, I have
raised objection to the introduction of the Bill because of rules 66 and 67 of the
Rules of Procedure and Conduct of Business in Lok Sabha. Rule 66, second

paragraph, says,
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“Provided that the second Bill shall be taken up for consideration and
passing in the House only after the first Bill has been passed by the
Houses and assented to by the President.”

Rule 67 says,:

“When a Bill is pending before the House, notice of an identical
Bill...”

Madam, this Bill is identical to the 2014 Bill. So, on these two grounds I
raise the objection that this Bill should not be allowed to be introduced in the
House... (Interruptions)

A Sremet @ ¥ TR BT g1 # geifore arar & g1 A S < G

.. ()

3t Afcedo WS (TAE) ¢ AFEEIG A Sfl, Wl Al < gl § b g e s
Te@ynl B, sfifoy o 39 e g a8 onft &Ry &9 & | g1 @1 gt ) @ 2
IFpI RUIS A1 o1 8 21 AfhT T & Q1 Ao MhTaar 9t off 2 &1 S99 I8 I8
%al %,...(@ag™) The need for increasing the number of hours. .. (Interruptions)
AT 3remel : T el gar 21 fS U 8y & a1 S & 21 No, I am sorry. R
AT &, I DI TATS el | H ARG 77 St 1 W) s 781 fhan © Riifes 39ar Aifes
oIC 37T AT| 98 AR 1, {3770 797 1| g1 MUY 81 2 39 91 bl FAfeg | g 9oy

... (cgaym)

SHRI BANDARU DATTATREYA: Hon. Madam Speaker, hon. Members Shri
N.K. Premachandran and Shri Shankar Prasad Datta have raised some objections to
the introduction of the Bill.

First of all, I would like to make it clear to the hon. Members of the House
that the Government is coming out with a comprehensive amendment of this
proposed Act. Meanwhile, this is only limited to Section 64 and Section 65 which
deals with the enhancing of working hours.

Secondly, I am also proposing to increase the over time up to less than 100

hours and 125 hours. This is in keeping with the ILO’s prescribed time limit of 144
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hours. Shri Premachandran mentioned about taking away the rights of the State
Governments, but we are not taking away any rights of the State Governments.
Relating to these Sections of 64 and 65, the Central Government is only making an
addition. All the Executive powers will remain with the State Governments. The
Upper House has already approved this. We are not infringing on the federal
structure... (Interruptions) So, 1 do not think these are wvalid reasons...
(Interruptions)

HON. SPEAKER: Hon. Members, Shri Shankar Prasad Datta while opposing the
introduction has stated that the Factories (Amendment) Bill, 2016 is dependent on
the Factories (Amendment) Bill, 2014 which is pending before the Lok Sabha and
therefore cannot be taken up unless the Factories (Amendment) Bill, has received
the assent of the President.

I may inform the House that only two provisions in the present Bill relating
to amendment of Sections 64 and 65 of the Factories Act, 1948 are similar to those
contained in the Factories (Amendment) Bill, 2014. However, this does not make
the present Bill dependent upon the Factories (Amendment) Bill, 2014. For being
dependent, the Factories (Amendment) Bill, 2016 must contain provisions which
can be enforced only when the Factories (Amendment) Bill, 2014 comes into
operation. As the Factories (Amendment) Bill, 2016 can be brought into force
without the coming into force of the 2014 Bill, the contention of Shri Sankar
Prasad Datta is not valid.

The question is:

“That leave be granted to introduce a Bill further to amend the
Factories Act, 1948.”

The motion was adopted.

SHRI BANDARU DATTATREYA: I introduce the Bill.
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sit @ifct ad= Rig (viten) : <reuy #=IG, # §9 9T & A[EOH ¥ I1UY 9Nay &F el H
FHRRA e Rl 3 g AT & ®e qFeg daed e d3 St &1 e seiva
HRAT AT §| el forexdt e & sfdiid wRedl dedfta Qo # g A or] B T
off, I HIs B & aeg FaiRa foear T ol (@)
AR e @ I+ I fawy Sorn ol
3t Bt 9= [ I8 &g Q1 T8 89 & BRU $H AISHT Bl qREd] Ghauiy ArSr H W
=Te], T AT | IS et e & ofaia ycdes U g § U dlieh 218t oes i <l
g 8 SR 8 U dvg W ol e IRl &l Wfdar WX @1 1 81 3MS Bl akE H, W
FGT & B 16 ADH] H BUG a IR IRP B B 8 &1 99 2009-2010 I SHH! AfTE
I TR BU Ia9 et § R 39 999 W S8 SR By NECIRGT & St 2l 3
YHUERAT & [ @A 3 gH-gH DR S 15 99 I FR S Sl IER AN D Al [0e D
R O 3R Ted & o ARG H=A1 u=dl g1 SHd! g & A= drefedy ft IR ax
TSd S wE § e S| 3aw IR H1af & dacE I WER B Sl e 7, 98 ff 3
TR AU I g, 98 AAYA. GG BT B B, AR fove B F@AH B B B AT T
fSurciic & 99 &1 FM B, A IR FM 3= B FA TS 2l

TREIGAT, $h! T 8 fh ga el | g1 I+ T8 derdT AT 8 3R g Rl § &
H HH T A8 W 99 o1 el 31 H U HegH A AAR HAT S SR BT Ared g
$IPT daq a1 BOR U UfHTE A 961 IR IR B9R U fodrg fhar S iR 397 dd= &1
YA STeg ¥ Sie (a1 S|
A Jemet ¢ s IR gTe A SR SN IR Burdt 1 s SIfT ade Rs g Seg e fawy
& A HIg B DI STAN UM I Sl 2

it HigWig Wl (AT : HSH, AN < H DIRUNT Wi Bl Ah & [T ARHR B N

AT WA Tl offhT 3 <& a1 there is an unfortunate development that there is

nothing substantial done so far to stop these frauds and to penalise the culprits. I
T 6 Siq 9 gebs W S €, Bl Few <t 8, # ofud q-arg que b AW W dedl g [k
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Afeh T A1 3! ol Fenfl, T ARPR IHD! G B & (oY DIs dalaed BT | TAN T
Ardflarg, $81 ok At R (aem)

AR 3read @ oY Ay #1931 2 2

A Agwe Ao A o WRifhe i W aa <@ &1 F ae e =1 € R 3aw woRiT €
FHTH A qS B MRS FUAS I3 iR Ryt # F Afifhe dult @ a1 wE @ gl
.. (TagM) I¥d I H 3ffex |l gorl, o <@ WY 1 7 iy SAOM AR Bl ] I T
3R 7 Pl Ao ol Bl aR% 4 2| S 9Ra fafics, 5@ 89 99 SRURS & 9 A8
FHE A O BIC H SR BT g Tg W e o S| # Wt 9 R @ g v
e ® b aul | 9 WRBR DI AT o R 8, <A W AT o &l 8, dcbi Dbl A A &l
g, oIfhsT I8 BIABIAr 3R T=Ts AST-3THT BIT H STHY AT HAA DI Ab BT galavd HY
% gl Brgd AR B faH goiRilSt € ok wis+a A @IS Ve 78 o I8 81 u8
Ueh IRV 2l H U el Husl 1 A R [ g (R@E) Sl HuS df dre 3 e
UhHS! STl § olfdhe ol 81 el %@l 21 3 $B ARBR Pl Hiyl... (RagH) ‘T @ iR 7
G G dTell ARBR 8, 50 ABAW BT AR FQIa HR| ABR BT Sl I oW & 8, IAD
IR A AT DY, daraed DY

A Sead 30 Al PAR ST Bl AT HIERIE Aol gRT SaIY Y AT @ |iY g B
EIRCHUINECE R RE IR

HON. SPEAKER: Shri Bharat Singh. Is he there?

FIT PR I BI7 SMUH § a1 R I8 81| MMUB] AIGH el © b ATIHT A9 oA AT 5
it wa Rag (afern) : sreger wEITn, &1 ATEdl gl WY GHE & Jferan TR AE SR CAreRT
T | o1 gor 2| At Ut g Sifdd A # RIS 2| S TR AN Al dfed ug) W
R TS B 99 | s Al Sff gEEA a9 €, 99 9 A9 IR § J8 |ara 9ed 3 3o @
gl 3l T SaT DI g WIS Al PR DI HIg AGRT T8 Dl T3 2l

# 3fUd HIETH ¥ RBR BT M §H IR% AHNd BT dledl g [ O JdR A

S H W AN B T D Y IS YIS TS fHAT S @ Y, T T J W A} B

U DI Yg FRD Yg TSI DI WeAls bl S|
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A oremet ¢ A IRE FAUTdt SR A AR wwre Ay B 2N wva e g1 Sew My fawy &
AT g B DI AN Y& Bl St 2
. Ramfr arada (Suid) @ e Heledl, o @ & aid H ¥ed H IO o @ § 98
Hadt WX &F F B e, dfch |l AT el & & I Gafed qE 2l H ITd! sirarsl ded
H I3 @1 g S Rl TRE &1 JfiQIa T8l B hd ©, Blg [ Y& T8l PR Fhd ©, Sl
frefl TR @ TR T W FHA T 3R T B YT %A IR Wb 8] G I TR AR BT T,
TG T AT AT AYTIR K & T WA BT g ¢ PR B O 8

ey Heedl, H AT yBRAl Bl a1 R Rel gl d H o WHT W gUs U Ul
Ig WIH & e usar 21 9 # dHad fivavs @ U aigd ® iR ivayw g e @
HIS[ET BT BT DR ol §H IK A B TSI T H B A Bl 14 HS DI IH B
F AP & foy govs g8 2l TN 7 fTEU® W gl fHa1 3R Sare # o9 fioEud |
Mieral =elrg A1 U dIeleRll ARG ART 1| §AR WRDBR A A dIUATH b S[a AR b
TERH HHISE DI 39 91 B oy fafRa ox foar wife s8iv awh)i W el dolls |

3TEdel HEIGAT, 919 A S AT R AHA HRA gY 9N © a9 BF 0 B H A9 b
Al UK €1 3R d SfUAl 3G d§ B offl, Al BF W A9 | A TG A # 3ue qeaw
A g8 WAl Sft b Afepl Bl ATt ugarr @redr § [ w1 AReR gAR Afel B
gaIAed ®HYM, 9D FAEA Bl dred B M Al R fageh driel & foy % dfea

B BT B HAN, A I IRAT § IR BT a8 BT BTH B

# U IR R aMues A1 A AR I8 WA 3R ARBR W AN Rl g B GEd
FHHfST R A Tl & [FToras DI afid of AR A B T 4§ B/ ) D oY I
et foar S|
A e ¢ A SIS 9, A el |rg, A wRe Brdl, st wka [, #0 8N o
qRu, 2 s AR O 2R e AR SR St AR gare s @ W Ramftn ared gr
IO MY vy & A1 Hag B DI AN T B el 2
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A e ¢ N o e
SrEeaTfera Sft, 3mus We A Wewd a1dt 38 2

£t Torer R (Wae) : oiege WRled], § U iKW W WRA WRBR © Ao gRagd HAl Sl

B S FPFE BT ATEd] §, STl S M & a8 F TSI ISHR B 8Teld ¥ <
I8 s ©, ol g © 6 WX Al 991 & 9 e arel g ISR - 75 ST arst
H WORIE B §Y U, WAl SR RERIeN d@ Sl 21 T8 I ISME i WRIE gled §
Y% TE B UM B, 98 B ITERT UST 3T B Worel favd ufig STE € ofR 39 W) &1 Aed
Uh TSd &, O W U U I U § SR gUNT ®IgC CISIR BN HaYR Sl A
et 9 21 I8 Iy oMt 9gd v 84T 2, $9a dravis | s\ i 98 @ uran gl 6
AT Rl g b Fa AR A BAR AT Sl AT ISFR 1 @ E, $9 W N 9T 7, S 6
RISE ST BT 8, 98 T A8 A SOk 81 Gbl &, FSrAeht Taf=rator fapar S =y |

TENI, $UD A1 & ST §3T ¥ GHIE, BT W WA B gV 39T SAEETS, S R
AN A BB T 8, SFB! AT Iomr] Sifvd foar Sie difes & Isal &7 59 ISy IS
A e &1 B fhar o wb |
A oreme ¢ ot IR e My ofR par gus g Twd @1 #) oty R g1 ey Y
fwg & A1 dag S DI AN YSH B SR B
SHRI ASHOK SHANKARRAO CHAVAN (NANDED): Madam, the

Ministry of Information and Broadcasting, Government of India vide its order No.
2.8.2016 has decided to close down the branch office of Press Information Bureau
(PIB) of Nanded in Maharashtra. At present, PIB office at Mumbai functions as
the Regional Office for the Western Region. It has six branch offices located at
various places in Maharashtra.

But the PIB branch office of Pune is situated in Western Maharashtra and
the PIB office of Nagpur is situated in Vidarbha region. We request the hon.
Minister of Information and Broadcasting not to close down the office of PIB
office at Nanded because Nanded in Marathwada has its own importance and

Pune and Nagpur are situated very far. All the relevant information and policies of
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the Government of India are definitely known to the people through the PIB
office. That is why PIB office of Nanded should not be closed down. That is our
request.
sit ARUIUTS HBfEA (3MRE) @ Neue HEIGdT, H MUD HIEIH ¥ Aed B O < H BN
@ IATET BT IGIY S B IawH Red iR e s &t MR et arsar g

Heredl, # afud Wed H o drgd b adEE # O WRd H ddd QW A
SRISYC BR Picd R, TR H AR IR 3 Siea HiaiifSAfes died sHaic dold,
PR H fHarEl Bl e Td Tebeiih] Wl U HRaAT & A ORI § Taaqn Hiy

fazafqene™ vd SArTe PN favafqenad & WedlT A HUd & Hag H Jqd qdbie! JeTa

ST HT 32 B

HEIGAT, 39 91 BT e W@ gV 6 ORI W WRA § A U IAET B 30
BIEE BT IFEH <A1 8, SURIGd & WM DI $ ISR 9eM & forg ruaie 21 Jord
WHR - AT § WX 3 TeRield HIR PIed 917 S &g d 2001 H Ssid WRBR Bl
fAfgden gaTa AT o1, W 9 A= H 3l qb DIs S DA T8l SoN WY B s =@erd

I H DU B IUGH Bl 9QIY ST o MAeID AFAIT DR I THR AT I A& H T8

B U1 %@ 2, Fra b amawgess gl afe Yo U7 H R 3% TaRiel=d BIR DicT Bl RTGHT
B RN T AN G g v § {6 YORM YR 9 H P U D SWIGT W (YT ANEH DI
IR 3NfH g1 FHTI

3 H 3fUD WA I B TR BHIAT AT b SHfed H HUKT & IAGT Bl T
S gg TORIA ST H JATIMY AR 3% YaRIeld BR Dicd g1¢ S Bl fden § 39 dad
33 S|
AR IremE @ o W e i, R W [ g, o eRe B &k S fRie
Aol DI 3 ARUHS HIOMSAT R SO MU fANT & A1 Hag B Bl AT Jad d
ST 81

Shrimati Santosh Ahlawat — not present.
it wawr ke g ant (afeastt fieelt) : weeT, s 99 et gFHafFS # o @9 o
Feai 7 TeAeE & oy il fha, I9H | dadl wa g9R dedl Bl & veieE e uranl
3MUhT R QX W& Pl JAB d8d oxr1 el 6 ol 17 Al 9 fAoell 4 @ig W 72
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ARBHN Dicrl a1 a1 2l fieell § S acHM WeR 8, I8 W argar fwan o 6 a7 f
Piersl TG, dAfd arft d& fedt ft T Pt & T DI Ao T8 81 90 AT -
AN dTel gedi Dl I WD Bietsl H VS T8l e @1 21 P dleliord H He-3Ah
RACS 99 AT T Ugd Tl Bl Tedi & IR FABI 1 TGl &419 © b ged fSuer # <
T T TGOS IR [ 2l Recht § T Pierst 781 a9 1 § Hifd Kool WaR ot o ft &
PHRU I B @ ol fieel § T Flolsl 99 11, 99 I oIy SHHA Suae el fieelt &
AT H UM [ET B S B, AT IFD! AT ool AR gl 7 el TR SR
ST B uF for, foeell Fafddt 7 fecel R @1 for@n, AR fReell WpR 7 fhai
T Bl B g FH qp S TE @AY TEARSL HRER I ureieT § P g8 focel
ARBR A q1d B, dqMfb S AR faeell IAafFS o1 19 Hw ik areY g 2, a9 8 WX
A |HT 8T § U I DA I | SB[y TOHIe, §RPI, Iodl, gHATesl IS 9 |
Tar H A [T B STHE B, AR floell WRBR BIs W SHNE o1 B v IR T8l 2

TRIGT, WRT YD HAIH W IRIY © 6 R fieell § ¥ dlelsl Geldl a1 d=di &l
D 9gd BIIal el | 3de srerar fhwil W drorst § safv drers T8l gerdl gl faeel |
90 HII &, IR 37 I Froiol H $AMT Brolel dofl ¥ S0 @ sa- & 3R d<al &l
TSfEr et SR | g=are |
At e ¢ A eRe POTd, geR quis N Tw, st AR ware s, qen st o e
IErad B Al a9 Aifed Rig aAl gR1 S T fAvy & W Wag B B AT Y Bl
STt &1
it oA faar (S1o) @ Teue AEiedl, H# 3N ATETH W WG & &I HERISg I9d ARPR g
SR B TS S0 ¥ AqIRTeA! (SHR arel | aIkae) & 9= 11 fFHarier & warfad
ARl B TRE ATHNT HIAT A8 Gl Do WRDR B ARV [AHNT gRT SN Py gY aRuA &
FIAR A& a7 &= # 99 fawr & srfaRex s wfafafedl & fow yeger yeben fefor ve
yhed UK & Aed H AEeID fSRil-cfaed 3R o1 Ha&u affe g qAiaRul fawnT gR
e A, S 1€ BR drges olg® A AN ol SNl 81 S HoR YfAva AT &
Thed RN & oY SMads START < o dTell §9d Ud 39 918 I8l Ydhed 101 &
B ® [T ATaID AFANT T T H T dTel FHY Bl & H [ad gy Uhed A0 B
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3TN ¥ ST Brermafd o ot dwra gl Ul R # or@ Saa yearfad yfma am &
forator SRl W Harel @t 8 o gl

ARG, B0 § @4 dTel Sad YT AT BT b BB ST ©, Rilh 0D I
{ o § aIRael @ g8 A4 &9 e d 99 8 Sl O o[ e § g9 B d $¢ He Bl
Y T S B

3T # MU HH W Dwd TATARY U4 Serdrg aRad o 31 Sff | SR DRl
g & St AT # 317 & reTHl Bl G} bR b [1g A faunT & st feer-few o1 @
FUT HY| AP WY AEQT &F S0 SR AIRTeA H W Tl AR BT SIH 1A BT ATeH
IUAY T Gh | THD WA & WA AR BT FHT W FAM, AR Bl Gfthds o F Ffa fFrerh
T < & HAGA] BT gA A B W DI ol A b b 2| a=ara |
AR 31Ehe ¢ & W g s, 30 eRe Burdt den R (W E gd @ A e fEwr
ERT IO T A9y & A1 Hag R Bl AT Y& DI SRl 2
SHRI SIRAJUDDIN AJIMAL (BARPETA): Madam Speaker, flood and erosion in

Assam are totally different from what they are in other places of India as four times
more land is flood prone in Assam and 80 per cent of flood affected area is
inhabited by minorities. Here, I would like to say that every year people become
landless, they are totally devastated overnight and they lose all their documents in
flood. Now these are the people who are termed as foreigners. AIDUF is of the
view that no foreigner should stay in Assam or any other part of India. But genuine
citizens should not be harassed.

Madam, you would be very much surprised to hear that old people, 50-60
years old men and women are called to police station to verify documents and they
are immediately sent to the concentration camps. This harassment has to stop
because people are looking forward to the present Government to solve their
problem permanently. Then, minorities have been classified as non-original people.

This is very unfair.
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So, I would request the Government to look into this matter. I would also
request the hon. Home Minister and the hon. Prime Minister to solve this problem
permanently.

A e @ SR SfaR § 9T Bl &ATel Ry |

£ o RiE TgAoRT (FeQR Wifgd) @ o7euel Weledl, Y Sl & (3 Aias 4 R qoads
A goR Wied, Sl R €9 & Ui q%d §, Y8 94 9 U 2] SUB! Sl TafT dret 8, SuH
uiferami & &1 @ wafie. Sae RemeR a8 9§ ofee @ & 99 98 € & =
B Bl Sl el WaHR oA, ITd &I 31 379 I8l H=R 3% qiferard= &1 § Hen dredn
g f5 o1 eRamon & Rl @t 91 B SR B & fo deany fran) 9 & 39 a7 o
AN BT A & fy Red-um J8l dHad B HAG B Ui Aol T8l 81 98 BEd © (b g
T 3y € & o wiaw T8 2| AfeT I8 TeR) T8 & T B S S WReR 98 a9 g,
JRIM MU & AT a8t Aifiee B ey g1 # a8l T o, a8 R 9wt & o | 39 941d B
Ugel 3207 & fb oy 9ur 3R i |l d Rg duey & o 93¢ 9e™ g 994 9§ & o
HER T8l I @1y § U A1egq ¥ AR ¥ I8 faedl F=ar g b A &1 gy Jgf F g
SN 3R 98i I &, I faeg) fhar SY A1 s g9 R |91 &1 g281 O el

HON. SPEAKER: Shri Gopal Shetty, Kunwar Pushpendra Singh Chandel are

permitted to associate with the issue raised by Shri Prem Singh Chandumajra.
SHRIMATI KOTHAPALLI GEETHA (ARAKU): Madam Speaker, I would like
to draw the attention of this House regarding implementation of the Prime
Minister’s Flagship Programme —MUDRA Scheme. According to the NSSO
Survey of 2013, 5.77 crore small business units, mostly the individual proprietors
units are there, which are running small-scale industries, trading and service
activities.

Many of these activities are run by the SC and backward communities. The
small entrepreneurs in India are used to be exploited by the money lenders, which
has to be stopped. The small entrepreneurs are depending upon the Government
for the MUDRA Scheme but the banks are not ready to respond to the needs of

these small entrepreneurs. Further, when I spoke to a lead bank manager, he said
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that banks are adamant to give loans to the SC/ST Welfare Schemes and they are
not in a position to give incentive to these small entrepreneurial people.

We have the demographic dividend, which is very advantageous to us in the
present position. If these people are left without employment, they will turn into
disadvantage also. I would, therefore, urge upon the hon. Finance Minister to

actually ensure the firm implementation of this scheme. Thank you.

HON. SPEAKER: Shri Rabindra Kumar Jena and Shri Bhairo Prasad Mishra are
permitted to associate with the issue raised by Shrimati Kothapalli Geetha

SHRI M.B. RAJESH (PALAKKAD): Madam, Air India has its highest profit
margin from its ground handling services. This is nothing but sweat and blood of
its contract workers. These contract workers are hugely under-paid and shockingly
exploited.

Madam Speaker, in the Cochin International Airport Limited, one sub-
contractor of Air India, Khullar Hospitality Private Limited has slashed the wages
of employees by half. This decision of slashing the wages was unanimously
arrived at in an agreement in the presence of the Regional Labour Commissioner.
What is more shocking is that this Khullar Hospitality company is now insisting
that each employee should sign a Stamp Paper agreeing to their draconian
conditions, which are against the labour laws.

Madam, these sub-contractors including this particular company are making
huge profits by underpaying workers and also by underreporting their actual
revenue. By underreporting their actual revenue, they are not paying its due share
to Air India and are also evading taxes. This is being done in connivance with Air
India officials.

I, would, therefore, demand that both the Air India and the Tax Authorities
should investigate this fraud and also take stern action to stop blatant violation of

the labour laws in airports.
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HON. SPEAKER: Adv. Joice George, Shri P.K. Biju, Shri P. Karunakaran, Dr. A.

Sampath and Shri Sankar Prasad Datta are permitted to associate with the issue

raised by Shri M.B. Rajesh.
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*SHRI K. PARASURAMAN (THANJAVUR): Hon. Madam Speaker, Vanakkam.
Under the able guidance of Hon. Chief Minister of Tamil Nadu, Dr.
Puratchithalaivi Amma I wish to raise an importance in this House.

The Kisan Suvidha Mobile App service implemented by the Union
Government is at present available only in Hindi and English. 1 urge that this
Mobile App facility should be extended in all the regional languages including
Tamil. Hon. Prime Minister launched this Kisan Suvidha Mobile App last month
in order to facilitate providing information on various programmes and technology
used in the field of agriculture so as to benefit the farmers of this country about.

Information which are basic for agriculture such as climatic condition,
forecast on rain, air moisture, wind speed, etc., are provided to farmers of this
country through this Kisan Suvidha Mobile App. The market prices available for
the agricultural produce at different levels such as State, District, town and small
town levels, are collated and made available on this Kisan Suvidha Mobile App.
The farmers can get remunerative price for their agricultural produce by looking
into the price list of various markets in the vicinity of their area. The names of
Experts in the field of Agriculture along with photographs and contact details are
also provided on this Mobile App in order to ensure that the farmers can contact
them and get their doubts cleared. On behalf of farmers, I thank the Union
Government for providing on this Mobile App, all the useful information about
seeds, pesticides, fertilizers, farm equipments, machines, etc., along with details of
agents who market them.

I am extremely happy to state that the Mobile App contains information on
various crop seasons, from sowing to flowering, and the insects which affect the
crops on different seasons, and ways and means to protect the crops from insect
attacks. Only when the information is provided in the regional language concerned

on this Kisan Suvidha Mobile App, the farmers living in those States who speak

* English translation of the speech originally delivered in Tamil.
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languages other than Hindi and English can be benefitted. I therefore urge upon the
Union Government that Kisan Suvidha Mobile App service should be extended its
in all the regional languages including Tamil. On behalf of the farmers of Tamil
Nadu especially on behalf of the farmers belonging to the Delta region of Tamil
Nadu, I urge that this Kisan Suvidha Mobile App service should be provided in
Tamil. Thank you.

HON. SPEAKER: Shri Bhairon Prasad Mishra and Shrimati V. Sathyabama are
permitted to associate with the issue raised by Shri K. Parasuraman.

SHRI M. UDHAYAKUMAR (DINDIGUL): Madam Speaker Vanakkam. I would
also like to thank Amma.

Tamil Nadu has a rich diversity of horticultural crops namely tropical,
subtropical and temperate crops due to the presence of seven agro ecological
regions, each having a unique microclimate suitable for selected crops.

The National Horticultural Mission covers only 22 Districts, including our
Dindigul district. Mango, banana, guava, grapes and aonia are the leading fruit
crops in Dindigul district of Tamil Nadu. The following food parks are proposed
with a pilot plant for food processing, four cold storage units and a quality control
lab. First one is the Nilakottai Food Park (Dindigul District) where the proposed
facilities are like pack house, fruits and vegetables dehydration unit and fruits and
vegetables processing unit. Nilakottai flower market is the popular market of Tamil
Nadu for Storage of flowers like jasmine, rose, etc. Agro Economic Zone is also
there for mango in Theni, Dindigul Madurai, Virudhunagar, Tirunelveli and
Kanyakumari.

Dindigul is a key District for horticulture produce in Tamil Nadu which
produces mango, banana, aonia besides loose and bulbous flowers. The
Oddanchatram market in Dindigul district handles 90 per cent of the produce from
neighbouring districts and acts as a sourcing hub for domestic and export markets

at Kochi and Thiruvananthapuram.
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Tamil Nadu has 30 districts (including Chennai) and 385 blocks, governed
by our leader Manbimigu Puratchi Thalaivi Amma, the Chief Minister of Tamil
Nadu, well provided with administrative structure to implement the programmes
stipulated under NHM of the State.

The performance of Tamil Nadu Government, under the able leadership of
Manbimigu Puratchi Thalaivi Amma, in implementing the National Horticulture
Mission is exemplary and was appreciated at the national level. Tamil Nadu was
given the Best Performing State Award under the National Horticulture Mission.
We request that the remaining nine districts may also be declared as NHM
Districts, so that the farmers of these Districts will also get benefit of the NHM.
And also I urge upon the Central Government to allocate sufficient fund under
NHM to the proposed food park and AEZ.

HON. SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate with the
issue raised by Shri M. Udhayakumar.
SHRI K. ASHOK KUMAR (KRISHNAGIRI): Thank you Madam Speaker.

Tamil Nadu State Rural Livelihoods Mission is being implemented by the
Tamil Nadu Corporation for Development of Women in 31 districts. Around 120
blocks are covered under the Pudhu Vaazhvu Project (new life project) funded by
the World Bank and 265 blocks under TNSRLM.

Madam, a detailed report of the project, covering 265 blocks at an estimated
outlay of Rs. 3,297 crore, has been submitted to the Union Government. However,
the Government had sanctioned only Rs. 564 crore for 60 blocks for the past four
years.

Our Chief Minister Amma presented a memorandum to the Union
Government regarding the necessity of implementing the Rural Livelihoods
Mission in the remaining 205 blocks.

Madam, I would therefore, urge upon the Union Government to release fund
for the remaining 205 blocks.

Thank you.
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HON. SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate with the
issue raised by Shri K. Ashok Kumar.

*SHRI RAMESHWAR TELI (DIBRUGARH): Hon. Madam Speaker, flood
situation in Assam has worsened as nearly more than 19 lakh people have been
seriously affected by the current wave of flood. The mighty river Brahmaputra and
its tributaries Buridihing, puthimari, jiabharali, Dhansiri, Beki, Sonkosh, Subansiri
and few others crossed danger mark along Nimatighat, Tezpur, Goalpara, Dhubri
and Guwahati inundating new areas. Apart from the houses and business
establishments a number of roads, embankments and other infrastructures have
been severely damaged and over 2 lakh hectares of crop have been completely
destroyed. Brahmaputra and its tributaries have submerged thousands of villages
bringing untold miseries to the people living in those areas. Altogether 28 districts
have been badly hit by the current wave of flood in Assam in which several people
also lost their lives. Flood waters have wreaked havoc to the world famous
Kaziranga National Park and the world famous river island Majuli.

Madam, Assam has been suffering from the problems of flood for the past
several decades. A permanent solution is urgently needed to save this poor state
from the twin problems of flood and erosion. While the state government is making
all out effort to speed up the relief and rescue operation, I urge upon the central
government to help the state government with adequate financial support in this
hour of crisis. I would also like to request the Central government not only to take
measures to control flood and erosion but also to take appropriate measures as soon
as possible to provide relief and rehabilitation to the affected people who are
without food and shelter for days together. Thank you.

A 37eA&T ¢ 99 B T, A9 IfSY | ST a1 dlel Bl ATed 38R A R Tl g 2

* English translation of the speech originally delivered in Assamese.
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Shri Bhairon Prasad Mishra, Shri Rodmal Nagar, Shri Sharad Tripathi and
Shri Sudheer Gupta are permitted to associate with the issue raised by Shri
Rameshwar Teli.
ARR snfaerre (MREYR): 3rege Sfl, § 377ye A1e0q A AT YR&T ¥ IS §U U weayyl g
Bl IR WHR BT WM ATHTA BT dTedl gl < S AEmadr &3 7 AR @™ @R F 71,
Yo qn fed 4§ ol g3 89N <¥ B S AT 8, S &3 H | Tagedl bl U g9l
ST WSl g3 Tl ARy, S AEEdl a9 B IR U B FI WA &F AT ST oA, AT
GRI B gS A AT Fdgeliel 8 bl ¢l I8l W ol A Sl A1Sl Bl qweb, Ay BRI
B TR, M TAM YDHR & AGD Sl DI BN AR T THAM FDHR B TRy & arer-
1Y AT GRTl & oy A1 b @arre R S e | 99 gl 2| |- 99 &5 4§ 39
Ta-gTedl @ Afery el & eRo 98 & amiive diee ) ff oIl woRAaTs I 7S
BT 2| T8 FHRT 1971 | TS & A1 da1 AR 1990 B GG b URY TP del, oAfh SAD
T 99 I & H (sl TASIY ARBR T A A 9 B JART DI o, A $O I B
fau nfafafear ot offl afees e smeew ot I wfafaftRT i oo & 91 9& € @R
I wAfere AT I g e ST el 8 gl gl H 3us e ¥ WRGR A
IR AT A b AT F oft g8 Wh, e iR fued & onft g8 ' S fawga
2, 39 it W TagATe &t g9 IffafiEl @ th.ens. U A fRga Sifa S¥aR 39 W T
BHRATS Bl S|
A oreAer ¢ o GUAR @, A JeH AR, 3 ol (8 AEmEd, # dis $EAR o, 8
Re FOmdl, st W g By vd R g iR ded @1 IRl e gRT SeIg Y
9T & W Aag B B AFANT Y& B ST 2
sit e s ot (WRY) @ AT Q1eud Sfl, HIRG & W@aAdl Il § 9 3FR<, 1942 &l
TSI HEAYU W 2l Ml Fel AR WA SEal el | Ud fORm A une @t 21 7 g9
AXR W 3T ¥ & T [T FUH AT BT SG-GAT Ud B gQ 30 RoTet & al
Hew@qul A A & [N H 97 HRAr e gl

A areet Sfl, A R7er § 8 ISR {87 S &1 1 WIRAqR 5 gl AT et
9 AR, 1944 BT TS el B ofdt § BT & 7% off | T8I e g a1d I8 § 5 1942
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@ WA Afared § Dadl Ub Bl gs ofl, a8 &1 ISR fF57 St B g8 ot gy awr &
HYUT AT Qe Tl o, IFDH! T8 MMRE BT oY | A AT 89N [ =1 FUH I 8,
g dfed defter gaen Sft, e =1 TeiMyR & w7k TITE o o, 9 3@t & 9gd o
B R AEIDBR A, qAT G- WA & AfQle d 9] d8d a9 YfHep1 | A"
HErAr et ST Qo el wwielt § gHe ford gy Wdl @ M 91w W 9d € 6 Se
ST GATAR 4R 95, 319 X9 Hel  a1ad ¢, I8 Ufed deier gaan &1 & forar gon M @l
IAD WA-AIY YUY T a1 Sl B SN AT g BIoT oft,  S@hT A M oA ‘hed |
®eH ey S, Gt & Ma MY o, A FAl 8 B B, BH R ey S, 59 foras aret
W S TR swfod IRAER 3, § o Rier &1 SR @ @ T 9 §
ITHT T B SR SED fy # IRG AR F A1 dRal g fF TS ' 730-T, S

ISR {487 St & 7Td ¥ Nbordl 8 SHBT AHEN Sh A1 TR 81 3R d81 W Uh HRD

R TR WY S9e Wid-wry ufSa dfler Yo St & Qe P WREU BRI §Y SHBI
YT Bl | Q1 @A FUH AR & -1 gAR el & 1 3R wWaaar WU A
8, 9o AU U el IR I11 oY |

dgd-9gd garsl
HON. SPEAKER : Shri Sudheer Gupta, Shri Sharad Tripathi, Shri Bhairon Prasad

Mishra and Shri Rodmal Nagar is permitted to associate with the issue raised by
Shri Ajay Misra Teni.
... (Interruptions)
A 37eAE ¢ X1 (8 Sfl, Yoolier SEl, 39 37+ ard aretdl|
319 3T AT 37l e # U 91d HRY| ve fiee i 9gd Samer Bkt 2
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N e e () : fdeH, | sueT WK g #Y ST 3w fow mieier @ off &fiR
3O a1 Hiapt faam|

HSH, 3T Udl T8 HIF-Al Yokl § AT BRI Sl USRAT Hob @, S9! & CgH Il
A &l & 6 b fogw™ o fewed fhar Syl oy <@ <ffSg ot iR o srerd @
gU 2l g8l W A1 Rl 1 9ga 991 WV §l BAR S ALY & g 8, I W D
R d et fordl Bl g8 HR fawgall 1 @1 ugl & =M areR fepren 21 3@ Ryl & foy
HIRE IR @ § o f5ft W A AR, g9dax S HIR A el |

#e¥, gl TE R 9d 2 fF dome 7 amar, et Rl & 7o v aifee | L @
STt 8, R IR® W L. F B I B W AR W, IR.UA.GE. & Sl ofleX § a8l arg¥

yRISe &, STPI I8 98l TR & Bl

few, afud Hiegd o w9 B AR &1, ursd AfReR St & a8 ol &, wifh
Tred fafex S Wi S Id &1 IR USe ¥ §9-c¢d 3@, o 98 & SOt il 3 I8
AR B g 6 doig # Sedl W STeal U1 fAferd) wRiSt Woft S| S g9 oS, d). §, 98 a8t
W 9gd SITGT e R PIE T 91 T & oMY, O 9R1 USE # ST o WYl 9 d
PEITAT SHR FA G bl i <&@l 2
Iferd 3R USTd RBR S HaRTS g8 8, ST Bl QAR aRBRR a1 oMy, ey goig &t
T GRBIR W@ AR < Bl AT IRBRR |
HON. SPEAKER: Shri Sharad Tripathi, Kunwar Pushpendra Singh and Shri

Bhairon Prasad Mishra is permitted to associate with the issue raised by Shri

Ravneet Singh .

SHRI P. KARUNAKARAN (KASARGOD): Thank you Madam Speaker. I would

like to raise a very serious issue with regard to the economy of the Keralites.
Madam, Kerala economy has a strong base in the agriculture sector, the

plantation sector, the traditional sector and also the NRIs. As we all know well the

NRIs are returning just because of the crisis there. We know that the traditional

* Not recorded.
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industries are also in a difficult position. We have discussed the agricultural sector
earlier.

We have to speak out about the plantation sector where I have been
involved. The Kerala MPs have been discussing the rubber issue because the prices
have gone down.

With regard to cardamom, the prices have come down from Rs. 1,500 to Rs.
500. Kerala is known as the land of coconuts but the farmers are not ready to
harvest coconuts because the prices have gone to such an extent. So, in such a
situation, I would request the Government and also the concerned Minister at least
to treat these issues as agricultural issues. There can be even some tax exemptions.
Otherwise, it would be very difficult for the growers of cardamom, rubber and
coconut to survive.

HON. SPEAKER: Shri M.B. Rajesh and Adv. Joice George is permitted to
associate with the issue raised by Shri P. Karunakaran.

PROF. K.V. THOMAS (ERNAKULAM): Television as an industry was non-
existent when the Working Journalists Act, 1955 was enacted. Journalist and non-
journalist employees in the TV industry and its various off-shoots, including web
portals run by TV channels, do not come under its ambit while journalist and non-
journalist employees in the newspaper industry and news agencies enjoy the
protection of Working Journalists’ Act and are assured of periodic wage revision
through the mechanism of Wage Boards appointed from time to time. There is no
such protective shield for their counterparts in the TV industry.

So, I would request the Government to take immediate steps so that the
journalists, who are working in the television industry, are also being protected.
*SHRI R.K. BHARATHI MOHAN (MAYILADUTHURAI): Hon. Madam
Speaker, Thank you for this opportunity. Most of the people belonging to the
fishermen community are living in extreme poverty and their lives are in distressed

condition. At present the fishermen community has been included in the list of

* English translation of the speech originally delivered in Tamil.
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Other Backward Classes. If the fishermen community is included in the list of
Scheduled Tribes, the socio, economic and educational development of this
community may be ensured in a better way. This can also pave way for improving
the standard of life of our fishermen community. Hon. Chief Minister of Tamil
Nadu Dr. Puratchithalaivi Amma has also urged upon the Hon. Prime Minister
about the need of inclusion of fishermen community in the list of Scheduled Tribes.
I therefore urge upon the Hon. Prime Minister to ensure inclusion of fishermen
community in the list of Scheduled Tribes. Thank you.

DR. KULMANI SAMAL (JAGATSINGHPUR): Hon. Speaker, Madam, I am
thankful to you for giving me the opportunity to raise an important issue.

Madam, my State, Odisha is having more than 15 per cent of fishermen
population in the coastal districts. Marine fishing is one of the main sources of
their livelihood. But due to lack of infrastructure relating to marine fishing and
processing in these coastal districts, the fishermen community are lagging behind
from the view point of earning. So, for development of required infrastructure
facilities for increasing the marine catch as well as the post-harvest infrastructure
including hygienic fish drying units, it is necessary to undertake projects like
construction of fish processing centres, development of commercial solar fish
dryers, establishment of fish harbour etc. in Odisha’s coastal districts under
Sagarmala initiative. In this regard, adequate provisions are to be made under the
Coastal Community Development programme of Sagarmala project to enhance the
economic condition of the fishermen community as this community is a backward
scheduled caste community in the State.
2N WS FAR I (HISIA) @ ASH, H AT YT BT D AEAH H 3MUD! AN I ARES B
framl @ B TR B g =Tl gl

YRGS H UM HY dg © q1egq 9 fhar & g &1y har Siar g1 af 2014-15

3R 2015-16 H ©F BT HI gonl, H IAP! BIAd BT Al Teb M-3R YA 3Nl ©

JMT-TERT A qTbl 8| WA AN Al 991 & 7 FIRSIE, PrevA1 R goNEnT Ol &
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Pl & &1 BT B BT YA F4 b T8l gl ol H Igd YA Pl aredl g [P
O B b WA H N fHAMl Bl 9gd WA Bl 8| Wrel gl A9 dEee Wik R g
HT H D FawRn | O sl @1 e T8 gen g I8 fRam @ wwwn ¢ 6 59
TR BT U1 e A1 srTell Wil BT WA Y g 8, oAb a1 T8 A @1 2, gAY WRd

WBHR 3R IR AHR DI HABR 3HBI YA Afderd BT 2A1fRT|

AFA 3eE 2 T8 9T WRDR BT A 2l

s IR yrE Ay ek 4 Wi PR TSy @1 St EE $ER W g IS Y fawy
& I Hdg B B AR IGH B STl gl
N e FAR ST (Hrewt) : JEIGAT, AT q9T faAR AT, 39 (oY # U] a=yare
T gl W oMU Wemd W ydihd Bl SMaBlS He N dldl SolleEle [dRaidenad bl AR
TIRE! e &1 &I dfNa &1 @l i 24 S &1 goeEK favafdenea #
oSt waer akiem &1 YR W HifSAT R aRRA 8 Tl 39 3Med Ol 3 99 foT g
3Tl o Pl BrITery W yeF | il Ra BiEl © 9ed <ad Bl <& §Y Hordfa I
8 TRRI B W0 S HUrd &1 et § Vs o™ AAfT q1g, et Bl 7 dga @yl
affy @ Rare 12 8@ @1 weE @ o oY, Afee 8 gN adae T8 @ |

agt St faeneft sridreRa 9, ST Frafad &= faar T 7 &k frmifia & fear m
21 H e A1erH § gEerRs! MfiReR W AR FRal g (% geeEe faeafiaray 6 arw yRER

3R ST TR .. (STqeET)

A Jeaet ¢ 20 S g dfiard |

it e IR ARER: feA, I8 980 N feAfS B

A L& & 37U (U SHTS STeal BfBY, qTeh! AT dlerd & 8l

3t faeie AR AEET: FEed], o1 MR BrE 8, Id! 8ld fhar 9y SR S 98l ard ¥-
TR 8 Tdh IHfd g1 SEd! S Bl ST 3R ST T 3 8 S RId®d dRars &

STY |
A teme st W we fas st Jsma AR 8GR T, AR o R g, o
IRE TSl SR 2 M1 =RU1 B A1 fAFIE PAR AR R SO Y 8T & |1y Hag
B DI AT Y& DI SR 2
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it Seee Rig dhfiarer (WeReriS) @ oteue HEledr, § eMus WieW A fIER uew & il
ART el & b Ayl fawy 1 Iom dredl gl fUsd faai dee #ifer w ue aifffe, st
RIS A o, $© A de Jabi ® gRI YHIRG AT 7| 981 & ANl H 59 AR Bl
TGHR AT Bl IRE g &gl Bl | AN 7 IFh1 Ry fban, @l 5 771 &t b 9 gadb Bl
R ARER fhar Sy, Afhs R IR 39 Jad 3l IREIR &1 & q9g 39 Rl W)
QUETHSD DINATg B ol SHA AW H B! AMHhIA N1 3R al fod a8 g aRA el &t
§& B DT AT fhaT|

# AEEE e HA ST A AT BT @redn g b Sl @8 B drel Ry o 9,
WRGRT o, ITd TR WHR & TIN TR WA TR THIIMERIR &R W\l 8, STd I
HRATS DR T &l T8 HAT TgT STT H HOPHR 39 RN ANl & JWR HIRars I GA
BB ST AN P A o BT B BN AR S @Y B ST g fRam w1 wm awl
... (cTagT)

AT e : N AR u9Te 7 @1 ) S g Ifare R Sev U vy & 91y deg

B DI AN TS DI I B



74
10.08.2016

13.00 hours

SHRI GAJANAN KIRTIKAR (MUMBAI NORTH WEST): Respected Madam
Speaker, thank you for giving me an opportunity to speak on the issue of doctors
working in the Department of Atomic Energy, Bhabha Atomic Research Centre.

I wish to bring it to the notice of this House that the benefit of the
Notification amending the Fundamental Rule 56 (b) facilitating increasing the age
of retirement of General Duty Medical Officers and Specialists included in
Teaching, non-Teaching and Public Health Sub-Cadres of Central Health Service
from 60 to 65 is not being implemented in the Department of Atomic Energy.

Therefore, I urge upon the NDA Government, particularly the Prime
Minister Office, to look into the matter and take a pragmatic view by raising the
retirement age from 60 to 65 in respect of doctors working in dispensaries and
hospitals under the Department of Atomic Energy, Bhabha Atomic Research
Centre.

HON. SPEAKER: S/Shri Bhairon Prasad Mishra, Kunwar Pushpendra Singh
Chandel and Rahul Shewale are permitted to associate with the issue raised by Shri
Gajanan Kirtikar.

SHRIMATI APARUPA PODDAR (ARAMBAG): Madam Speaker, thank you
very much for giving me this opportunity to speak in this ‘Zero Hour’.

Madam, in India, out of 200 million families, approximately 65 to 70 million
families do not have adequate housing facility. The Indira Awas Yojana has a
provision to provide shelter to millions of rural families belonging to SC, ST,
minorities and below poverty line category. But it is very sad to say that under
Indira Awas Yojana only Rs.70,000 are given to each family for construction of a
house.

The State of West Bengal consists of hilly as well as plain area. It is very

difficult to complete the construction in this amount as it is very meagre. | urge the
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Government to take urgent measures to fix the grant amount according to the
regional cost of buildings and increase the number of dwelling units.

I also request the Government to provide special quota to Arambag
constituency which is inhabitated with rural people belonging to SC, ST category.
SHRIMATI V. SATHYABAMA (TIRUPPUR): Thank you very much for giving
me this opportunity.

The Government of Tamil Nadu under the dynamic leadership of our hon.
Chief Minister, Dr. Puratchi Thalaivi Amma is committed to provide piped water
supply to all rural habitations. To fulfill this objective, a large number of works
have been taken up in Tamil Nadu under the National Rural Drinking Water
Program (NRDWP).

In 2015-16 under the National Rural Drinking Water Program, 99 projects
including 79 Combined Water Supply Schemes (CWSS) have been taken up. An
amount of Rs. 2,405.18 crore is required to complete these projects.

As per the guidelines of the National Rural Drinking Water Programme, the
share of the State amounts to Rs.1340.94 crore while the share of the Government
of India works out to be Rs.1064.24 crore. But only a sum of Rs.138.01 crore has
been allocated by the Union Government so far. Our hon. Chief Minister has
requested the Union Government to provide a special assistance of Rs.926.23 crore
to enable speedy completion of drinking water projects, benefiting the rural
population of Tamil Nadu.

Therefore, I urge the Union Government to release an amount of Rs.926.23
crore to enable speedy completion of drinking water projects under the National
Rural Drinking Water Program (NRDWP) in Tamil Nadu.

SHRI SUDIP BANDYOPADHYAY (KOLKATA UTTAR): Thank you, Madam.
The issue that I am going to raise is very important. I hope I had been given four
hours time to discuss this issue. This is such an important issue.

Hon. Madam, I am raising this issue in ‘Zero Hour’. The issue is regarding

national scholarships to be given to minority students of the whole country. The
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Government of India has recently launched a programme for giving scholarships to
the meritorious students which will be implemented through a web portal. The
students are applying for this scholarship. But the web portal is not properly
functioning. Around four lakh such applications are pending with the Government
of West Bengal and the students are rushing to know about their fate. They also
want to know as to how they can get the scholarship.

In this regard, the hon. Chief Minister of West Bengal wrote a letter to the
hon. Prime Minister on 23™ July, 2016 appreciating him that it is a very positive
policy under which the Government of India has taken care of the welfare of
minority students. But if the web portal launched by the Central Government is not
functioning properly, the State Government should be given authority to release the
scholarship amount on its behalf so that the minority students can be benefited
under this scheme.

I think that it is a demand from all the Members of the House. The scheme
has been launched by the Government. We support it. Let it be implemented.
Thank you.
£ o R drEmEa (TaUR) @ Jiege weledl, dfaame el 7 9w & o ok fUes o
@ AN BT FHAM WR W A & oY ARE0l Bl Jiaen & R & g1 & dHa U el
SETERVT R | oifh fUsel |aR Arell 3§ VAT JgWd gall 6 o Uil Sifai ST erRfard
T & 5 W G H AR & ATAR H AN D DR AR AMTw AwAar & dRor 4
T fresd S W €1 S gad! § R a1 & Uiy g5 @) WiawT B IS B @ 2| 3F HROT
A 9w & QA= gi|al 4 O IO H Jo1qE, 99, Arell, Hre, e ok dordt o
eI Rd ©| ORI H UCLIGR 3ffareld &l B8R dfuel S@l 8, BRI R IR Je9 H e
HTQITRA 8, 378 o 3R Hiced H HIY AT AR 2l

3 B I diferdiad Wdl ¥ U TG qEhi BT M MR W R0 e & forg
U ANHR § W SHDT Ioold [HAT B, SHDT Hehed [HAT 81 AT 3l St Bl ARBR H
I A1 FAfRER & SIRI™T W e dide e 9l 3 o1l gdiy & w973 & {1 Al &
RS & AfhsT I@ RUIS &1 a9t b <aer 781 fobar w1 g1 fo e 9 shigadt &1 |fqem
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eng fadaes wRa fham & S a9 W 3w & |t difadida wiéal o 9= § gy wnfia
B Y AN AaehTell I H 9 T2y &1 Afder dened fagges arn S|
A Jteme ot W ue Ay, s eRe BuTd) ok o gu fiE a=a @ s o e
@A gRT SolY Y fava & A1 6ag S B AN UqH Y STl gl
AR S1edet @ 39 {4 1 193 | Ay, I8 war fawy 8, I8 SN SR &1 fawy & ©l
AN dan SrEeEa () : e "o, ¥ QMINe 3R ABIRG FHA FH1 e
v RaR & e Bl M AT B R e @medl | ad|e H by deradn |
JHdivet gRarT B! a1iies 3Ty e &3l | 21,400 BUY AR ATHIUN &30 H 20,000 TUU FEiRa
foar 21 SWie FuiRa aifffe o AT & IRY ¥ 8 9o & T S I AN 9Td
R B a7 g9 FaiRa o & wror fifige @t # wafw den # dn amfRa T8 8@
% &l e SR RIASHT & AR el &1 Yfd 811 B 8 T 2l

SRe IR &1 7ToR @A §Y A AR F g 2 & fiva oRaxi &
B FBAAI B AN A B b o wed R grfor el § aif¥es 3y AN Y
ARG TN B9R B0 3R U A I0d H qeRN Y e orfde & siftes amwif=aa @
D |
A e ;o AR [ g g, gd drat ok s TR e s @y s ddn
3TETad gRI SOy Y fIwg & 11 Aag & HI AT Ya T HI St 2
N PR T (ASR) ¢ oege wEley, AR WA & B rag QU AW Bl AT IoRe i
it g8 &, fudis # a1 @t fvfifyaT ons, S9a R # A w3 St &1 &I SNt BRIl
ITEdl T T WHR R WH Jemad 39 e & o &R R foe = 21 91 argusd

&3 ¢, 8l AN %9 MY § &R ANl Pl gellpiex & "ems 9 Adre &1 war gen 7, S

WMl W F$H YRIET FATT gRI Fd WR & Yol &1 A0 far Smgl srarg damery R gy
9ol & oIy JeTHaT S Ao & d8d STar AT gRT ARy #e MEiRa &R gu
IT U WA & MMER W AN o7 BT B BN

A Jeme ¢ A AR TE A Bl s g W §RT SOY Y ANy & |iY ddg B B
AT UM B Sl Bl
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SHRI KODIKUNNIL SURESH (MAVELIKKARA): Madam Speaker, I would
like to invite the attention of the hon. Minister of External Affairs to a very urgent
matter.

One Shri Praveen, a Marine Engineer, was arrested by the Kenyan Police
and remanded in custody at Shemolo Taiva Jail, Mumbasa, Kenya. Shri Praveen
belongs to Pathanapuram Taluk, Karavoor Village in my Parliamentary
Constituency. He was a student at Alpha Marine Service in Delhi, and after
completing the course has joined the Park Manson Shipping Company, New Delhi
for practical training. He joined for training at MSV Ameen Dharia owned by the
Park Manson Shipping Company. During the course of their training in 2014, the
Company has sold the ship to a Pakistani company.

At that time, Shri Praveen and another student, Shri Vikas Balwan, from
Delhi asked for permission to leave the Company. However, the Company did not
allow the same telling that the training requires two more months and on
completion of the same they will be relieved. During February, the ship was going
from Iran to Sharjah with cement. In the Kenyan sea area, the ship was inspected
by the Kenyan authorities and a huge quantity of drugs was detected in the ship.
The workers and student trainers, including Shri Praveen, have been taken into
custody by the Kenyan police. Now, he is in the Kenyan Jail.

I would like to request the hon. Minister of External Affairs, through you,
Madam, to make efforts to get him released early. His father and mother are very
much in shock. His mother is mentally upset and is admitted in a hospital because
her son is in jail in Kenya. For the past two years, he is in the Kenyan jail. I have
submitted a memorandum to the hon. Minister of External Affairs, Madam Sushma

Swaraj, to intervene in this matter. Thank you.
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S St B9 (QERETE) ¢ A LS Sfl, WY WA &F dIeRYTe © eyl fQAregR H
IR A B gepT 1 ABTURd § ol B WY OGS &9 § s oig VNl © STel H8IRA Bl
PO B gl I8 &l W BIEIGUAT & 8IS H 2| SHD! ST BBl ATl & 8l g8 ol d
P IR AT HA S B AR 2 R LT HHS A A By IR FE © [ gHD!T JfonT B
g S 8| FE SIE Tl 9% B

H D HegH A A HAT S § e A @nedl § B e T B G Ses 9
o] BN, BRI &3 AISHT 984 9N BT |
SHRI JAYADEV GALLA (GUNTUR): Madam Speaker, Duggirala and Kollipara

Mandals in my Guntur Parliamentary Constituency are very well known for
turmeric production, also known as Pasupu in Telugu. Every year five-lakh
turmeric bags are received in the Duggirala Market Yard, and turmeric is the source
of income for more than 50,000 farmers in Andhra Pradesh.

The key ingredient in turmeric is curcumin. The higher the curcumin
content, the better the quality. The best quality turmeric will have about 5 to 6 per
cent, and those in Duggirala and Kollipara contain about 2 to 3 per cent curcumin.

So, to improve the level of curcumin in turmeric, we are requesting for a
Turmeric Research Centre at Duggirala, and also we need to get a GI tag for
Duggirala turmeric. The Turmeric Centre at Duggirala would be able to provide
best quality seeds, increase the curcumin content and improve the farming
practices.

Therefore, through you, Madam, I would request the Government of India to
set up a Turmeric Research Centre at Duggirala, get GI certification for exports and
take steps to provide remunerative price for the farmers producing turmeric.

HON. SPEAKER: Shri Bhairon Prasad Mishra is permitted to associate with the
issue raised by Shri Jayadev Galla.
SHRI SANKAR PRASAD DATTA (TRIPURA WEST): Madam Speaker, I thank

you for giving me this opportunity to speak.
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Madam, today, I would like to draw the attention of the House and the
whole nation to the fact of our Golden Girl, Dipa Karmakar, the first Indian woman
gymnast, who got a prize in Asian and Commonwealth Games also. She is now
going to attend the final round of the Gymnastics in Rio Olympics. Dipa has
successfully completed the ‘Produnova’ vault, a very dangerous vault, to climb new
peaks in her already well established upliftment.

So, I urge upon the whole House and the Nation to stand behind her and also
other aspirants, who are participating in Rio 2016 Olympics.

HON. SPEAKER: Shri Bhairon Prasad Mishra, Shri M.B. Rajesh, Shri Prasun
Banerjee, Shrimati Arpita Ghosh, Shrimati Pratima Mondal, Dr. Ratna De (Nag),
Dr. Tapas Mandal, and Shri Md. Badaruddoza Khan are permitted to associate with
the issue raised by Shri Sankar Prasad Datta.

A 37eAe : BH A faftr <d

N Afcordod @S (TAT) @ A e Sfl, WK AR 4 HWR D gl & N H I8
ggd 8 He@qUl el &l 3R A YErTHAl I8l B 3R HWR B B & aR H AN o
a1 S B

A e I8 A/ 7 g o 2l

2 AfcA®Io @SN: $9G IR H ol dTex 31 AN &A1 g1 S e guil areR Al g,
AIfh $Hd IO Fed ¥ ATHR Ped | T8l Sl BTAd &, AR 7 7S, gafey I8l suet qof
[EENUIGIRINCHEMEI

sremet wEeHT, # feAre o g 6 wH fffRex 1 o 9 R el € 9 S Wwe A
Hel a1fev| SAB foTT SMUd! TRB I Uh SRREPE STHT 91ty fb 9 39 I99 § Udh wede
3 ggt @ Rafa &1 war e =Ry, wifs B we ffia 21 99 A B ® R @ forg
3T & T2 SRNGH & Fehdll &l
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gAY H SR AT ARl § B oMU Sieg A Seg WeH AR @ 3R ¥ TdH
weetie ged # eyl
HON. SPEAKER: The House stands adjourned to meet again at 2.20 p.m.

13.15 hours

The Lok Sabha then adjourned till Twenty Minutes past
Fourteen of the Clock.
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14.23 hours
The Lok Sabha re-assembled
at Twenty-Three Minutes past Fourteen of the Clock.
(Hon. Deputy Speaker in the Chair)

MATTERS UNDER RULE 377 *
HON. DEPUTY SPEAKER: Hon. Members, the matters under Rule 377 shall be
laid on the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous of laying them may personally hand over the
text of the matter at the Table of the House within 20 minutes. Only those matters
shall be treated as laid for which the text of the matter has been received at the

Table within the stipulated time. The rest will be treated as lapsed.

* Treated as laid on the Table.
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(i) Need to undertake repair of bridge on river Ganga in Balia
parliamentary constituency

sit wRa Rig (afern) @ 4§ e dody fates &= afern (S.0) # I oM 6&T 31 W)
JafRd Wieh ¥ qRR ([IBR) @1 Sred Tl 1 T4 & IR g DI ok AT &
HTIATHII SA1eh HEd b Ael UR AT 3P BRAT ATl gl
AT 2] fIgR & SISea] W& R | A4 94 ®F ¥l (ARA) 991 gd SiRan 1 ®Iael vd
TS A TAH YbR DI GGl & MU BT I8 Ueh AT H1eH 8| favd o 6 HEH 4 3fedd
SOR B M @1 998 A 39 g R W dTeAl Pl AT d€ ) fear war 21 oy a9
3Mawd gegelt ol IMyft arfer & I B

JEHAR DT NAd W ¥ P AT IS AR A ST B &b BRI BAR &F b dierd
JT MOIR el & @ S 9fifed g9Rl & J@ # S S-S dAE & forg Rt
ARl B AT IR &, T T TRR Yo RIF T S THhSd 2l Y & &fuRd 8 9 &
RO "l S o I|dT 7 3R 8- UHh-Udh TS I d=ell gl Uit Rfq # A &t <A
e I & IR T ThR &1 Rawd 81 & 2

# AT GSd, URdET Ud IGME HAI ST A R Rl g [ SWRh SHied &
Al P deTdd WS A ofd U S SOk ol &l A9Hd 1] WAy # fordt 9t gge vd
-9 @1 AwIfaa & &1 A =g e driarE wl
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(ii) Need to undertake delimitation of Lok Sabha Constituencies and
Assembly segments in Jharkhand

3 W AR W (PrSTN) : W S A AP Ul Ud A ww b gRiHT guoolfe
ARGUS g H qRAAT TE gIAT| Iid qHI H Ueh ollcb qT Bl &3 - el § der
BT Tl S IxE faum a9 &1 Wit oft A-9 Rl § e gon gl suN e § qren Sa
A W 2 H aE e e A & adwe # e @t & fore o e smféa 8 S gerad
@1 Y df foesft oy &t @1 7 71 o 5 ol 9 ST w1y &1 & 2

W AR A f9eT 2 5 IrRde I59 7 aRETT dxam & $a1 & 9N aife S
AT W AT B e & I9d GebRI el Wb |
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(iii)Need to expedite construction of bridge at Dumarighat as well as
renovation of old bridge in Gopalganj
parliamentary constituency, Bihar

#it F9h M (M) @ WY WEG &3 MUTeiSl | IO aTell IS ASHE & T8d 9.
UH.99. 28 R vl &R =dl @ g, R o 38 Tl @1 wew AT dioree 21

[N

3fTa gARATETE T A1 T € S T 1 fRAL A S1UE &1 5l 39 gl 9= 200 W 300
Hiex &1 fEior B 2012 A € de U7 goNT © O R ST Sfdd v gl adAe
T R g1 | WISAT B MaATSIg! 81 I8! 5, Iqh I FRAAA 3R JTgR Bl SRRA 5| Uge
TE AN T ofF B AT S 3@ BR o1 ¥ [JHRd B1 g o1 @ 8 A SHed & ol 9gd
3@ 8, W a1 Jall IR IfeHT-37el Ih AHARIRA & PHRUT ST Bl 98 ARl BISATgAT B

AT HRAT TS & Bl

39 WY ¥ § AEA UEEHAT SN UG O$dh, URAET Ud IOMEE HA, UR WRGR A
fAfos e St @ e wxar € 6 M1 gl ©R S e sl &1 oy fARidRer
FHRAM TG AR HRATE TRE B FUT S O SHed Bl Seg H Sleq sHd v He
b |
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(iv)Need to provide pension and other facilities to the politicians arrested
and jailed under Maintenance of Internal Security
Act during Emergency

SN AW TROT T (SATEEE) : T 1975 H < H Al Pl GHAK DI Y MU RART
qhTele g WRBHR 1 T & 3R SR B BISHR Tl IoHIEH Sl & 18l DI Holt
qHGHAT AT T ISR § HRIF B Il DI Il WS 77 AT| §F TSR IS <9 A
Ul IR WABAIND Al DT B FaAT AT 3R MU RAT R 18 AE T M & 3R Al
Tl & AAR O H eg W 98T F AARN T 39 ST AN IRGR 6 3 BEH B
faxie fohar o SR S N WRBR 7 et § g a1l Oie # W@ arel U qHH AT B
ATlhd s RIPh T Albas AT Hal AT bs IR RGN WRAR & I9e7 I8 faaR orar T
6 drped= AT S SHROIRG & SR WA P IfAId d&l A, Ie Albdd A A gY
ITh TR ©g IS¢ P JAUN $H§ IhR Bl R I J&F df Tl g o a9 39 e
WY IAR § IS o 7 e oy IRer grr =81 forar = gl

HUIT BRI T BT D PN [ FIT Albdd JAMA1 & T BT &I H &
BV S Bl GiaeT AT YoM < & DI Aol ARBR & qael [ard= g1 afe g, a1 puan 9
AN BT B BN AR T8, A HIAT AHTT AR & f2d § 39 o B B B
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(v) Need to set up a separate department of
Fisheries and Fishermen welfare

SHRI CHINTAMAN NAVASHA WANGA (PALGHAR): The fishermen
communities are residing in coastal States such as Gujarat, Maharashtra, Goa,
Kerala, Tamil Nadu, Andhra Pradesh, Odisha and West Bengal and Union
territories of Diu and Daman and Puducherry. The population of the fishermen
community is more than ten crores but unfortunately Fisheries has remained a
Department under the Ministry of Agriculture for the past 65 years of
Independence.

The national Fisheries Forum and other Fishermen representatives have
demanded from time to time to establish a separate Department for Fisheries but till
today no separate Department has been established. I, therefore, request the

Government to establish Department of Fisheries and Fishermen Welfare.
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(vi)Need to provide a special package to rejuvenate the flagging brass industry
in Shamsabad in Kaushambi parliamentary constituency, Uttar Pradesh

3t faie AR WS (BremR) : AT JETHST S GRT OFT H RGN R - & el
A HE@yUl AT AP 39 SfSAT B YWId Bl 8, [ WR hg ARBR HRHAD BRI B I8!
2l AT FAISEE RISFRI H U I D1 fhver oeft 8, s aRvmeeasd. dal dRISETR
PIRS fIBm el I 3= RISl A AR R AR 01 8 &l § WWPHR F G § ATl
TSN § 1 X Al AT &3 ¥ IHRAIEIS a7l H A GeHE1 S 1 IR0 4 ik
ISR I & T H g fHA § 91 ugdl ¥ diae TR AW ¥ fea ©, Siel fiad @1 dg
IR T &R BR A o, fhg 44 IR B ISRAA1 & DR A GIddd ISR 98 B b
PR WR g JAT d8l & i H R g Sifdeprurs @ 19k S 9 g8 2l 49 s9
AR | AN ofg e JAT S BT | 31aid dRE Bl

H WHR 4 AME Il g 6 76 371 T 3 % 1 & Ay I8 § e
IHATETE § Gidel SET O 4§ 89 & SR W 8, BT 9¢1aT 57 7] gIHY Bl IR W Tpol
7 gfer fear oy fad g8 & Al Bl RSN gR 8 Wb Ud Yidel e 6l gerdr e
Fh| A B AT B o e fOE e 7 g S @) PR 8 96 Ud HIem &

RITATR Ydehl & YA Bl AhT ST e |
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(vii) Need to construct permanent buildings for post offices in rural areas of
the country and also introduce new facilites in them

S oM WG (ATEIST) @ Q¥ § I 425 9Y QR WA STeh JoTTell* ¢ HHR Bl
Haiepee favaa-a 3R qa a1 ST YUlell &1 3771 9 8% ATel <9I 1000 PRI$ T BR-ER
TEE S | MR S fawmt e & o9 | Sy R gt afen @ wiis ue ok wiis
URE ¥ 3-URE & g W Ugd 1 | H Furg i WRA WWBR T BR 95 HH R I
BT Ul TN STl <Al Dl ST RN 2 b 3o W g8 THM WR S &R fPRIY &
Wad W Tl I8 © AT AT &AT H SYfTh AR g §-HOIell B T IR @ o

# dErR 7 S § A Fit € 5 griio 8§ SRl & o Had & W @
MY RN, -U0ell g QELTH. ¥ oh SIHER Halfold S B Fawll &I 9-, & o
fehe aReoT & |1 & [ASTell, S®I offe & a1 ST - Bl GIAeT ST Bl U R W
s | e gfeaa & ad |
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(viii) Need to provide employment/pension and other benefits to SSB
volunteers in Uttarakhand

sihrelt AT ITudeHt IE (et eater) : H WRAGR BT &I StRIES H UL U9 4. aiadi
& 3ffaTed @ IR e @redt €1 UA.ua.dl. & WIHad HIH! auf | Jo¥ W H AfRIeT I
R 2 FAIBd vd TR @ AR BT AR sl Ud angaR el J@ied #§ 9.0 . w@iiaet
& O DI 6 I¥ I If¥H B AT ¥ AT fara 10 ant & 9 At H Rreewedl, o=, yS@ B
A A g ARBR DI YT URT HR @ &l &7 29.3.2011 PI AhIeie Yo ARBR GRI
T, 0.4, WA 9di gRI fhY 7wl gd AW R S9G wE| P oad gy Aldd, e |fed
T f2d o A SIM &1 gara Ra &) g™ |91 §RT g WRBR ST Wl TRT o AT 9

HS, 2011 B UA.UE.4. & Heleud R Udh ISl UAE I8 HATT bl WSl 147 o, 5
IR, 2011 Td 11 HREN, 2012 Pl Ahleld I8 A3 DI AT H TH.0H. 1. @IIaDH] Bl
Yo frdT UehqRd Ferddl fad S 1 Ui o foram e, dfde 5 A€, 2012 B g™
3R ST o W | <6 1079 TR Hroarg) T8 2 g

I TR A O W AR ® Rt wa ). wiast g iR T Brif Bl awd gy 5

Al @ YT Afed AW A SIM S JTaedd HRIATS! R Bl Pl Bl
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(ix) Need to include 'Tanti' caste of Jharkhand in the list of Scheduled Castes

it ewor figan (Rigym) : AW &% IR A RY ¢ & IRES 799 & Dleg™ wied d 4
st Rigyqd e aqam dF0 el gdl Rigyw, uites Rigyd vd O $ell ERATd]
el # <& arelt diel Sfa St e Sfa & gaiEdrE! €1 f4gg W A didl Sifa st ot
B gl A1 SRR @ 9P U ST 8 IR I89-9ed, WH-UH U ST 8 3R g9 Q1 ST
H ofud # faare B &1 ST HIM-ARBI Al Wil § g U ST b1 Sggfed i aif #
@1 T SEfe dfdt Sfa o fasinfias fies o o ga 4 Sfeafad fean w21 am o
FIBR FATS W XS &1 U S dldl STl U god | $9 Re BlelX § T Sffel Bl dialt
FH I el 71 fqa: dfc oy Swfyr & @it # o 89 9 g8d 9w § Al & Ay
ARl iy @< & T ok Srggfud S1fa @ gREm & gHeR BN & davE N
Sifer & dfd war 2

3d: WBHR A RAR b A AT HRal § b dAfal Sfcr b1 srgferd Sfa 9+ 7 enfiver
ferar s




92
10.08.2016

(x) Need to set up a 'Alha Gayan Sanskritik Kendra' at Mahoba to promote
Alha, a folk song of Budelkhand region

Fx s Riz a<a (FIRE) : deoare a7 e w1 ¥ fisst &3 ¢ wg I8 &F
Fpiad w9 ¥ 980 GG ¢l Medl M St {6 dAdvel auf § #ifgs w0 & Sifad 2 59 &=
FI AR ygaM 21 fTesl TR Sifad H§ aIRE®S gea1 & gig 3R Sitad § FRIRm & 4G o
R BRAT &l ATERT AT UG S@07 F I8 BI S Bl & 91 b fhdt I bt Rl Tl &
fore agd Ag@ynl ¥ 9® WA G AE ¥ WS Sieed & AR R 8 T R a1 A
B FHRAAT B @A H aTel o AR IR0 T St B SR Jeaave & Bl HEd &
IE 6 SfaT & FRen R & &1 9a el WP 7 Wipfas w9 H Al9e © ok 3@t
WRIPTSS! ATeal MR & W H Bl 2l

3egT MaAe ¥wad: faeg @ oA Ul A Yol Bnft o fr R AiRee wa #
faemm 2 3R $© 9 gR1 & SHHT WRE0 W & JAN gl fhar S @1 81 dieh wed &

3T WYLl 3fTeeT MR & HRI P (Y WP A1 Sl (i rawgepar 2

3 # PR W g fded HRal g b aoikavs &l AiRplad IS Hedl H el

TRA ARGBIIS b5 Bl R B SR A 3fTesl o1 fafiag Bar S qhm 3R resl W
FET Y WHT B UIGA IR FHDT AR Af¥H fABr B JAT Jeorgrs H WORE b AY
3fTeet W wied e ol Aewqul e W W R w6 s e 31 i
fRfa # geaR o qhm|
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(xi) Need to undertake repair of roads constructed under the Pradhan Mantri
Gram Sadak Yojana in Aurangabad parliamentary constituency, Bihar

3t Pt poR Rig (simame) @ AR 99 e oiETe ([98R) & sikemeare v wan frer
FETTHAT U WSh ATS b d8d Ui ay F Ugd T Fsal o R adEe § uhad SioR
T B O fIepa & 9o & arad T8 99 Bl

# IR0 F W H T AR SRS el B SR FSdi I Gl < @M g S B
1. eI A AR AT <A1 HUT 2. WAT H TANS a7 [FeTR CHRI 3. TAMYR A TN
IR WY 4. FrdER AT (BFE) A SE-aSW R fUdER 5. offd /S (@E) A IWHTS-ME
T.UG. U qeb ATl STl HH 6. <@ W TS AT BaTdbl, GSRAL, Uil gEiER 7. el I
HETGR A 1T qr1 {RieT (TR f7ell) 8. HERISTIS | aTefiisl Wil Heilell, gAY 9. XSilg e
A E RN AT R 10, TR IR (FATR) | IR 9 AreRewdAr S)ar e 11.
TR A A Yoo ql Uag 12, T AR W AT RgR A 9@ arn 9y A, war

fIREWRYR 13. IRAMETE YT I F HER IR d<dl, SaiRam f3repfedn 14, el s AT e

{ IS 9T W@ST ], Sfiar et qegr, 15, S8 Ie W <@ 911 AFYR 16. i,
€ A el arar N fAET 17, H.UE.-139 IO WIS W il TE) 8 Y UA.Yd.-2 O |

T WHR ¥ AME ¢ 6 SWH afvfa uiil & fRy 7vwa &1 & sHfed # o
HRIAT SR T ST 1 JATARMA @1 giaen 4 wgforad 8|
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(xii) Need to provide adequate medical facilites in hospital under the
administrative control of Ministry of Coal in Dhanbad parliamentary
constituency, Jharkhand

£t wepufer e Rig (aFaR) @ WX AU 87 g9EIE (FREUS) H BIIel HARR, HRA WRBR
P AN Py ABR gRI Ao AT 2, o0 gH b oWl fafe 4 fRifpeasi, faRms
fafecaant, weamaes (W) fafecasl @ o o g8 81 78 98 39 oruarat # = ooft &
fafpaa Iy W Suae & 5, w6 J8 B 9T 9l SrIel SRl 9 o g
P ARTRD] DI AT B YA BT AHAT BT U1 21 31 &1 8l Ifoa fafhedr Iuerar 7
B P PR T b TG BT gdle A qex, (e I, AR, doeik g foeedl, g o

WM TR 31 gaRIfd g R U Rfeear sl gsdl 21 U R ke & fow I8 3k

W SATET gEErdD 9 IRYfAETSHD Bl Bl

3A: AR AT SISl 73, IRd WHR ¥ 077 g 2 6 W d9ay & g9qe
ERETe) # RIT DI 7916, ARG IREGR & A &g IRGR gRT FdTfeld 3RUdrel #
fafecasl, fRivg fecra, wewes () fafecel dftd |9 snge S Suas,
FIfheA® T SUBRT, ARATAT (JTRIF RRIER) BT TAIBROT BRIBR A0 BRI BT B DY,
e e 7 o B Rl &1 ST § |qHE 8 9d |
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(xiii) Regarding commercialization of education and health care sectors

SHRI RAMEN DEKA (MANGALDAI): Two most noble professions i.e.
education sector and health care sector have been commercialised up to optimum
level. These sectors no more remain as service providers to the society and noble
due to commercialisation. The present Government machineries in health sector
cannot cater to the needs of the rural masses and urban population. In the same
way, the condition of Government schools is pathetic in several states. The seats
are limited in Government Technical Colleges giving ample opportunities to the
private players in education sector.

In view of this, a mechanism is to be evolved to control commercialisation
of these sectors, so that social control remains and they are bound to give service to

the society.
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(xiv) Need to develop tourism in Malabar region of Kerala

SHRI MULLAPPALLY RAMCHANDRAN (VADAKARA): The Malabar Region
of Kerala has much to offer to tourism enthusiasts. My constituency has some
very significant destinations like kappad where Vasco da Gama landed in 1498;
Kottakkal form where kunhail Marakkar, the first India Naval Chief, fought against
Portugese; Tellichery Fort built by East India Co. in 1781. Pazhassi Raja who
fought against British was from the neighbourhood of Vatakara. Tellicherry and
Vatakara are ancient Ports.

Vadakara has Lokanarkavu, an ancient temple connected with legendary
hero Thachholi Othenan of 16th Centruy and is famous for Kalaripayattu. Mahe, a
French colony, lies on the middle of the constutuency. Herman Gundert, who
made invaluable contribution to Malayalam literature lived in Tellicherry.

The longest drive-in beach in India, Muzhapllangad, is near Tellicherry.
The famous Temples, Mosques and Churches here are all great attractions.

I request the Hon'ble Tourism Minister to take special interest and extend
maximum support to Government of Kerala for promoting Tourism in Malabar

arca.
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(xv) Need to set up fodder banks in all the villages in the country
SHRI B. N. CHANDRAPPA(CHITRADURGA): I would like to raise a very
important Issue regarding shortage of fodder for livestock population in our
country.

Even though our country is ranked first in livestock population, the
availability of fodder is very inadequate in the country, particularly in rain-fed
areas. As per some estimates, about 55% of the total net sown area is rain fed.
About two third of the total livestock depend on the rain fed area for fodder.
Livestock sector has created a significant impact on generating employment and
poverty alleviation in the country. We are all well aware of the fact that Animal
Husbandry is playing a significant role in ensuring the livelihood security of your
farmers particularly for the small and marginal farmers. various studies in drought
prone states have shown that incidents of farmers committing suicides is very high
where the families confined only to rain fed agriculture, whereas families which
depend on livestock as the additional occupation are able to cope with the stress
during the drought.

As per some reports, the availability of the fodder is 69 million tonnes. The
requirement of the fodder is 137 million tonnes. So the demand and supply gap is
very high. it is very difficult for dry land farmers to supply fodder during the lean
period. Severe fodder shortage pushes farmers into financial crisis as the small and
marginal farmers cannot buy the fodder due to high prices in the market.

Hence I urge upon the Union Government to take necessary steps to set up

fodder banks in all the villages and help farmers to save their livestock.
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(xvi) Need to provide facilities at Arkkonam Railway junction in Tamil Nadu

SHRI G. HARI (ARAKKONAM): Arakkonam is an important junction under
Southern Railway. Huge railway land is available at this junction and it has been a
long pending demand of the people of this area as well as that of railway men for
expansion of all platforms at this junction in order to handle trains with 28 bogies.
Construction of ramp connecting all platforms is also required. It has also been a
long pending demand to construct new platform adjacent to ticket booking counter
so as to handle EMUs which will enable school children, senior citizens and ailling
patients to reach station. Presently new broad gauge fourth line between Tiruallur
and Arakkonam junction is moving at snail speed which needs to be expedited.
Therefore, 1 urge upon the railways to direct southern railway to complete the

above works.
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(xvii) Need for early completion of Tindivanam-krishangiri Section of
National Highway No. 66 in Tamil Nadu
SHRI V. ELUMALAI (ARANI): The work for the development of Tindivanam-
Krishnagiri section of NH-66 was awarded in August, 2011. The work was
scheduled to be completed in April, 2014. But there was an inordinate delay of this
project due to paucity of funds. The Hon'ble Union Minister in his reply to my
letter has said the work will be completed by August, 2016.

The stretch of NH-66 between Tindivanam to Krishnagiri is an important
road connecting it to Tiruvannamalai Arunachaleeswarar Temple, Thiruvakkarai
Vakkara kali Amman Temple, Melmalaiyanur Anglaa Parameshwari Amman
Temple and the Historical Gingee Fort.

During Festivals, lakhs of deveotees visit these very important Temples.
They have to travel through this stretch NH-66 only. It gives nightmare to
motorists and many fatal accidents occur on this stretch of NH-66.

I have requested the Union Government several times for the speedy
completion of this project. Evern the work done so far is not up to mark.

Therefore, I once again request the Hon'ble Minister to look into this issue

seriously and take necessary measures to complete the work at the earliest.
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(xviii) Regarding GST provisions

PROF.SAUGATA ROY (DUM DUM): Chairman of the Empowered Committee
of State Finance Ministers on the GST, Finance Minister of West Bengal wrote to
Union Finance Minister a day ahead of vote on the Bill, against the change in
Article 270, appearing in Clause 10 of the proposed amendments to the Bill. His
objection was that it would deprive States of the share of the IGST revenue of
unclaimed credits in transactions, not forming part of the "divisible Pool" of tax
revenues. The IGST (Integrated Goods and services Tax) is proposed to be
collected by the Centre on all Inter-State supplies of goods and services and would
roughly be equal to CGST (Central GST) plus SGST (State GST). Since GST is a
destination - based tax, all SGST on the final product will accrue to the consuming
State. The amendment pertaining to it, "has never been discussed in the EC
(Empowered Committee) as such there is no consensus on it." Further, he
requested that it should be dropped. Finance Minister of West Bengal also sought a
further clarification that States will be paid "full" compensation for a period of five

years for revenue losses on account of the transition to the GST.
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(xix) Regarding development of Basirhat Parliamentary
Constituency of West Bengal
SHRI IDRIS ALI (BASIRHAT): Basirhat Parliamentary Constituency has more
than 62 per cent Minority population. Despite good initiatives taken towards
development of my constituency, the problems of drinking water, development of
educational institutions, the problems of drinking water, development of
educational institutions, improving the status of SC and ST people, support to
Minority Students and development of infrastructure remain which have put a
check on the development of the area. I am grateful to the hon'ble Prime Minister
for supporting the poor patients of my constituency form Prime Minister National
Relief Funds for treatment of cancer, heart and other ailments. However, the
development of the area is a matter of concern and the Centre Government should

take proactive steps in this regard.
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(xx) Need for funds from Central Government for construction of a bridge in
Kandhamal Parliamentary Constituecny of Odisha

SHRIMATI PRATYUSHA RAJESHWARI SINGH (KANDHAMAL): This is
regarding construction of one High level Bridge over river Mahanadi connecting
Boudh town to Marjakud area within the jurisdiction of Boudhgarh NAC in my
Parliamentary Constituency of Kandhamal. Though, it is a part of NAC, it remains
cut off due to river Mahanadi as it is an Island within the River Mahanadi. Most of
the people of this location are depending on country boats throughout the year to
meet their day to day needs. This project will cater to the needs of the people to a
great extent so far as the conveyance form Boudh to Marjakud is concerned.

I request the estimated cost of Rs. 68.21 crores may kindly be arranged from

NABARD or from any other source of Central Government.
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(xxi) Need to set up adequate number of branches of public sector banks in
Buldhana parliamentary constituency, Maharashtra

3t gaTORE Sed (FAQIOM) @ H ARBR BT S AU AT &F AU (ABRIS) & daeg H
R =T € 6 geraron Rt & afior e # wdiaga J @ A aga-agd g8 W
R &1 aw U arfior §6 B wr@r 20 ¥ 25 fBA. F SR H el 21 59 g §h )
fam vd amior SN Bl S-S H il Srgfagn Bl 21 fearl &1 | ud oH-e
ATSHT BT ATH U A & oy bl # UdhISe B SMawad §l dbi 3§ ThISe P& B o
Ry ST Femg o %& &1 fparai gd uror Al Bl deb ARATSI BT BIIEl 8 g9h Ay
d% Wl BT ToGD BT ST ATARH © Ud D! Gl B I geMT ATyl

AR WRBR A R & feh Fobi bl aRaTd WX FHEd &3 geraron d AHIReD] D1 Giae
Pl A Y AWGID H @il A UG ITd] GRAT DI T IMALIGATTAR T30 A o
fpaT Ud UM HRT ARBR Bl AIRAST Td SH-87 AT DT A9 & HR A |
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(xxii) Need to permit partially re-sited outlets in Andhra Pradesh and other
States to sell both petrol and diesel

SHRI JAYADEV GALLA (GUNTUR): Even though petrol and diesel are two
different fuels used in different types of vehicles, person who is driving vehicle,
when he goes to a filling station, does not know whether a particular filling station
is selling petrol or diesel. He will be under the impression that both fuels are
available there, because it is OMC's policy to permit ROs to sell both petrol and
diesel. This kind of arrangement permitting sale of both fuels-was largely started
after APM in 2002 under Multiple Dealership Norms. But, prior to 2002, there
were many ROs permitted by OMCs to sell either petrol or diesel. It means,
separate outlet for petrol and diesel. After 2002, OMCs asked such ROs to go in
for partial resitement to make them full-fledged ROs. So, outlets which were
selling separate fuels purchased prospective lands at higher cost than market price
and gave them to OMCs on lease. There are more than 800 such outlets and some
of them are in my Parliamentary Constituency. But, conspicuously, in 2005,
Petroleum Ministry restricted these ROs form becoming full-fledged ROs. Under
same guidelines, Ministry formulated some procedure to select dealers by giving
weightage of 60marks for land and finance and permitted selected ROs to
commission their sale of petrol and diesel, keeping aside partially re-sited ROs in
spite of decades of experience in retail marketing. These dealers are facing
problems since they have two separate outlets for petrol and diesel resulting in
doubling of costs and expenditure.

Hence, I request Government of India to favourably consider the genuine
demand of partially re-sited dealers and grant them licence for selling both petrol

and diesel.
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(xxiii) Need to expedite the process of takeover
of instrumentation Ltd., Plakkad

SHRI M.B.RAJESH (PALAKKAD): I would like to draw the attention of the
Government towards the important issue of takeover of Instrumentation Ltd (IL)
Palakkad, a central PSU from the Government of Kerala. IL Palakkad has been
making profits ever since its inception and is the only profit-making unit of
Instrumentation. However due to the overall loss incurred by other PSUs, even his
profit making unit is facing crisis. As a result of the intervention of the Hon'ble
Prime Minister, the Government of India has agreed to the takeover of this unit of
Instrumentation from the Government of Kerala. The Government of Kerala too
has taken a favourable decision regarding the takeover of IL Palakkad. The State
Government has constituted a Committee headed by Chief secretary to ensure
speedy implementation. The State Chief Minister has sent a letter on 25th June
requesting immediate steps to implement the decision. The State Chief Secretary
has also written letter to the Secretary Heavy Industries on 1 July 2016. Hence I
urge upon the Union Government to expedite the matter and ensure smooth

implementation of take over process.
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(xxiv) Need for total prohibition in India
SHRI E.TMOHAMMAD BASHEER (PONNANI): Total prohibition is very
important as far as India is concerned. Mahatma Gandhi had strongly argued to
ban liquor production and sales and the framers of the Constitution included Article
47 in the Directive Principles of state policies.

Domestic and sexual abuses are happening mainly due to alcohol. It spoils
the family, community and work efficiency of masses. It is a main cause for road
accident also. Underage drinking habit is also increasing in an alarming way. It
ruins the budding generation. Teenage suicide, bad performance in schools and
Colleges, brain and heart-liver related diseases are increasing in an unprecedented
manner.

According to the Global Bureau of Disease Study, liquor consumption has
emerged as fourth largest cause of human death in the world. I am proud enough to
say that Kerala has taken a bold decision to go for total prohibition. International
brewers and distillers of alcoholic beverages are keen to become popular in India,
because it potentially offers the third largest market for their product globally.
India has also become one of the largest producers of alcohol-it produces 65% of
alcoholic beverages in South-East Asia. Most urban areas have witnessed an
explosion in the number of bars and nightclubs that have opened in recent years.

Hence, I urge upon the Government to take urgent step for a total ban of

alcoholic product in the country.
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(xxv) Need to provide toilet facilites along National Highways in the country

#t YW pIR Tl (Wawd) : ¥ F W IR AP & ded SErerdl & T @) gee
ATS BN &1 78 §1 991 ga=ia1 & b $9 A & d8d g A0 el bl AT et
fepam a1 81 WfhT U &3 TOR W STgdl %8 AT & <% H A ASHF Bl ST s S
@ & 3R P IR A 81 @1 &, Uy 9 AN & AR el & FEivr @) eraven §
& B @ 2| T ASFET R T aTel AT DY 5T AT BT 791G 984 IRERAT Bl

3d: W WHR A Y ¢ & Iy 5@l & IR $9 4 9 T-Ab  30-40
frariier W U wiarery & Wi @ araRen @t WHia & S e <9 § W wRd & ufa
3T 3MeHT o g H dacld Ual R & A1 g IRYfAer &l i ¥ fhar S|
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(xxvi) Need to address the problems of powerloom sector of Ichalkaranji in
Kolhapur district of Maharashtra

3 A NS (FAHIATA) : S b HATRER Heall dlel HERIG, b gaABS H HUS I,
AT T (WfaReH STSHGISN) Udh ¥ AR ¥ IoR W& 2| M 3R IHR gRT 39 TS
& FHARIS BT & (BTe 8 BIs HRIR Had el o T Al 39 guewy &I AT 3k it
NI IRSEICE I

s #E & FAd Gl PUST Bl WIA TR N AR &g @1 8, A1 T AR FeIRaA
ERT TIER AIHT BT IR qIAd TP BT SKIATA B DI goig A ol gRN Dl B ATFAT
T & Tl 3BT AT IR IR HUST I W @ B

BIC UlaRed ST fasTell &1 Wud 30 EUR & HH 8, S7! gleld dl 3R W g 2
SAABYS B Th B UMARAURSG o fUBe AWE ISl Bl gl 379 gactdoll &l
TR AIRS ATRIerd ©l STD! qfoIg AR B d% &1 & & Dl S’xd 2

TR ARBR A RAR Gl © {6 <21 § PN &7 & 918 qad Al IR 3707 B
el HIST IRT 3R BIC UTaReH gRDT BT fI9y aniffes Fermar &a < & maggadr 2l
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14.23 hours

GOVERNMENT BILLS- Passed
(i) Taxation Laws (Amendment) Bill, 2016

HON. DEPUTY SPEAKER: The House shall now take up item No. 20. Hon.
Finance Minister, Shri Arun Jaitley.

THE MINISTER OF FINANCE AND MINISTER OF CORPORATE AFFAIRS
(SHRI ARUN JAITLEY): Sir, I beg to move:

“That the Bill further to amend the Income-tax Act, 1961 and the
Customs Tariff Act, 1975, be taken into consideration.”

Mr. Deputy Speaker, Sir, I am extremely grateful to you for having allowed
a discussion on this Bill today. In this Taxation Laws (Amendment) Bill, three
minor provisions are intended to be altered. I think I owe it to the hon. Members
just to give an explanation as to what each of the three provisions is in simple non-
technical language.

As far as marble and granite are concerned, they are available domestically
and are also imported in large quantities. The maximum bound rate of Customs
Duty under the Customs Tariff Act is 10 per cent as of today. Now some element of
protection to domestic industry was required and, therefore, in terms of quantitative
restrictions etc., there are a series of non-tariff barriers which today exist. Those
non-tariff barriers plus 10 per cent currently is capable of broadly protecting the
domestic industry. One of the suggestions is, in case the non-tariff barriers at some
stage go, because they cannot be permanent in nature, for the protection of the
domestic industry a higher duty may have to be imposed as far as customs is
concerned.

So, the bound rate that is the roof is intended to be raised from 10 to 40 per
cent. Eventually, it will depend on what is the volume of exports etc. and what is
the extent to which the industry needs protection that the actual levied rate itself

will be decided. So, it is an increase of the bound rate.
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The second and third amendments are to the Income Tax Act. These two
amendments are urgently required for the following reason. A pragmatic case has
come into existence. The VSNL was a public sector company. It was privatised
when the telecom opening up took place and in the year 2002 as a part of
privatisation it was taken over by one of the Tata Group of companies. It is now a
part of the Tata Communications. At the time when it was privatized, VSNL had a
large amount of surplus land. The land is approximately 771 acres spread over
various cities. Their most expensive land is in Delhi, near Greater Kailash in the
heart of South Delhi and near Mehrauli. At the time of the privatisation, one of the
covenants of the privatization was that the land would be hived off into a separate
entity, which it has been, and thereafter the land would be divided between the
private shareholders and approximately 52 per cent will come to the Government.
So, the demerger and hiving off will take place and it would come to the
Government.

This land has to come to the Government and this land can be used by the
Government for Government housing and various other activities which are in
larger public interest. This transaction under the present Income Tax law will
attract Capital Gains Tax and that will entirely add on to the cost. Therefore, in
case a public sector company is divided and as a result of the demerger the land or
an asset comes to the Government, this transaction is sought to be exempted by
putting in an explanation in the Income Tax Act. That is the second limb of the
change which is effected.

The third limb of the change is in relation to the textile or apparel sector.
We need economic development which generates job. One of the provisions in the
Income Tax Act is that if you generate employment for a minimum of 240 days in a
year, there are certain tax rebates which you are entitled to. In the apparel sector
that is the textile and garment sector, particularly the exporters, jobs are created but
the nature of the trade has become seasonal. India is a large exporter of summer

garments. In the winter clothing, we are still not able to produce the apparel at a
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big stage. Therefore, most of the employment generation companies are not able to
touch 240 days. Recently, the Cabinet had approved a whole package of incentives
for the textile industry in order to boost employment and one of the covenants of
that was that in relation to the textile or apparel industry, these 240 days should
read 150 days. It means that if they generate employment upto 150 days, the
apparel industry would also be entitled to the same tax incentives. So, in the case
of apparel industry, this exception is sought to be made in the Income Tax Act.
These are the three small amendments which are sought to be made through
this Finance Bill.
HON. DEPUTY SPEAKER: Motion moved:

“That the Bill further to amend the Income-tax Act, 1961 and the Customs
Tariff Act, 1975, be taken into consideration.”
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N PR g9 (Mes) @ Suee weley, AFHE fad @3 St 7 99 A9 e ot &
IR H ISl U1 Jeaed AT 8, <@ W A1 98 PHIB! BICT oAl ©, i &9 A adb LT
F WHR F R IF@! diferedt WiemgRa &4 8 Gad! 3, 39S I8 Fad 91 I B
A O #3 Sft S 31U gadde W el fb gy 2002 # fSHSIRSHT 3N, HUH a1 IR T
dror o1 wiferaric § A i @5 St @1 99 2016 H AT USTI 14 AT B T, SR WG

M q9I A 14 Y 91 IRNEAT e ¥, 14 AT b 96 YR WRPR 3T IABT SKHTA B

&1 R d 21 I8 DA gall, Ig # AMUh! a1 =< gl

W9 feAgavcHe Yo B3 I 1200 UHS @ SMAUN dL.UA.TA.UA. & U S o
SH ¥ feugaRedic uoTd @ Ugdl SLANEl. 3 Ug "1 fF SWHT 400-500 THS STHIA &
IRy, SR SATET SHIF Fal aTfey 3R 771 Ubs o, s ax § o 930 <t 3 a1 &

771 Uhs SHIN W@ 2 3R S R SHIM BT IS HRA ARBR Dl (U AT A BT

IIRT AR FAB! AT F BUAI I9IhR AT ANy, I8 fSAgdReHE BT 9IS T81 81 aTey|
AP S I I8 TUISTA UG H M, # SMue g @ g fo ¥ fafesat € S 99 aaw
TIel HUAl AR B #3415 &l forg & off| a8 fhe TRe 9 <91 STe &1 YA &R I8
off, g8 b9 e 9 dEdl ol wife .uA.ua.va &1 a1 dfear fSagdwese gon f&h
FUR.TUA. B [SHEICHT U8d IfT IR RIGR &1 MRSHT AT ofed a1 dxAl 8, AISY
IBIHT a1 AT 81, fhell BIC Job Uifha a1 Aured #§ W 919 S 81 A1 IFDI RB T
100 BUY, 150 JUY AT 200 B AT| AFAR e [Brl It St &1 ARBR H A o<
H2 S 99 g g hiad el 91 99 39 Al 9 fedgdsedc &1 b fRar sk
feagaved @ ag o Aot g8, &9 faswr § 91 AT ared € 1 oI 89 10 TUY, 15 $UY IR
20 ¥ H I HR FHd & el 7 I8 foran 6 e F S g9 7, I8 ISt 27.02.2004
FI et 8, 919 AT A ATl AT 3R 3MMUDH! FRBR 37 areil off, I9 aad AR A #3ll
St erEu IR St O, SR del fb 8 39 Sl @ 8l "G 8, 3R ST dHedl o H S
TR 1 9 ok BT @ M| 39D 918 SHD! S S1a1d AT TR, 98 30.04.2004 HI T TR,
SN WY BN B ARBR Al g Ug Bel fb Tg Sl BUHl g 918§, A8 DU Uiffed g,
IAD AMYR W 771 IS S OHIF 2, SUH 52 Ufawd gART &b 81 @nfevl af 2006 #
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J.USH B RUIE ong, ITH Ps Aol off| 3B 1€ 39 IRPBR 7 Uh HAS g4Ts 3R fEHoR
JTH IR s 3% fTATATa & foIU 9§ 2007 &7 U.S.SN AEd Bl o 8, I8+ Pal fb

“In line with the final Cabinet Note, the following steps can be
taken:
“Acquisition of 51.12 per cent in HPIL the resulting company,
thereby making ita PSU ...”.”

IYTE HEIGT, AT ¥ 2007 Pt RUKE Tl a9 ° 2007 & a8 WU, & oy #50 ,
SPT AT Wige Uoiel I8 V&l, Hifeh Sl & IR R GRBR, By NI WEe Torel Ig &l
fp afe tar S a1 Bm g, Afe T A8 SN a1 B el BN 39 AR W B B BT
IS I B =il gell, IADI Ig FII 991 ISRV ] 2 TR, 2007 B AN
gerEAT St Bt fredt 21 9 fora € o -

“A number of issues relating to allocation of spectrum has been
raised by telecom companies as well as media. ... I would request
you to give urgent consideration to the issue with a view to ensuring
fairness and transparency and let me know of the position before you
take any further action in this regard.”

# we ATEdl § b 6156 BRIS VYAl Bl A SHIA Bl ST HEHY o w3 St T den b
foeell, HBRTSE iR dHErg # I8 ST 21 519 BH |idg d9H: I8l Siid BRI 8, d a9
TS AW BN I Bl gl AT @ Fehd © (o fhal IR AT ol © b THUT TR
ged ¥ o © 3R a1 e Imar g1 It 86 AU |iel BT oie od & RAfa # T8 g
2 Ied PIC 38 & foU SHTE o ot AT § &1 Brar 2 3R 39 dRg ¥ RPN HHATRA]
B s it & 6 B qbE o, s 9 o tRaR & 1Y 8 A1 99 2002 B 9IS,
S dieg Wi 91§ 89N WRPR - <@ Bl a1 2 AR Ffdp dfied 9 g Ife o
SO @ ST @ Bie § W Q8 AT A9 89R BRIS ST S & W9 § & o1 IS | 39
IOE A AT Uoide HRd WHR & foly Faragdl al S| gt dror #:41 Sfit 19(TQ) # a8
WY Y € 89 3 YETHAT S BT WA HRd & AR AR fa @30 St &l gadre <1
gred ¢ 5 TN HHalRal & o uigd Alshed IR S/l SHE § Ui | AR IRAR &1 T8
Hem & b oM STTeHT 3T d¢ iR 516 WRA &Y 81T, $9D (oY I8 984 3Tl Hae ol
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HRA WRDR Pl Sl GO AASHT ©, 98 I8 © b 80(V) (V) ©, MR AIEq AR JHa=H
Areq = B =Sl Dl GHS & 8, UHE AIed Al ST JFeR & AR Bl AS[S TS ©
g 3R iR Aot St W S U | Tl HA el © B ST s 9gd Tod Bl d
3TIehT g @redt g fb 22 A, 2016 I BfdIe 7 v favy dow vardw fbar gl st
Tl IFeHT B 91d B <&l oft, S W WY anue oy fhan| fauer 1 dxcfdea MUIfeH &
oo o e 9 foxfaea UM &1 Ad © &R | & I8 SAD! Ia9 991 IS0 g
HeF JHSHT YT B IT 80(Y1)(T) I MHSHT 8l, SHH Dfdc &I HAA 22 A, 2016 DI
TN 3R I8 HHa gorl fF Were faw Sqesd dack # <01, e A 5 s s aml &
T A ATl I ISR e arert 21 Ugall 919 I8 © b tierrs vifdse ws whi| &1 ReH
fepa SITUA 3R TRk gl 12 TRIC & Ife 15 TR YU A 10 BIs Al HH1 & &,
A1 I RN BT YR HRA ARBR AT BT G 6T 89 id, TRIE, AR, [HAM Bl I B
g, qI MUl e € 6 U & ardt %@ 21 AT qag {15 BOR JUY A A UA AN ATl
ST B Bl Y o TEW TR Bl S MSuae 1 ARy 8, Rrae v oot 64 3R 65 #
JHSHT TR 3MMY, 98 22 S, 2016 DI Did-c b1 Sl iy sHfoy 2 6 afq smggets A
P IMMYR TR MU AT bR B AT ShIol Bl S| gHfeTy Hhacd) seiic Tae 3mar gl #+9
SR PEl fh 3T S0 dRE B 910 B & SUD 916 Sl SQredd §, a8 fhad </ SHraHe

gl ¥ I f&fioq o & fhar o sWaigde Saav 8T g9a d1q Enhancing scope of

Section 80JAA of Income Tax Act. HaTHT ST &1 CqACISA Haek & oy ST abor o,
CHICTSA IR H I AN BTH B o, §IbR, T D TR AR A HW Hd 21 3y o
SAT® | AW 8 3T A S9d 81 {6 SR § St 3T S0SeH Holex 8, 8 HIH HA arell
BIS IR 3MMSH T8 8l g8 Sl a1 Dol © fb AN I- A S TRHC YaqUIC B &, a8
TR A H BT 2| TR A BT AT 7 [ IR A ABY A1 O 59 WK H HH B
BT 8, Rifs I f$ATS HH BRil §1 39 HRU A 240 &7 A 150 &7 &1 Swwmn a1 i afaq
&1 B B dlell ASHT & AT Sl THARR 8, SID] 39hH ol | J-Ifthe B ST | 3{TUh]
Tl 2 6 BE B © A A B9 UARIUIC B JHIC PR I8 ©| 30D ATal UauIe Bl qerd
& oy v08 &1 SARUIE I T/ §, S B AR W 809! B ATl § 3R 240 T &
150 & &1 W TR eH B A P Bl H BM TR @ 8, IFD! MBS 8 S| BH
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URTAIC Dl 931 B g1 DRI 81, DNC JBISC SPRIC DI WA BT Bl a1d B & AR 37T
W TRIUIE SFSANIIESS AR W Bl &, U8 D] Wax F91 Iaevvl &l Tid, e, fpar &
fo A gareEE S, A o @3 S ofR g @fdsie 1 e fRa € ok Aot I8
JHSHT IhR AT &, AT STl UIS] Bl TR® A 89 D] SWADaTel BRI ol 3T A Pl
W T TR B IRT SR & 7 HIET H MY 7G BN

HEIGY, TR FHSHE Adel YaeR &b oY 81 BAR YT IoRAM, Afferrg 3R AT Tl
H Ao fArordr 81 Al &1 U RE) & 23U a5 A8l Bl o, ¥ B Bl oW, forarsT
HfeR # Ad M B A TSIl TAT B AT 8 AT HogHR Feli sacty g3fl 8, s
HRU[ e Y STl A #I1T ST @ 21 3377 Addt @1 A1fdhe Ugdl 85-Uvs Alfdhe gall
HRAT o, A TSl HEdl, ¥ BIc faotarst #fR a1 g8 21 39D farar gq bl S 4 =
P AGA YFUIC fHaT Rd ¥, offdh i |fedn aanfeld! &1 &9 JM # A8 991 o <& gl
HRA WRBR 1 BTl & H Wl W S SRS oY 5l 398 el & fHH 18 Dl STl
fpar g1 Sl IRE A A Bl SN B R 81 TS HRU ¢ B 37 W 10 A 40 WU Bl DY
TN BT AR AR Tl 396 1 SR Sl & a1 AR faa #31 it 9 &2 21 #
U] a1 et & A1egd | A AR 6 SeCisl B fhal JeR ARBR 3ict I8! 2| JATIDI
A B b CoIarel & &F H wed e Uio §l 17 A€, 2015 & I el g o WRa

IRBR BT Bl AT &

“According to Point 6.1 of the notification, India maintains import
quotas on products covered under ITC Code number 2515110,
25151210 and 25151220. With reference to this measure, could India

clarify the following issues?

1. Could India reply to the question under Point 6.3 of the
questionnaire with specific reference to import quotas on marble and
similar stones?”

I8 ANfefhdem SYCIsl &1 2l 899 dalfercied R oWl 83l gl 39 dX H YHaATgel B
s RS ft 1 emg a3 S fpan. . (eraem) afe My 150 STeR TR dER 3 Add @RiE @8 §
q BIS 91 T, 3T 325 TTOR & INUR W SR § QY| 2 a1 SMYBT 9gd Soil vl @
f5 <o faar < <@ gl Afe a.enms. . & Rulc a8 Fadt © f S S |l 30 & Aed
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afg 325 v & fRA@ W A W R GRAN A WA «@lid Al SRS BRM| ST ARN @
el & BRur S Rguer g8 6 59 ou A <o 791 ST & foly I8 $S% M 3 TS |
# I8 B8 @ g [P I8l B SSIS D g9M & Y, T8l & WE Al DI gEH B Y, 39
HeR H 1 Y AN & oY, TaAUIE &1 9@ & oy HRA WRBR - Ueh 984 30l HH fhar
Y I T BR AR R Bl 89 IRd WRPR B 3B o g=IdiS <0 & 89 I
T A3 Sl SR fa< H S 1 g=yare od € SfiR 39 Wed W 37U B © (b Y g9 &
At 989 & WIRG &R § QI 378 |
S @l & WY H I I FHIE HRAT &) S e, S HRA|




117
10.08.2016

£t Ao Rig geo1 (Veasd) : SU=eT Weled, 89 Al S9! 91 WR Aeadaihd o & ReR o
o s | 39 el B1 o b1 B fhar 8, 7 T B BIg 9 g3 AR T bl GO H
ft g R garl v & ot 98 Qe fic # 781 o1, omw & swa file sma ok s 9=
PRD T B DI A 59 AHR B | MR St ST W g Hed 3 =l | I8
Fel [ o 989 & 39 U oA gl M S, # oo 39 geE @ ol smudt
gIqTe AT §l AR S MU qd Pel, ATIH FAlSH & FHT & a1 Dol (b & 989 B
39 f9a &1 I B ART IR YRA WRBR BT g=Iarg fhar {6 varae [ a@id 9 98 &l
g, WRA WHR & gferft 9 g W A SSfud M 98 @1 8, I8 ded §Y Sai
ST a1 QR BT YRIUIC DY 98 @M 8, T8 S HEH Bl Yaure Bl RAre g1 # ol gadre
B T DR W@ §, TR DI a1 W FRepia St # @rg 7 sl Exports from India rose

by 1.2 per cent year on year to USD 22.5 million in June 2016, the first gain in 20
months. ¥ ¥ & 91 UdRUIC 9% @ §, MG S 7 SUd iU YRA WRGR B

HaRBAE & | I HEN T AR TS & g g8 Yeb HEHT Sl Vel AR W Hl 3R &4
T B <, R 59 dd & 9 T8q & ITH 4 UP Use] YU Bl AR gl IR B
TUNS & Yo &l o, Textile and allied products — the percentage of growth that

year on year 2013-14 ¥ 2014-15 H, Rifdh 2014 H I§ WHR 3Ts, I8 0.4 IR 2| 39D
qIE 3Tl AT 3R IR 3 SR IS JobEel 7 Rora w8H 39 91 & §id 713 2

Textile and allied products have registered a negative growth of -6.48 per
cent. I am happy that Government is trying to think something about this sector,
about the apparel exports. But what the Government is doing is actually not
addressing the root cause of why we are seeing such a steep decline in the textile
and apparel exports from our country. In fact, this is a very important sector. As we
very well know that textile sector is a very important sector. It accounts for 22 per
cent of unorganised labour in the country. It is a labour intensive sector.

We also know that such a global scenario is developing where it has opened
up an opportunity for India to take garment exports to the next level. A couple of
times I have seen our Finance Minister talk about global scenario and painting the

global scenario as very challenging for our country and painting whatever
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economic success the Government has had over the last two years as something
that the Government has been able to achieve something in a very testing time in a
very challenging global scenario. That is not the case entirely. The commodity
price crash in fact is actually helping India and not hindering India’s global growth.
The same is the case with lowering of crude price and decline of China. In fact,
decline of China has opened up various opportunities for India to replace China as
an engine of global growth. This has opened up that opportunity for India but
unfortunately, because of the policy of the Government, the Indian economy has
not been able to strive ahead to the extent that it can replace China as a global
engine of economic growth.

The starkest example of this is the garment or the apparel industry. I am just
reading out a recent report of the World Bank. It has released a recent report on
garment and apparel exports. The report says: “India is losing out to Cambodia,
Indonesia and Vietnam in the race for greater share in the global apparel market
being relinquished by China.” So, the decline of China has given you an
opportunity not just in the garment and apparel sector but in other sectors also to
replace China as a global growth engine but you are not able to step up and the
apparel or the garment sector is the starkest example of that.

Why is that happening? What needs to be addressed? We have to look into
the root cause as to why our apparel and garment sector is not able to step up.
What are you doing now? Because of the stress that Indian apparel and garment
sector finds itself in, the garment industry has approached the Finance Ministry
saying that they are losing out. Vietnam, Indonesia, Bangladesh and Cambodia are
marching ahead of us and hence, allow them to employ people for lesser number of
man days in a year. And the Government has happily agreed to help them in the
hour of their crisis but Government needs to address as to why they are in crisis.
This is a sector that can generate millions of job and why are they in crisis?

There are two big reasons for it as per the World Bank Report. One is the

high Duty on man made fibres. The situation which we are seeing today is due to
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high Duty on man made fibres and India imports man made fibres for weaving
garments and stitching the apparels to be exported to the world. We do not have,
compared to some of the countries that we talk about, adequate number of Treaties
which we have signed as regards reduction in tariff and non-tariff barrier Treaties
such as TPP. Some of the US and Pacific countries are part of the Trans Pacific
Partnership. These are the two important reasons for it.

Instead of addressing these reasons, the Government is just providing them a
temporary relief. This relief is going to affect millions of workers working in this
industry and we should be very cautious when we come out with the new
amendment which reduces the man hour requirement from 240 days to 150 days.
You can imagine the situation of workers. Millions of workers will be affected by
this. This will provide relief to the textile and garment manufacturers and exporters
but what about those millions of workers?

By the way, the relief that you are going to provide to the garment and
apparel manufacturers is also not going to solve the root problem such as high Duty
on man made fibres. There has always been a debate on why there is a high Duty
on man made fibres.

The spinning firms which are engaged in spinning approached the
Government saying that they are doing the spinning and that is why, they need to
be protected and hence, let us keep the import Duties high on man made fibres.
But that is also a picture which shows half truth because spinning industry is not
that labour intensive compared to apparel and garment industry. This is an industry
which needs to be protected and all required measures need to be taken.

While we do not have much to say about this particular aspect of the Bill,
we just say that this is a knee-jerk reaction of the Government to provide a short
term relief to the exporters without thinking about the workers and the Government
needs to do more to safeguard the interests of the apparel and textile manufacturers

and exporters of our country.



120
10.08.2016

Second aspect of the Bill is, it talks about the VSNL. This is with regard to
exemption of capital gains tax while transferring a piece of land in case of de-
merger of the PSU. If it is a de-merger of a PSU and you transfer the land back to
the Government, this particular aspect of the Bill pleads that there should not be
any capital gains tax and this land should be transferred back to the Government.

The way Shri Nishikant Dubey ji brought about some of the letters that the
Tatas were writing to the Government, etc. it seems like he is privy to the
Corporate Board in manners and ways that many of us may not be. Nevertheless,
from what the Finance Minister has explained, while in this particular case it seems
quite well intentioned, one needs to ask certain questions.

First of all, when this land gets returned to the Government, which is the
Department of the Government with whom this land will vest? What intention does
the Government has, if any, in terms of utilisation of this piece of land? That needs
to be clarified in case the Government is planning on doing something about this
particular land. This seems like a well intentioned aspect of the Bill in this
particular case. But in future cases, in all scenarios, has the Government thought
about other cases? What about those other cases? With whom will that land rest
because we are going to see a process of a lot of disinvestments in a number of
PSUs? We will be very happy if the Government gets back the land. We need to
save the Government from the capital gains tax. We will support the land getting
vested back in the hands of the Government and saving the Government from the
capital gains tax. But we have to think about all the other cases and aspects in
future. When we are bringing about this particular amendment for one particular
case, how it will affect some of the other potential cases is something that the
Government needs to take a look at and explain.

Now, the third aspect is the marble. It is about the marble industry and
raising the tariff barrier from 10 to 40 per cent. The Government, in the last few
months, has shown that it is happy to trigger tariff increases. We saw it in the case

of steel industry. We are seeing that in the case of marble industry. Whenever this
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happens, it has to think about the customers. Will this rise in the customs duty and
the bound rate from 10 to 40 per cent affect the consumers? It may help the
domestic marble industry as Shri Nishikant Dubey ji was saying. I do not know
what technology does the domestic marble industry not have that the global marble
industry has, as Shri Nishikant Dubey was explaining. At the same time, while this
may provide some protection for that industry, what about consumers? Will we see
increase in the prices of marble that is available to the consumers? That is another
important aspect that the Government needs to think about.

While we are seeing this, one also gets to ask a question of the Finance
Minister that in the last two Budget speeches, whenever the Finance Minister has
talked about decrease in the corporate tax, his sentences have always been
hyphenated. I would like to quote you from those two speeches. Your sentences
have always been hyphenated with a reference to how those decreases in the
corporate tax would be accompanied by slow phasing out of exemptions. So, both
the times, when you talked about decreasing corporate tax from 30 to 25 per cent,
in the same vein, you said: “We will also do away with exemptions that various
industries have been enjoying for over a number of years.”

15.00 hours

That talk is on the one hand. On the other hand, we see in this case an
exemption being provided to the apparel industry where for a reason that the
industry is stressed and they are facing increased global competition on account of
the ASEAN economies, stepping up their game to replace China as the global
provider for apparel and garment goods. We do understand the reason why you are
doing that.

Like I already pointed out that you are putting the cart before the horse, you
are not addressing their root problem, you are just providing them a little bit of
relief for them to survive in the stress environment. So, my question is this. Why is
there a difference between what you have said in your Budget speech via

directionally and what you are doing here? This is in line with what we pointed out
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earlier. Since these amendments have to do with taxation, we have pointed this out
during the GST discussion as well.

This Government believes in putting more burden of taxation on the poor,
that is why, collecting more revenues through indirect taxes. We are seeing that in
the debate on the GST Bill and reducing the percentage of tax collection that you
can get through direct revenues. In India, we should be following a policy which is
exactly in opposite direction. The Finance Minister said during the reply of the
GST discussion, if I remember, as far as this is concerned, in the case of India since
the tax to GDP ratio is not that high and India does not lie in the queue of the
developed nations, that is why we should rely more on indirect taxes, even if you
compare India with other countries. We have a tax to GDP ratio about 17 per cent.
If you compare India with similar countries, we would still see the percentage of
revenues that we are extracting out of indirect taxes putting more burden on the
poor is much more, and we need to be very cautious because inequalities in India is
something we are equally bothered about.

I think, the Government should provide explanation for all the points that
we have made. With these words, we support the Bill. We will ask the Government
to be very cautious and to provide an answer about all the points that we have

raised so that you can be confident about our support.
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SHRI S.R. VIJAYA KUMAR (CHENNAI CENTRAL): Mr. Deputy Speaker, Sir,
I express my gratitude and sincere thanks to the hon. Chief Minister of Tamil
Nadu, Puratchi Thalaivi Amma for giving this opportunity to speak on the Taxation
Laws (Amendment) Bill 2016.

Sir, The Taxation Laws (Amendment) Bill, 2016 is further to amend the
Income-tax Act, 1961 and the Customs Tariff Act, 1975. In the existing provisions
of Income-tax Act, 1961, the definition of the term "demerger" contained in
clause 19AA of Section 2 does not include in its scope, the splitting up or the
reconstruction of a company, which is ceased to be a. public sector company as a
result of transfer of its shares by the Government, into separate companies. There is
a need to bring this within the scope of definition of the term "demerger"

I would like to seek certain clarifications from the Union Minister as to
whether this facilitation for "demerger" is confined only to those public sector
companies of the Union Government or applicable for the State-run public sector
companies too. Does the Government have any plans to transfer the shares of those
PSUs which are ceased to be exit now to other public sector companies while

splitting up or reconstruction of companies?

With regard to the other amendment, Sir, in computing profits and gains
derived from business, deduction shall be allowed of an amount equal to 30 per
cent of additional employee cost incurred provided the employee should be
employed for a period of not less than 240 days during the previous year. In view
of the seasonal nature of the business of manufacturing of apparel, there is a need
to reduce the period of employment from 240 days to 150 days.

The Union Minister has to clarify whether this reduction in the period of
employment is applicable only for manufacturing of apparel or applicable to all

other seasonal businesses.
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Presently, under the First Schedule to the Customs Tariff Act, 1975,
imports of marble blocks/slabs and granite blocks/slabs are subject to Quantitative
Restriction (QR) and Minimum Import Price (MIP) and 10 per cent of customs
duty. Now the Union Government wishes to amend this, and to increase the tariff
rate of customs duty from 10 per cent to 40 per cent on all goods falling under
specified tariff items including goods namely, rough marble and travertine
blocks/slabs and granite blocks/slabs.

Sir, from the common man’s point of view, I would like to know from the
hon. Minister whether this amendment has been made specifically to address the
issues raised by the European Union together with some other members in the
WTO Committee on Import Licensing and to fulfil India’s commitments in the
WTO Import Licenses Committee. Will it not affect the quantitative and qualitative
needs of the domestic markets and sectors in the country? I hope the Finance

Minister will clarify this for the benefit of the people of our country.
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PROF. SUGATA BOSE (JADAVPUR): Mr. Deputy Speaker, Sir, I rise to take
part in the discussion on the Taxation Laws (Amendment) Bill brought before this
House by our hon. Finance Minister Shri Arun Jaitley. After the passage of a major
tax reform, the Constitution (Amendment) Bill enabling GST, this is, of course, a
small and somewhat technical amendment to the Income Tax and the Customs
Tariff Act.

Let me at the outset take this opportunity to congratulate our Finance
Minister for piloting through the Constitution (Amendment) Bill. A genuine
cooperative federalism requires powers of taxation to be shared by the Centre and
the States and that perspective on federalism means that we should not restrict
ourselves simply to working out a fair share of taxes. Seen in that light, the States
have been extremely farsighted and generous and I hope that the Central
Government recognise that farsightedness and generosity in the future in
strengthening our federal structure.

After supporting the Government on such a major tax reform, it would be
churlish on my part to be overly critical of this Bill that has been brought somewhat
suddenly. We have not had an opportunity to study its implications clearly. But as
the Finance Minister clearly stated in his opening remarks, this legislation has three
limbs and I will make some brief remarks about these three aspects of the
legislative amendment that has been brought before us.

First of all, there is going to be a change in relation to the granites and
marbles sector. Here, | would say that generally speaking our manufacturers ought
to be encouraged to be more competitive both in terms of cost and quality. We
should not generally be encouraging protectionist tendencies in our industry. It
seems to me that it is a little premature to change this particular law increasing the
customs duty from 10 per cent to the WTO bound rate of 40 per cent. Since the
Finance Minister has just conceded a little while ago that various non-tariff barriers
and the 10 per cent customs duty together have been providing effective and

adequate protection, we seem to be anticipating something that will happen with
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the non-tariff barriers and I hope that in the course of his reply the hon. Finance
Minister will spell out who are the manufacturers, located in which State, who will
be the main gainers from this. At first sight, it seems to be that there are some
manufacturers in Rajasthan who will probably benefit from this raising of customs
duty. What Shri Nishikant Dubey was saying about beautiful marbles used in our
historical monuments, that argument is not particularly relevant to the legislative
amendment that is before us today. So, I do not think that this was strictly
necessary at this stage. But this is a small enough amendment of the Customs Duty
in one particular sector. So, we will not go to the extent of objecting to it or
opposing to it when it is put to the vote.

The second limb is something that we have absolutely no difficulty with.
This is because it relates to the de-merger of the public sector companies. There is
a particular history to this. VSNL was, in fact, sold-off in parts. We do not wish the
Government, which will be in the possession of land and similar assets to be
subject to the Capital Gains Tax. So, on the second limb of this tax legislation, we
are prepared to support the Government unequivocally.

I, now, come to the third limb of this tax legislation. Here, I think, we need
to take a broader perspective. What is going to happen here is that there will be a
tax incentive, I imagine, being given to the manufacturers of garments and
apparels. There is going to be a reduction in the requirement of the number of days
that they have to provide employment to their workers in order to get a particular
exemption to the Income Tax.

Now, as has already been pointed out by my friend from the Indian
National Congress, India had a great opportunity as China moved up the scale of
manufacturing industries; and we could have actually filled the void that was being
left by China in the garments and the apparels sector. But I am afraid that we are
losing that opportunity if we have not already lost that opportunity. As has been
pointed out, there are garments manufacturers and exporters in South-East Asia. A

number of countries have been mentioned, namely, Vietnam, Cambodia and
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Indonesia, who are filling the lacuna left by China. Then, of course, there is our
friendly neighbour Bangladesh where the garments industry is flourishing and
Bangladeshi Government’s exports are breaking into world markets.

So, I think, we need to ponder the situation here. The Prime Minister’s
‘Make in India’ slogan remains, up to this point, a slogan; and it is not being
transformed into reality. I would like to add here that if we reflect on this point
carefully, we really need our garments and apparels manufacturers to create more
employment, not less. We are allowing them to provide less employment in order
to get a particular incentive, but we really need to encourage them to provide more
employment. This kind of employment is directly related to the empowerment of
women. If we look at Bangladesh today, woman have been empowered because
they have got an independent source of income. We do hear of some terrible
accidents, fires, for example, that have taken place in Bangladesh. But overall, we
will find that the garments industry has employed large number of women, and
they have, therefore, been empowered in terms of gender relations.

That is why, I would say that the policy of our Government aught to be to
generate more employment and create safe working environments for our women
in the garments and apparels sector. That should be the thrust of our policy.

HON. DEPUTY-SPEAKER: In India also, in most part of the country, women are

working in the garments industry. That is happening.
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PROF. SUGATA BOSE : That is right. So, there is an important gender
dimension. That is why I am calling for the Government to be attentive to creating
safe working environments for them and to provide more employment for our
women so that they get empowered economically. This has to be said in the larger
macroeconomic context of a scenario where in India, we are experiencing high
output growth accompanied by anemic jobs growth. Everyone in India is
concerned about the jobless growth that we are witnessing. There is a raging public
debate going on in that particular context. Therefore, overall, I wish to say that the
Government needs to pay attention to creating more employment generating
industries. The Government needs to focus on labour quite as much as the
capitalists.

I have had occasions in the context of other debates to have exchanges with
our hon. Finance Minister because we have very little new domestic private
investment and our economy is being powered by FDI inflows and pubic
investments in infrastructure. So, I appreciate that these three changes to our
taxation laws will provide a little bit more incentives to our manufacturers,
particularly, in the granites and marble sector and in the textile, apparel and
garments sector. But there is far more to be done to fulfil the promise that our
Prime Minister made during his election campaign to the youth of this country that
they will have well-paying jobs. If that promise remains unfulfilled then it would
be a betrayal of the younger generation in our country and the political costs of
such a betrayal is something that this Government will have to pay.

So, in many ways, from the Opposition, we are suggesting to the
Government that in their own interest, they need to look more closely at creating
more jobs, creating more employment generating industries and I hope that the
incentives provided in these taxation law amendments will provide a way forward
in that direction.

Thank you very much Mr. Deputy Speaker, Sir.
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DR. KULMANI SAMAL (JAGATSINGHPUR): Hon. Deputy Speaker, Sir, thank
you very much for allowing me to participate in the discussion on Taxation
(Amendment) Bill, 2016.

It 1s a bit difficult to know, with your wily financial ways, what motive is
behind this and who you are trying to help. It is because your intentions have been
consistently noble and we are certain that this Bill too is an indication of that
nobility running downstream.

The NITI Aayog has identified 74 sick PSUs which the Government has
been considering for disinvestment. The PSUs had to go through a long process of
getting approvals from the Central Government, courts and relevant authorities.
The present provisions of the Income Tax Act do not allow demerger in case of
public sector units selling off their shares. When a company does demerger, the
assets and liabilities are transferred to the entity that is taking over. The value of the
assets being transferred is as it appears in the books.

With this amendment in the Income Tax Act 1961, there will be transfer of
ownership instead of divestment or as the bill says, selling off shares will be
"deemed as a demerger". The value of assets, as it appears in the books, will be
transferred. For example, losses made by sick units like Air India will help offset
profits for the private company. This would be the case until the PSU is turned into
a profitable entity.

This is a good move and it should be welcomed. By transferring the burden
of even the liabilities and losses to private companies, you are putting pressure on
them to fix these sick PSUs. For decades, these units have been mismanaged and
now is the time to fix them up.

The second part of the Bill makes two small amendments to specific sectors.
One is the apparel industry and the other is the marble and granite sector. I will
focus on the latter one since Odisha is a producer of good quality granite.

Our Granite industries are incurring losses due to cheap imports from China

and Italy. Focus should be paid on all imports especially from inimical countries
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like China, where you should pay attention and hike the customs duty so that
imports shrink to bare necessities. We want the Central Government to give tax
benefits to indigenous granite and marble factories.

This should be designed in such a manner that not only for internal
consumption but the country should also be able to export at competitive rates.

Keeping this in mind, our Party welcomes the increase in customs duty on
Marble and Granite imports from 10 per cent to 40 per cent.

We from the BJD, hope that the Government makes every effort to
encourage local industries and substitute local products with imported ones. That
will not only save foreign exchange but also increase employment opportunities
within the country.

Our Party supports this Bill in its entirety. Thank you, Sir.
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SHRI ARVIND SAWANT (MUMBAI SOUTH): Thank you very much, Deputy
Speaker, Sir. While welcoming this Bill, I have certain apprehensions in my mind
particularly regarding the public sector. In fact, when our Government, when we as
NDA fought the election, we gave assurance of employment, generating more
employment. But, generating more employment in terms of number is not
important but what is important is the quality of employment along with the
quantity of employment. Quality of employment means that there should be
growth in it by virtue of their salaries. For the Government sector, we talk about
the Seventh Pay Commission, the Sixth Pay Commission. What about the people
who are working in the public sectors? Of late, when the question was raised in the
Parliament, the hon. Minister for Heavy Industries had given in his answer that a
number of public sectors are in losses and handful of public sectors are in profit.
The basic idea of creation of public sectors or transformation or nationalization of
all these companies was this. All these were private sectors. Let it be petroleum,
let it be banking, let it be insurance, all these were in private sector. They were
converted into public sector for two things, firstly, to guarantee employment and
secondly, to help the downtrodden people. Let it be reservation also. It is not there
in the private sector. Downtrodden people include all those who are poor
irrespective of their caste, creed, region and religion. They should be helped.
What is happening right now? All those public sectors are in losses. Today
morning, I gave a letter to the Minister wherein I have stated, this is because of the
policies. Let it be this Government or that Government; I do not want to politicize
the issue. The fact remains that the policy of the Government has created this
situation right now.

If you talk about the telecom sector, everyone knows in the world as to what
has happened during the allocation of 2G spectrum, what has happened about 3G

spectrum, how the private companies were assisted, were given cooperation.
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15.23 hours (Shri Arjun Charan Sethi in the Chair)

In the morning also, a question was raised about EMF. You would not
believe, Sir, when the electromagnetic frequency was limited to certain ranges, the
private companies are violating it blatantly. He was saying that stringent action is
there; not a single action has been taken. In the telecom sector, the Government
confined the MTNL not to bid for 2G, 3G spectrum, confined the MTNL not
provide the services beyond Mumbai city; whereas in the same city, the technology
which Reliance brought was allowed to go anywhere in the country, in the State.
What is this? You are strangulating your own public sectors. Still you say that the
employees are responsible. We go towards retrenchment; we go towards
privatization; we go towards disinvestment. We do not want to shoulder the
responsibility at all. If you really wish to say that we want to bring the achhe din,
we should show the results. Who is the best doctor? One who survives the patient
and makes him healthy is the best doctor. Anybody can say, this patient is not
going to survive; he is going to die. So, what for you are the doctor?

Industries are dying. It is not because of the employees but it is because of
the corrupt policies of the Government. I am using this word. Underline this word.
Maybe this Government - it is not my own Government right now - is transparent.
But the fact remains that it happened because of the corrupt policies and corrupt
vision. I will tell you one example. Pager was introduced in the country first by
MTNL and BSNL, and you would not believe, that time the then Minister opened
his own company known as ‘Himachal Futuristic Company’. He launched pagers.
Being a Minister himself, he did not allow to sell pagers by the Government
company. He allowed the private sector to launch pagers. What had happened?

The company had gone into losses. A company, which was in profit in the
year 2008, went into losses because of the policies of the Government, which
compelled BSNL to borrow loans from the banks. An amount of Rs. 10,000 crore
was borrowed to get 2G and 3G spectrum licences. The company was in profit.

Who was the owner? The Government was the owner. If they want 3G licence,
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the Government, which was receiving all the revenues in terms of taxes and in
terms of dividend, should have taken the onus of it, should have taken the
responsibility of it and should have paid the license fee. Instead, they asked them
to go to the market and borrow loan. They borrowed Rs. 10,000 crore at the rate of
10 per cent interest. The day they borrowed it, the company went into losses. A
company, which was showing a profit of Rs.208 crore in the year 2008, went into
losses because the interest was around Rs. 1,000 crore. Who is responsible? [ want
to know what my Government is going to do by bringing these laws.

When you say that one of the conditions provide that the employees should
be employed for a period of not less than 240 days during the previous year, this is
a common law. In the case of others, they have said it will be 140 or 150 days. I
welcome their concept. What happened to the people who have completed 240
days? Go to the airport. Yesterday also, I have said it. The entire country is
outsourcing. Let the Government be also outsourced to someone. Let us outsource
the Government to let them function. Why are we here? They do not need it. They
are outsourcing. This morning, in regard to Civil Services, we were saying that
intelligent people from the corporate sector should be brought here. Bring them.
Let them appear in the UPSC exam. They do not want to go to through the UPSC
exam. They are intelligent. Borrow it from the general stream. What is this
concept of outsourcing of everything going on?

People are working for 240 days years together. They do not get
regularized. They get the same salary for 10 years. There is no increment. There
are no facilities. What is this going on? Are we happy about it? How do you
outsource everything? Why do you not take the onus of it?

Therefore, while welcoming the idea also, I would request the Government
to show its skill and show its intelligence to bring all those Public Sector
Undertakings which have gone into losses. In some of the companies, you may
need PPP projects also. I can give you an example of telecom factory where we

have land banking over there. Go for a PPP project. Bring it up and show that we
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have generated 5,000 jobs in the telecom factory in Bengaluru, Allahabad,
wherever it is there.

it AfcadoA WS ([Aa) @ AR FHART SN, |@Ed S 9gd oS! WiE © 2§l @M dR

A S qhY 240 3T M BRI 8, ITH WAME d9M & oY ufeersd A1 Tawidic daeR § 9

TE TR I 2| TE SADT PN ¢ AR H W Pooll WUIC PRAT gl ArEdd S, 3y off 9rC U

URIeT 3% Td-HE &, 3T ST Md ATEd B SIdd HH A B Ufectd Aaex, il 3MUd Hold
# ® 98 A1 B gAY

it eRfde wWdd: 99 &1 dd g oW a1 #§ R @ 3@ g1 What is the division? Do
you want to weaken the public sector or strengthen the public sector? What is the
whole thing about division?

HON. CHAIRPERSON: Please conclude.

SHRI ARVIND SAWANT: I am concluding in a moment.  Therefore, you feel
that the idea of division of the Public Sector Companies or the assets to be
transferred directly, wherever it goes, is correct but let us take the responsibility to
revive them, strengthen them and create a permanent employment structure and

generate more and more employments. Thank you so much.
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SHRIJAYADEV GALLA (GUNTUR): Sir, I thank you for permitting me to speak
on this Bill which aims to bring in amendments to the Income Tax Act and also the
Customs Tariff Act. While supporting the proposed amendments, I would like to
make a few observations.

Clause 2 is proposed to amend Section 2, Clause 19AA. The hon. Minister is
only adding an explanation here to make things clear. If you look at the Companies
Act, demerger is dealt with under Sections 391-394. This Act allows companies to
demerge into multiple companies. As a result of demerger, income expenses and
profits of the parent company are transferred to the resultant companies. The
Income Tax Act, 1961 takes into account these transfers from the parent company
and also for the taxation of the resultant companies. The Bill clarifies that these
provisions will apply also in cases of Public Sector Company, when it demerges,
and the resultant company is no longer a Public Sector Company. The explanation
to Clause 19AA makes it further clear about the demerger. So, it is only an
explanation.

The second point is relating to deduction in respect of employment of new
employees. The Income tax Act, 1961 allows businesses to obtain a deduction on
taxable income to the extent of 30 per cent of the cost of recruiting a new
employee. The Act requires that the employee should have been employed for a
minimum of 240 days in the previous year. Now the Bill proposes to relax this
duration of 240 days to 150 days for businesses which manufacture apparel. This is
probably made in view of the gloomy textile sector and continuous downtrend in
exports that we are seeing. So, I welcome this.

The final part is relating to increasing the customs duty ceiling from 10 per
cent to 40 per cent on marble, granite blocks and also slabs. It is not increasing the
rate. It is only increasing the ceiling giving the Government more flexibility to act,
when necessary. The current duty is 10 per cent and bringing the ceiling up to 40

per cent is the bound rate of the WTO.
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Apart from this, I have a suggestion to make that the marble industry has
been demanding for open permits and removing import limits that are present now
since the demand is 4.8 crore metric tonnes but the domestic production is only
1.16 crore metric tonnes. So, this may please be looked into.

I would also like to take this opportunity to make a couple of points relating
to tax concessions and one point relating to FRBM for my State of Andhra Pradesh.
The Finance Minister is not here but our Minister, the Member from Andhra
Pradesh, Mr. Prabhu is here. I would like to seek his attention to appeal to our
Finance Minister on this point. It is at our State’s insistence and the insistence of
other States, the hon. Finance Minister has set up a Committee to look into the
FRBM Ilimits. We have been asking to increase the limit from three per cent to
seven per cent which will help Andhra Pradesh to get additional borrowings and to
boost public spending. I request the hon. Finance Minister, as an interim and urgent
measure, to please permit, at least, Andhra Pradesh to increase our FRBM limit to
seven per cent, as we are in dire financial straits.

As per Section 94 of the AP Reorganisation Act, the hon. Finance Minister
has also provided 15 per cent additional accelerated depreciation and 15 per cent
additional investment allowance. However, these are not sufficient to attract
substantial investment and these are not in line with the assurances made by the
then Prime Minister, Shri Manmohan Singh Ji on the floor of Rajya Sabha during
the debate of the AP Reorganisation Act, which makes it part and parcel of that
Act.

I would like to remind the Finance Minister that the assurance made by the
then Prime Minister was that Andhra Pradesh would get concessions and
investment incentives in line with Himachal Pradesh and Uttarakhand.

The neighbouring States are saying that this will create an unlevel playing
field but I would like to remind the House and also the Finance Minister that we are
in an unlevel playing field in Andhra Pradesh. We have no capital. We have no

industrial base. We need to create jobs. We need to provide employment. We need
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to create urbanization. There are so many challenges we are facing, and without
meeting these assurances and giving us the industrial tax incentives, we will be in a
dire strait. I would like to again appeal to the Finance Minister. Mr. Meghwal Ji,
you are also here. Please impress on the Finance Minister. We are only asking to
get us to a level playing field. It is an unlevel playing field today. So, it is not fair
for other States to say that it will create an unlevel playing field. We are in an
unlevel playing field. We are asking and appealing for a level playing field. Thank

you, Sir.
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SHRI P.K. BIJU (ALATHUR): Thank you, Chairman, Sir, for giving me this
opportunity.

Sir, I am not an expert in tax laws. But I have to pay direct or indirect tax. I
would like to seek some clarifications from the hon. Minister. While presenting the
Bill before the august House, the hon. Finance Minister said that this is a very
small Bill with only two or three amendments. But the impact of these amendments
1s very big.

Sir, whichever Government is there, whether this Government or that, they
always put forth this type of enactments in this House. They do not pay that much
attention to the poor people or the tax paying community of this country. They are
always in favour of the corporates. This Bill also has come on the Floor of this
House with a similar purpose. The hon. Finance Minister has put forward an
example regarding demerger of BSNL.

In the Statement of Objects and Reasons, it is explained that:

“The existing provisions of the Income-Tax Act, 1961 provide for tax
neutrality in matters relating to transfer of capital asset, carry forward
of loss, claim of certain deductions, etc., in case of demerger of
entities. The definition of the term “demerger” contained in clause
(19AA) of section2 of the Income-Tax Act, 1961, does not include in
its scope, the splitting up or the reconstruction of a company, which
ceased to be a public sector company as a result of transfer of its
shares by the Government, into separate companies, even if such split
up or reconstruction has been made to give effect to the conditions
attached to the said transfer of shares by the Government.

With a view to facilitate the splitting up or the reconstruction
of erstwhile public sector companies and to give effect to the
conditions attached to the transfer of shares by the Government, there
is a need to bring these types of splitting up or the reconstruction

99 99

within the scope of definition of the term “demerger”.

Sir, I want to know from the hon. Minister, “Who will demerge these

companies — this Government or the private companies? Who is going to benefit
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out of this? So, this is a sign of demerger of all our national assets, that is, PSUs.
That will happen in our country.

This Government as well as the previous Government set up a Ministry for
demerger of Public Sector Units. What happened? Nearly worth of Rs.40,000 crore
demerger happened during this period. In this Budget, this Ministry is going for
Rs.70,000 crore of disinvestment in this country. It is just because of that they are
trying to give some assurance to the corporate community. The disinvestment in
PSUs will leave ample scope for them taking up these companies. That is why this
Bill has been formulated and put before this House.

Sir, what is happening in and around our country? Who is going to be
benefited with this law?  Sir, I would like to give an example in this regard.
Here, it is talking about dismantling. Who is the main beneficiary of the fiscal
policy of this Government? There is a total exemption from taxes of 5,50,000 crore
in 2015-16 for the corporates. That includes 1,84,764 crore of Central Excise Duty
and Rs. 3,01,688 crore of Customs Duty. The big companies are being established
in the SEZs where they do not attract certain tax laws. We do not have any
interference with the companies set up in SEZs. There is no excise duty, no income
tax or any other tax. There is a complete tax waiver. Every year, they keep on
giving such exemptions to them.

We had also raised this point during the Budget debate. The revenue
foregone each year is more than Rs. 5,85,000 crore. Our actual Budget is of Rs.
19,00,000 crore. Out of this, every year, up to 6,00,000 crore are being waived of
for the big corporates. At the time of giving reply, hon. Finance Minister said that
while we were raising this point again and again in every Budget, they were going
to cut it from the Budget document. He said that he was going to withdraw it from
the Budget document.

The second thing is very crucial. The Government has the right to impose
tax or duty as per the Constitution — Entries No. 80 to 90 of the Union List — on

goods and services. I agree with that, but there is a second amendment regarding
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reducing the job-days from 240 to 150 a year. This will directly affect the youth of
this country. In this regard, I would like to give an example. In the unorganised
sector, home-based work increased from 23.3 million in 1999-2000 to 37.4 million
in 2011-12. Dismantling of this factory will harm the youth, the unemployed
people of this country and the women of this country. Volume I of the Employment
Survey of 2013-14 shows that 51 per cent of men and 49.3 of women are self-
employed; 29.3 per cent of men and 36.5 per cent of women are casual workers;
and only 42.9 per cent of casual workers get job for 12 months and more than 50
per cent of them get job nearly for 50 per cent only. The joblessness and
unemployment is increasing day by day in this country. In such a situation, why is
the Government going to reduce the days of employment? This will harm the
community which is living in the rural areas and the marginalised section of
society.

Sir, I would like to ask the Government to rethink about this clause and
withdraw it and get this Bill passed.

Thank you.
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ADV. NARENDRA KESHAV SAWAIKAR (SOUTH GOA): Mr. Chairman, Sir, |
thank you for giving me this opportunity to speak.

I rise in support of the proposed Taxation Laws (Amendment) Bill, 2016
which has been moved by our hon. Finance Minister, Shri Arun Jaitleyji. Before
coming to the various aspects of the amendments brought in this Bill, I would like
to make some remarks about the present economy. The Indian economy is on a fast
track under the visionary leadership of our Prime Minister, Shri Narendra Modiji,
and Finance Minister, Shri Arun Jaitleyji.

Today, India is emerging as the fastest growing economy with eight per cent
growth rate of GDP. The growing economy throws opportunities to all the sections
of society, including the Dalits, the Backward Classes, and economically-
marginalised people, to accomplish their dreams as well as their aspirations.

Sir, 65 per cent of India’s population is young. We as law-makers are
entrusted with the responsibility to provide a better tomorrow to the youth of today.
They are looking at us as their agents of hope and change. Keeping this mind, our
Government has taken some significant steps, ranging from FDI in some important
sectors to Bankruptcy Code and, of course, the GST which was neither a need nor a
demand, but the necessity of time.

Sir, the proposed Taxation Bill is dealing with three comparatively small,
technical but important aspects of taxation and tariff laws. The three taxation
amendments which have been proposed are: (1) splitting up and reconstruction of
the public sector companies; (2) strengthening the apparel manufacturing industry
in the country; and (3) power to the Government to fix the appropriate and effective
rate of Customs Duty on marble, granite and other slabs.

Mr. Chairman, Sir, the insertion of Explanation No. 5 in clause 19AA of
Section 2 of the Income Tax Act would provide that if the reconstruction or the
splitting up of a public sector company is due to transfer of its share by the Central
Government, then it would be deemed as a merger. As the Finance Minister has

stated in his opening remarks, this proposed amendment has been done keeping in
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mind the larger public interest and put in use the land which has been lying idle for
more than a decade.

The second amendment is to Section 80JJAA of the Income Tax Act. The
apparel manufacturing industry provides employment and is capable of providing
more employment opportunities. Our Government has recently approved a special
package of around Rs. 6,000 crore for the textile and apparel sector, to create more
than one crore jobs, attract investments and also to generate exports. The present
amendment will, definitely, benefit the apparel industry, which is a seasonal
business. Therefore, in its own wisdom, the Government felt the need to reduce the
period of employment to 150 days from 250 days during the previous year.

The third amendment to the First Schedule to the Customs Tariff Act would
enable the Government to fix the appropriate and effective rate of the Customs
Duty on marbles and granites — from 10 per cent to WTO-bound rate of 40 per cent.
This has also been done with an intention to boost the domestic industry, as
explained by the Finance Minister in his opening remarks.

Our Government is moving in the direction of creating a vibrant and
sustainable economy, which would create jobs and also help the manufacturing
sector in the country. Therefore, with these few remarks, I support this legislation,

which has been moved by the hon. Finance Minister. Thank you.
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SHRI N.K. PREMACHANDRAN (KOLLAM): Hon. Chairman, Sir, I rise to
oppose this Bill. This Bill is intended to amend the Income Tax Act of 1961 and
also the Customs Tariff Act of 1975.

My first objection regarding this Bill is about the manner in which the Bill
has been introduced in the House. The Bill has been introduced even without
circulating it in the House. It is being discussed and it is going to be passed today
itself. The structural formation of the entire Bill seems to be very confusing. It is
even very difficult to understand the terms which are being mentioned because it is
all about matters relating to taxation. So, definitely, this has to be more understood
otherwise, it will be unnecessarily creating so many confusions.

What is the main intention of the Bill? This Bill is providing certain
exemptions, concessions and also expansion of the Customs Tariff Act. If we are
providing some concessions and exemptions to some other agency or to somebody,
it should be dealt with in detail. That is the point which I would like to make. The
Cabinet took all these decisions some months back. This Bill is being brought to
the House very urgently. We are well aware that the Finance Act, 2016 was passed
just three months back. At that time also, this was not brought into the attention of
the House. It is coming as an urgent item. That is why, I ask as to what the urgency
is in bringing this Bill at this time immediately within three months from the date
of passing of the Finance Act, 2016.

About the first amendment, I would say that Explanation V is incorporated
in Section 2 and a new Explanation 19AA has been brought in. I am not going to
read the Explanation. Still, I would only seek a clarification from the hon. Minister.
In his opening remarks, the hon. Finance Minister has said that after the Videsh
Sanchar Nigam Limited has been privatized, it has gone to the Tata Company.
Hence, we are not able to get back the land or we have to pay the capital tax for
getting back the land.

When a company ceases to be a public sector company, it becomes a private

company. Then how is the Government able to get back the land of a company
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which has already been privatised? I would like to seek this clarification from the
hon. Minister. I may be wrong or I am not able to understand the terms of this
Section. But on reading of Section 5 it becomes clear that the company ceased to be
a public sector company. A company which has already ceased to be a public
company will be a de-merger entity and the benefit will be given to that company.
That means, the benefit is definitely not coming to the Government. I, therefore,
would like to seek this clarification from the Government as to how the
Government will get the land back. That is as regards the first amendment, 19AA.

Coming to the second amendment, I strongly oppose it. I totally oppose the
provision of Section 80JJAA. What is the intention of this amendment which is
before the House? If one wants to get concessions or benefits under the Income Tax
Act, if one wants to get any exemption, then the apparel industry has to provide 240
days of work. Only when they provide 240 days of work to the workers they will be
entitled to get certain concessions under the Income Tax Act of 1961. Now you are
amending that provision. A new proviso has been incorporated in Section 80JJAA
which says that you need not provide employment of 240 days but you just provide
150 days of work and you will be entitled to the benefits and concessions coming
under Section 80JJAA. This 80JJAA was also incorporated by the Finance Act of
2016. At that time also this has not come. The explanation given by Shri Nishikant
Dubey is that we want to boost the apparel industry in our country.

All of us know that we have the best apparel industry in Ludhiana, Tirupur
and Coimbatore. These are the big centres of apparel industry. Hon. Minister has
also cited that apparel industry is of seasonal nature. According to me, apparel
industry is not of seasonal nature, it is a continuous employment. So, limiting the
number of working days from 240 days to 150 days cannot be accepted. There are
many other issues in respect of the apparel industry. Even if we want to promote
exports, this is only for giving incentives to the export industry, but it should not be
at the cost of the domestic industry. Growth of exports should not be at the cost of

workers. When the industry is being protected, similarly the workers’ interests
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should also be taken care of. Otherwise, this benefit shall not be given or 80JJAA
may not be applicable to those who are not giving adequate employment to the
workers.

The third amendment is regarding the Customs Duty. In the aims and objects
it has been stated that the World Trade Organisation has written two letters. I was
not convinced why WTO is stipulating that the Customs Duty should be enhanced
to 40 per cent. If it is being enhanced to 40 per cent, what is the benefit available to
the exporting countries? Also, if we want to have the bound rate of Customs Duty,
in so many other items also the WTO stipulation is there. Will the Customs Duty
increase in those cases also?

With these observations and clarifications, I conclude. Thank you.
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16.00 hours

SHRI ASADUDDIN OWAISI (HYDERABAD): Hon. Chairperson, the taxation
policy of the Government is not protecting the citizens. The Government talks
about Make In India and this particular Bill relaxes the limit to 150 days of
employment for businesses which manufacture apparel. The textile industry is the
biggest provider of employment after agriculture. Nearly two crore people are
employed in this sector. The biggest sufferers of this Government policy are the
powerloom sectors of Malegeon, Bhiwandi, Varanasi and Surat.

Within the Asian countries, there is an agreement that among themselves,
they will not impose anti-dumping duties on import or export of synthetic clothes.
China is exporting synthetic clothes to Sri Lanka which in turn is coming to India
and which is 30 per cent cheaper than clothes produced by Indian weavers and
companies; the powerloom sector in Malegaon cannot compete.

The Government has imposed anti-dumping duties on synthetic yarn
imported from China and cost of importing Chinese yarn has become 20 per cent
higher. This is benefitting only a handful of corporates. This is not benefitting
Make In India; this is not benefitting powerloom sector of Malegaon or Bhiwandi.
Because of this 20 per cent duty, the cost of production of the weavers of Malegaon
i1s higher and hence these weavers of Malegon, Nasik, Sholapur, Varanasi etc.
cannot export their product. As a result, they are not getting fair price in domestic
market.

On the other hand, you take cotton. Our statistics show that export of cotton
has come down by 23 per cent. Our major exports of cotton go to African
countries. This is falling because of cheap clothes being exported by Pakistan,
Bangladesh and Sri Lanka. 1 request the Government to withdraw the anti-
dumping duty imposed on synthetic yarn and polyester partially oriented yarn
(POY) being imported from China.

Your policy is benefitting only small corporates but it is destroying the

power loom industry of Malegaon and Bhiwandi. Instead, the Government should
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impose anti-dumping duty on synthetic cloth being imported from SAARC
countries. [ will give figures. According to Textile Commissioner, as on
31.03.2016, there are 63 lakh workers which are employed in 25 lakh powerlooms
whereas man-made fibre or filament yarn industry is providing employment to only
0.28 million and getting protection under notification issued by Department of
Revenue. So, I request the Government to come to the rescue of power loom
industry of Malegaon, Bhiwandi, Surat and Varanasi. It is the biggest sector to
provide employment. Once this powerloom industry is closed, it cannot be revived.
They are looking towards us that this House, and particularly this Government, will
come to their rescue because your policy is Make In India. Your Make In India
policy is not helping power loom sectors. Please help them; remove anti-dumping

duty on synthetic yarn and impose anti-dumping on cotton clothes.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): Hon. Chairperson,
thank you for giving me this opportunity to speak in presence of the hon. Finance
Minister. I do not want to discuss much on this Bill because it is mostly a post-
mortem issue. So, I do not want to talk much about the rates. But I want to share
my grief with the hon. Finance Minister; kindly evolve a mechanism where NPAs
could be controlled. I have not been able to see for the last two years any specific
steps that the Government has taken to reduce or to control the Non-Performing
Assets. I am sure that NPAs are playing a predominant role in the way of socio-
economic development and economic growth. Therefore some mechanism has to
be evolved either to realize them or to write them off or to infuse more money into
the banking sector. So, the amount of Rs. 24,000 crore that the hon. Minister has
given to the banking sector is very inadequate.

We know that almost eight to ten lakh crores of rupees are stuck in the
NPAs and it is almost 11 per cent of the total loans. It is high time that we gave top
priority to the Non-Performing Assets. On the other hand, while the corporates are
lynching the banking system, bank people are insisting on security or margin
money for small loans like MUDRA which is a very noble scheme started by the
hon. Prime Minister and the Finance Minister. Unfortunately, at the lower level, 1
am able to see that the small banks are insisting on margin money. I request the
Government that instructions may be given to banks and the instructions given by
the Government should be displayed in each branch so that the common man is
benefitted.

Sir, the hon. Finance Minister is losing sight of the Corporate Social
Responsibility (CSR). Nearly two per cent of the companies’ profit should get into
society. People like us would go to various villages and companies. What these
companies are doing is that in the name of small tree plantation or school bags or
some small and unproductive things, they are spending two per cent of the profits
under this category. If the Government of India could evolve a system where the

Corporate Social Responsibility of two per cent is properly spent, I am sure it will
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definitely add to the income of the Government of India. It will help in creating
infrastructure in the housing sector in villages, drinking water, drainage system,
community halls and roads. All these things could be provided with this money.

I am sure in the name of cooperative federalism, you have increased it from
32 per cent to 42 per cent. It is a noble decision and there is no doubt about it. But
in the process what is happening is that the NREGA money which has to go to the
poorest of the poor, is not reaching the poor. In fact, where the minimum of 150
days work have to be given to the poor for his livelihood under the Scheme, not
even 30 per cent of the population is getting it for 150 days. You forget about 350

days. I could say this with authority, at least, in respect of my Constituency.

16.06 hours (Hon. Deputy-Speaker in the Chair)

Therefore, you kindly insist on the State Governments to spend the money
for the heads for which it is given so that the money is not diverted. I am not trying
to find fault with any State but in Andhra Pradesh, at least, in ten schemes, the
money meant for NREGA, is being used. Therefore, it is high time it was not
allowed. It is meant for the livelihood of the common man and for 150 days work
in a year. That should be achieved because not even 30 per cent people are being
covered under this scheme.

You have mentioned a penalty tax rate of 45 per cent under the Declaration
of Undisclosed Income Scheme which is likely to come up in a few days or a few
weeks.

The Capital Gains Tax of 100 per cent within five years, I find it to be on the
higher side. The Affordable Housing Scheme under which there is 100 per cent

grant up to 30 square metres is welcome. So, overall I appreciate it.
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KUMARI SUSHMITA DEV (SILCHAR): Hon. Deputy-Speaker, thank you very
much for giving me this opportunity to speak on this legislation.

We have had a very comprehensive debate on this amendment Bill, after the
hon. Finance Minister introduced the Bill, on various points. The first amendment
relates to Section 219 (a) (a). It has been stated by the Government that this
amendment in case of BSNL -- which is in the process of being disinvested, or
facing merger — the tax neutrality provision will apply and therefore a huge burden
on the Government of paying Capital Gains Tax on the basis of surplus land that
has gone to the Government and it will save some money. Nobody as such can
object to that. But I think, without repeating it, the point that has been made by Shri
Premachandran is an important point about the transfer of that land to the
Government after it has been disinvestment.

The second amendment is in relation to the manufacturing factories with a
requirement of 240 days which is now being reduced to 150 days. I have very less
time at my disposal. So, I would like to ask this question. Will this be counter-
productive in the sense that whereas 240 was the minimum requirement, now will
this push these industries to reduce it to 150 days and then avail that incentive? Do
we dilute that requirement of 240 days?

Sir, apart from that I would like to ask the hon. Minister that we agree that
when it comes to the marble and granite industries we are having to compete with
China. But in the Sixth State Review Policy of India, as prepared by the WTO, it
has expressed some concern that although the Government of India will now have
more flexibility between the 10 per cent and the 40 per cent capping, the question
is, will tariff become unpredictable? That is a question that has been raised in the
Report.

Sir, every Member who spoke from the Treasury Bench has applauded this
Government for yet another job creating provision that has been brought in
especially in the manufacturing industry but repeatedly the mood of the House has

been that while we are talking about eight per cent growth, are we heading towards
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a jobless growth? Is it based on the Labour Bureau’s data or is it based on your
own BMS? 1t is consistently saying that India is heading towards jobless growth.
We have seen the hon. Prime Minister traveling abroad but we have also seen in the
past that FDI does not necessarily always add to the manufacturing growth. It is
always concentrated towards certain sectors. We should be careful about that.
There is a primary promise of this Government to a country where its
demography is such that 65 per cent of India is young and that is job. It was the
biggest promise of this Government. We feel that we are heading towards jobless

growth. Will the hon. Finance Minister please address this issue?
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DR. RAVINDRA BABU (AMALAPURAM): Sir, our Party has already supported
this Bill wholeheartedly but I have one small doubt.

The demerger clause which was there in the Income Tax Act is now sought
to be applicable to the Public Sector Undertakings also. Public Sector Undertakings
are Government Undertakings. There, the percentage of Government
representation would be more than 50 per cent and therefore, all the Government
rules, reservations and other things will apply there. In case, after the demerger of
the Public Sector Undertakings, the percentage of Government investment comes
down below 50, then all Government relaxations, reservations, concessions and
facilities available to SCs, STs and OBCs will not be there naturally.

Is my apprehension correct that this demerger of PSUs would also mean
dereservation for the people of this country? This is my small doubt. Will the
demerger of the Public Sector Undertakings also lead to dereservation for the

employees belonging to SCs and STs of these companies?
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, I have brought
two amendments.

Sir, I am thankful for your gracious attitude towards me. I would like to
draw the attention of the Finance Minister that so far as Explanation is concerned, I
have submitted for omission of the last two lines where it has been stated as “also
fulfils such other conditions.”

You should not bring a legislation in such a cavalier manner because a few
months ago, you have presented the Budget and Finance Bill and now, you are
talking about serving the interests of private entities. You have already earned the
kudos of Fortune 500 companies that it is the Government of the Corporate, for the
Corporate and by the Corporate.

Secondly, hon. Finance Minister has stated that it is only to facilitate the
apparel sector that this kind of a legislation needs to be brought into. I think it will
further aggravate the unemployment scenario of the apparel sector.

Thirdly, in so far as marble sector is concerned, marble industry is forced to
sell out at higher prices for importing finished marble from countries like China
and Indian marble industry is seeking Rs. 2000 crores for open permit and removal
of import limits. They are also seeking open general licence. Shri Arjun Ram
Meghwal is also present here. If rough marble is allowed, we can import and
become competitive by re-exporting finished marble after value addition leading to
huge foreign exchange earnings.

With these words, I would like to draw the attention of the hon. Finance
Minister and strongly oppose this kind of legislation which has been brought to

serve the interests of some special personalities.
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SHRI ARUN JAITLEY: Sir, I am extremely thankful to a very large number of
Members who have spoken on this subject.

I will broadly respond to the broad arguments which have been made and
some questions which have been raised. Shri Hooda who opened the debate had
one valid point to make. He said that one of the statements that the Government has
made repeatedly — he is right on that — is that when the corporate tax rates come
down, they will be accompanied by phasing out of exemptions. The reason is that
our tax books are not clean. Ostensibly, tax plus cess is about 34 per cent. But with
the kind of exemptions which are given in income tax, the corporate tax rate
effectively realised in this country is about 22 to 23 per cent. Therefore, one of the
intentions of the Government is that to the extent possible, except those which are
absolutely essential, the exemptions be phased out and the corporate tax rate would
come down to 25 per cent. A neat 25 per cent rate without exemptions would
actually be higher than what is the position today. So, optically we are a high tax
rate economy, but actually we are recovering less. The bulk of the litigation is
because of this complicated system that we follow.

He is right that it has been the policy. Now, this is in relation to the Income
Tax Act.

As far as indirect taxation is concerned, the exemption today being spoken
of is in the Customs Tariff Act. The Customs Tariff Act functions on the principle
that there is a bound rate and there is an applied rate. The bound rate is the
maximum at which the Duties can be charged. The applied rate is the rate at which
it is actually being charged at that time. Supposing in relation to a particular item,
the bound rate is 60 per cent. It means you are going to charge Customs Duty up to
60 per cent. The Customs Tariff Act is operated by virtue of exemptions that even
though 60 per cent is the maximum — that is the roof — the actually applied rate may
be only 15 or 20 per cent. That has nothing to do with the Income Tax Act about

which you are making a comparison.
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Now, why is this change required in marble trade? Currently, we have
transient measures, like Quantitative Restrictions, what is the quantity that can
come from outside and we have the Minimum Import Price. The MIP also exists
just as when the global crisis took place recently on steel and you had a lot of
Chinese steel getting into various parts of the world, we have imposed on certain
categories of steel the Minimum Import Price. In the United States, for example,
for certain categories of steel, the Anti Dumping Duty went up to 280 per cent. So,
they applied only the Anti Dumping Duty. Now, these are various mechanisms
which are available.

Now, the present proposal to raise the roof is that some of these measures
which we have taken, whether it is the QRs or whether it is the MIP, are transient
and there can be a re-think on the duration of these measures. Therefore, if any of
these measures is removed, we should not have a situation where a lot of
international marble comes in, floods the domestic market and the domestic
companies are not able to sell their marbles. Therefore, you are raising the
flexibility, creating a new head space between the present 10 per cent which is the
bound rate and also the applied rate and giving it a little flexibility by taking it up to
40 per cent. Giving it a little flexibility by taking up to 40 per cent you may not
use the entire 40 per cent but you have the flexibility to prevent a certain flush of
exports getting into the country itself.

One of the questions raised was this. Will it raise prices of imported
material? Well, if you have to protect the domestic industry, that is one of the
instruments available. Those consumers who are rich enough and have deep
pockets to use imported marble all the time, if the prices go up, they would
probably afford to pay a little. So, Shri Hooda should not be seriously concerned
about them. You will have other forms of marbles available here itself.

About the VSNL question, if we look at the nature of the amendment, there
is only an example of one company which had this kind of a clause where as a part

of the shareholders agreement the land was to be hived off from the disinvested
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company and put in another company. A large chunk of this land, about 52 per
cent, will come to the Government of India. How does Government get this land,
Shri Premachandran asked. The Government gets this land by virtue of its rights
under the agreements which were signed in 2002. There is no dispute. How will the
land be used? When the land comes to us, it will be parked in a Special Purpose
Vehicle and HPIL, a new Government company - majority holding with the
Government - has been created. The land would be parked there. Then the
Government has the option to use it in many manners.

For example, we are all aware, recently the new Moti Bagh was developed,
and this gave more Government housing for senior officers. Now, you have Kidwai
Nagar, Laxmi Bai Nagar and all the Government colonies which are being
redeveloped and a particular redevelopment model is taking place. There is scarcity
of Government housing in Delhi. Government officers, Judges, Members of
Parliament, Ministers, all have to wait before they get their housing. Therefore,
housing for Government officers is one option; office spaces for Government can
be another option. Depending on the user of the land - once the land vests in a
company owned by the Government - the Government will have the flexibility to
use this land in many ways. A large part of this land is located absolutely in prime
areas of South Delhi. Therefore, this will be a great asset which will vest in the
Government. The object is to facilitate this transfer because commercial part of the
transaction has taken place and the company was divested 14 years ago. Today, the
object is that for 14 years the Government has not taken back its own share of the
land. Its resource is being wasted. Therefore, the resource must come to the
Government and it must come free from any tax liability. That is the objective.
There is no change. The company today is only a land owning company. It has no
employees. It is only the land, which is a notional asset of this company. It vests in
a Special Purpose Vehicle which has been created. Reservation policy will have no

impact as far as this land itself is concerned.
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The third important issue is with regard to garment exports. Why have
garment imports shrunk? Why have imports shrunk? In international trade, buyer
lives outside the country. You sell to foreign countries. One of the big changes
which has taken place in the last two or three years is, when global trade itself has
shrunk, and this shrinkage of global trade is because the countries which buy from
us, their economies are adversely impacted. So, the buyers today have less money
in their pockets. That is the first reality which we must accept. The world trade
shrinking, therefore, is a global phenomenon.

There is a second phenomenon which is deceptive in the figures you read.
Even their volumes of trade have increased and the values of the goods have
shrunk. So, metal prices have shrunk; commodity prices have come down; oil
prices have come down. In the export basket of India, crude oil which comes to
India, is refined and sent back. Crude oil itself is 18 per cent of our export basket.
If instead of 115 US dollars, the rate is 45 US dollars, then this 18 per cent itself is
shrinking. The volume will remain the same, but the values will shrink. So, a lot of
shrinkage in values also has taken place. Under these circumstances, what
Members have all agreed is that textiles of various forms, whether it is handloom or
it is powerloom or it is textile apparel for exports, is an important job creator for
India where millions of people are actually employed.

Last month the Cabinet has approved a complete package as far as the
growth of apparel exports and textile industry for domestic use in India is
concerned and one of the objects is to give a boost to it. Shri Deepender Hooda and
Prof. Sugata Bose raised a point that in China, which was a great global supplier of
garments, the wages have gone up and, therefore, China is losing that competitive
advantage because of the wages that it had. It still has a lot of competitive
advantage because there are large volumes in China and they have very modern
factories.

Smaller economies like Bangladesh, Cambodia, and Vietnam have started

doing well and one of the key reasons why many of them are doing well is that in
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international trade, each one of them has valuation or taxation advantage over
India. Bangladesh, for example, has the advantage of being an LDC. The LDCs
have their own quota and their own pricing and taxation regime. So, when the
world buys from them, they have a price advantage. Even Pakistan has a price
advantage when it exports to Europe. Therefore, we start with a disadvantage of
about 8 to 10 per cent. In our domestic manufacturing for exports, when we start
with a handicap of 8 to 10 per cent, with our neighbouring economies enjoying an
advantage, we have to cover up for that. So, indirectly, unless we are able to
incentivise in some manner, we will not be able to compete and 8 to 10 per cent in
pricing gives you a competitive edge.

Now, a question has been raised. If 240 days become 150 days, will
employment go down? The reality is that Indian garments which are manufactured
apparel for export — we can visit any of our export units — are all summer garments
like skirts, blouses, western dresses etc. We are not a great exporter of woollen
garments and, therefore the nature of this trade itself is seasonal.

SHRI P.K. BIJU: But the production is there in all seasons, not only in the summer

season. The production continues in all seasons.

SHRI ARUN JAITLEY: No, it is not there. Therefore, if we are to cover up for this
tax disadvantage or handicap that Indian exports have as compared to LDCs and
other neighbouring competitors, we have to give our companies some kind of a tax
advantage. The whole object is that because it is seasonal in nature, if you expect
them to work for 240 days to get that employment incentive, they are not able to do
it. So it is only an incentive which we have given on paper. In other industries
where there is job for 365 days a year, they can avail of it. But in apparel industry,
they are not able to avail of it and that is why this additional advantage is intended
to be given. Prof. Bose was right when he said that most of the people employed in
this industry are women, 70 to 80 per cent of the people employed in this industry

are women. If we go to Karnataka particularly, it is very advanced, in Gurgaon also
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it is very advanced and most of the employees are women. The nature of the
industry is such that this tax advantage is intended to be given to them so that the
apparel industry also becomes competitive and they are able to take the cost
advantage. | am sure that with these incentives the apparel industry would be able
to contribute for the creation of a large number of jobs.Sir,  with  these two
observations, I commend this Bill for the acceptance of the House.

HON. DEPUTY SPEAKER: The question is:

“That the Bill further to amend the Income-tax Act, 1961 and the
Customs Tariff Act, 1975, be taken into consideration.”

The motion was adopted.
HON. DEPUTY-SPEAKER: The House will now take up clause-by-clause
consideration of the Bill.
Clause 2 Amendment of Section 2
HON. DEPUTY-SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving
your Amendment No. 1 to clause 2?
SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Yes, Sir.
I beg to move:
Page 1, lines 17 and 18-
omit “and also fulfils such other conditions as may be
notified by the Central Government in the Official
Gazette”. (1)
HON. DEPUTY-SPEAKER: I shall, now, put Amendment No. 1 to clause 2 moved
by Shri Adhir Ranjan Chowdhury to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY-SPEAKER: The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.

Clause 2 was added to the Bill.
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Clause 3 Amendment of Section 80JJAA
HON. DEPUTY-SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your
Amendment No. 2 to clause 3?
SHRI ADHIR RANJAN CHOWDHURY: Yes, Sir,
I beg to move:
Page 2, line 6,-
for “one hundred and fifty days”
substitute “one hundred and ninety days”. (2)
HON. DEPUTY-SPEAKER: I shall, now, put Amendment No. 2 to clause 3 moved
by Shri Adhir Ranjan Chowdhury to the vote of the House.
The amendment was put and negatived.
HON. DEPUTY-SPEAKER: Shri N.K. Premachandran, are you moving your
Amendment No. 3 to clause 3?
SHRI N.K. PREMACHANDRAN : Yes, Sir.
I beg to move:
Page 2, line 6,-
for “one hundred and fifty days”
substitute “two hundred and fifty days”. (3)
HON. DEPUTY-SPEAKER: I shall, now, put Amendment No. 3 to clause 3 moved
by Shri N.K. Premachandran to the vote of the House.

The amendment was put and negatived.
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HON. DEPUTY-SPEAKER: The question is:
“That clause 3 stand part of the Bill.”
The motion was adopted.
Clause 3 was added to the Bill.
Clause 4 was added to the Bill.
Clause 1, the Enacting Formula and the Long Title were added to the Bill.

HON. DEPUTY-SPEAKER:The Minister may now move that the Bill be passed.
SHRI ARUN JAITLEY: Sir, I beg to move:

“That the Bill be passed.”
HON. DEPUTY-SPEAKER: Motion moved:

“That the Bill be passed.”
SHRI DEEPENDER SINGH HOODA (ROHTAK): Sir, while the Finance
Minister has answered a lot of questions, regarding apparels, trays and exports, the
kind of solution that the Government is proposing is going to be detrimental to the
workers. A lot of workers will lose their employment. On the other hand, what are
the measures the Government should be taking? The Finance Minister is right in
saying that a lot of smaller countries are moving ahead of us. Bangladesh, for
example -- CRISIL Reports says — accounts for 4.5 per cent of international trade.
India accounts for just 3.5 per cent. So, we need to look into it. The World Bank
Report says that it is on account of high Duty on non-cotton fibres etc. So, all these
things should be taken care of.
HON. DEPUTY-SPEAKER: Just put your question.
SHRI DEEPENDER SINGH HOODA: This measure is just providing relief to the
financially stressed companies. So, we support the Amendment of Shri N.K.
Premachandran that the number of days should not be reviewed. It is harsh on the

workers providing temporary relief.
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HON. DEPUTY-SPEAKER: The Amendments have already been negatived.
Now, Mr. Biju, just ask your question.

SHRI P.K. BIJU : Sir, I would seek a small clarification. In the MNREGA also,
we are increasing the days of work from 100 to 200. But here, it is 240. The
Minister is saying that it a seasonal job. But the production is not seasonal. Itis a
continuous work. These 240 days have been reduced to 150 days. The labourers
are suffering. How can the labourers survive?
SHRI ARUN JAITLEY: The quantum of work can even be 365 days if you have
an order. The issue is, in order to get tax incentive, you should create, at least, 150
days of employment. So, in case, some company has orders, the number of work
will depend on the number of orders. Summer clothing orders do not come in
winters. That is a global phenomenon.
HON. DEPUTY-SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.
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16.40 hours
(ii) Factories (Amendment) Bill, 2016
HON. DEPUTY-SPEAKER: The House will now take up Item No. 21.
Hon. Minister.
THE MINISTER OF STATE OF THE MINISTRY OF LABOUR ND
EMPLOYMENT (SHRI BANDARU DATTATREYA): Hon. Deputy-Speaker, |
beg to move

“That the Bill further to amend the Factories Act, 1948, be taken into
consideration.”

The Factories Act of 1948 is a comprehensive Act. The Central legislation
is for safety, health and welfare of labourers as also working hours and regulations
of their working conditions. I have discussed it with all the stakeholders. Three
tripartite meetings were also held in this regard. The Factories (Amendment) Bill
was introduced in Lok Sabha in 2014 including Sections 64 and 65 for the
enhancement of working hours.

This Bill was referred to the Parliamentary Standing Committee. The
Parliamentary Standing Committee has also submitted its Report. Now, a
comprehensive Amendment Bill on Factories Act 1948 is under consideration. The
proposed amendments are with respect to Section 64 which indicates enhancement
of overtime from 50 hours to 100 hours in a quarter and Section 65 indicates
enhancement of overtime from 75 hours to 125 hours in a quarter. I am mentioning
this enhancement of hours because 145 hours in a quarter is described in ILO. That
i1s why, I am proposing less than what the ILO has ratified.

In the morning, some hon. Members have raised their doubts that this will
empower only the Central Government. I would like to assure this august House
that this will empower the Central Government as well as the State Governments.

In Sections 64 and 65 — to make rules and orders, the rights and powers of the State
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Governments are not being taken away anywhere. It will also ensure uniformity
and its application in the entire State Governments and in UTs.
That is why, I would like to request this august House to consider and pass

this Bill which will give a boost the manufacturing sector.

HON. DEPUTY SPEAKER: Motion moved:

“That the Bill further to amend the Factories Act, 1948, be taken into
consideration.”

2 afceramrol WS (TAET) @ ST FEISY, AT Bl I Sl 91 2, 39 (B a1 Jaer Bl
e HY & oy Il @ w1 Bl A S WA 8, 1 GUR B AW W I’ 8, olfchd q3I ATlH
T B @ T S Ml gHd Ua I Ufew g S fRwer wRw #d & uya dew
hfdTe § aThy, TR PR SUH PIs HfFAT 8l A WS HAS | o O b o 3R i I=i
W I8 IX1 91 @ qohd I Afp ART 9T BisadR dhadt al & AR Bl HSHS AT S
TE 21 g AeA © [ a8 el {6 I8 91 Nud SHM H ST of iR B9 S99 W ¥ al R
o forg € u omuent & fad B, oM ST i favy R %@ 21 B 99 2014 & o1 e AR
fFar o IW RMR ded & 3 ¥, S Ry, TR B g F gAY 9gd 9 JHSHeH
AR | AP 9 AR AT BiS U T, I8 [d U R Bl a9, SAH A Dad S8l
a1 & ARG g1 | W Ped © [ “There have been several developments over the

last twenty years ever since the last amendment was made. These include changes
in the manufacturing practices and emergence of new technologies, ratification of
ILO Conventions, Judicial decisions, recommendations of the Committees and
decisions taken in the Conferences of Chief Inspectors of Factories. In order to give
effect to those changes, a comprehensive Factories (Amendment) Bill, 2014
including the amendments presently proposed to sections 64 and 65 of the said Act,
was introduced in Lok Sabha on 7™ August, 2014. The said Bill was referred to the
Department-related Parliamentary Standing Committee on Labour for examination
and report, which presented its Report on the said Bill on 22" December, 2014 to

Parliament, which is under examination.”
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When he says that it is under examination, where is the hurry to consider
only two sections? What is going to happen? You people tried and pursued the
GST Bill though it is going to benefit after three years. The GST Bill that we have
passed, its benefit will be given or the effect will be given only after two-three
years. You did not bother about that. You tried your best in the Rajya Sabha, here
and everywhere. Why did you not pursue this? You could have pursued it in your
Cabinet or you could have pursued it with other Members who are not going to
agree for this. In spite of telling that, you are bringing this amendment.

Further — just I want to bring to your kind notice — it says: “Since
consideration and passing of the aforesaid Bill in Parliament may take some more
time,...”

Why it may take some more time? If you are interested, if you are
committed to the labour or to the working class, you should bring it immediately.

It says, “Since consideration and passing of the aforesaid Bill in Parliament
may take some more time, with a view to boost the manufacturing sector and to
facilitate ease of doing business so as to enhance employment opportunities, it has
been decided to amend sections 64 and 65 of the Factories Act, 1948 urgently to
extend the total number of hours of work on overtime.”

[ am unable to understand this. It has been decided to boost the
manufacturing sector and to facilitate ease of doing business so as to enhance
employment opportunities. How? You are asking the existing people to do
overtime. How will the employment increase? Whosoever is working, whosoever
i1s employed now, you have proposed to have more working hours for them. But
you are telling here that you are going to get more employment by amending
sections 64 and 65. This is one thing.

Another thing, which is very dangerous, is this. It is because, always, our
Prime Minister says, it is a cooperative federalism. He always speaks about
cooperative federalism. We have given independence to all the States. We hear

them and we listen to them. Whatever they say, we go according to that. We build
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consensus and then we take decisions. But I am going to ask what your aims and
objectives are. Enhance the limit of overtime hours from the present limit of 50
hours per quarter to 100 hours per quarter under Section 64.

Further, increase the limit of overtime hours to a maximum of 125 hours per
quarter in public interest under Section 64. What is the public interest in this? You
are burdening the existing employees. No doubt, some urgency is there. You
could have brought it in the main Act itself.

Not only that, they are taking the power of the State Governments even for
issuing the notification. I will read it carefully. It is concerned to your State and
also Shri Kalyan Banerjee’s State. You are also very much interested in this. We
are all also interested because the respective States want more powers in this.
‘Labour’ comes under the Concurrent List. You have to take the States into
confidence. Have you consulted all the State stakeholders? Have you consulted all
the labour leaders? Nearly eight or nine trade unions are there, including your
BMS, including INTUC and Trinamool Congress. They have also got Union. The
CPI and CPM have also got union. No stakeholder has agreed exclusively for these
two proposals. They are the part of that main Bill. That Bill has already been sent

to the Standing Committee. What are you saying here in the Objects and Reasons?

“Empower the Central Government, in addition to the State
Government, to make exempting rules and exempting orders in
respect of total number of hours of work of overtime in a quarter
which would ensure uniformity in its application by various State
Governments and Union Territories.”

This means you are taking the power of the Union Territories, you are taking

the power of the State Government; and you will issue the notification. That

exemption will be of your choice. 310 MU Wig & @R B YIoFeN < 3R AT
IRiE Bl Bagrel Bl AT T MBI 1 S FHs 81, ST DI 31T TSN afl, al gl
aderd b S iar oMy S &A1 Ared 8 o fedcagst 8 M, S oy dcdrgst e w2
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MY §d¢ fh MR Yae § I8 dal &7 Acalssl BT MRS Tae d -8l 2l It has
come only in your amendment. That is why, we are opposing this. You could have
brought it as it is. You could have taken it in the next Session. But unfortunately,
you brought it in a hurried manner. And, honestly, I must appreciate the Labour
Minister. He himself has agreed that he brought this Bill to boost the
manufacturing sector and to facilitate ease of doing business. This is ease of doing
business in liberalisation time. In the name of ‘Make in India’, ‘Ease of Doing
Business’ and liberalisation, in that name, labour should not be exploited. You are
a labour leader. You have represented from that labour constituency twice or
thrice. He comes originally as an MLA from that labour constituency only.

If you bring such labour laws, I do not know what will they say and how you
are going to answer them. Therefore, this is not fair. What have you left out? I will
tell you. He has not brought other things. For example, Section 27 says:-

“The prohibition of employment of young persons, pregnant women
and persons with disabilities in any part of the factory for pressing
cotton near cotton openers.”

Tg YR 27 H 8, I8 ok & 30 # 21 OIF I8 ok & f3d # & a1 S9& oy I8 o 7
3T IFh 18 FATST 20 HFH 35 (T) ST =ell S9¢ a1 T 2

“Personal protective equipment and protective clothing shall be supplied to the
workers.” This is all helping the workers. You have left such things. You have left
Section 27. You have left Section 35. You have left Section 41B. They are all for
the workers. What is there in Section 41 B?

“The occupier of a factory involved in handling any hazardous substances
shall draw up, in consultation with the workers’ representatives, an onsite
emergency plan and detailed disaster control measures for his factory.”
So, we brought this Section to help the workers. But you are not considering that.
Similar is the case of Section 46. We are substituting Sections 66, 92, 93 and 96A.
All these Sections, which are in favour of the workers, are left out. ¥ ST 4@ 8,

aft gpd & fRa A &I O 9d & g d & 9 A9 vIs A 3k S S foru S 781 &



171
10.08.2016

3T 98 P o BT © in the name of ‘Ease of Doing Business’ or in the name of

boosting the manufacturing. 399 <R &I R WAl BRI AT TA T B Dl o, (4

I8 |l € BH BN U8 Sl 75 H JAARSISH BRAT AT, 31F 115 © B HAMM| $HBT HTd
1 2 P avesd & oy, sao=l & fou 98 da=e fear i g1 ofed St A 8ikR
AF R & 20 # 9, I AIP! BISHR 31T I8 HIYA ol 8 &l I8 S el 2l 3T qDhd
BT JHAM BT AR MY il {6 I8 Bl [9dl 5, <0 & a9 # € @1 Ag dfdiec § 99 57 a1
dRd P Feafd fierft @ @t & Ran ff e dR @ a9 § F1 S denfa @
e, @ St Bfave Ul War 87 MY BEd © [ 89 BR R 8| 9@ U R AT BR
R £ 3R T T IMUHT AYHFaRT oy, SR v, 7% 39 $fear I8 99 & Bl
8b 8, BH THMIND WA & Rgel® & €| SHAHD WA Bl @MY, Fol aMey| wAfh
JeR BT fad W B T1fRUl 59 SFT Bl T BRD 8H Tl gl Ig T8l BT ARy B gER
R Bl TRIIRIE B AR FeReafeRed ! |ule &)1| gdifelt 3 1 a1 srfed—<d MY
g, " 3 faggy ST 3R 2014 &1 91 % I B, oMU 97 aigd, ifdh 98 99y g, 01 g,
39 2Icd &l 98 TICd TR IMU Yl iy | Riifds ST HHE Bl T, 3MUD AN Wb
gy I, Mg & 9, dax feurcd= o, @t o S9d sdied Bl

Therefore, I request the Labour Minister to withdraw this Bill, and let him
bring a new Bill of 2014 so that it is going to help the poor. It is because he is very
compassionate for the poor. I appreciate that. It is because he comes from that class

and he is very much interested in their upliftment.

gAY SUTEAE WEled, § D AR ¥ HAl S 9 Reave &_al g @i 39 fagg
BT 3R TH 3T A § MY, 39 il S WP g Gl quIc BT | s Hadhx §

U I FHIE BT g gadrel
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sit wer gt (Sfaror fieett) : Sureme w@igy, oNue g9 o9 fdd WR dier &1 sfavR faar ¢
9% g # MU g=rare Bl gl U8 U 9gd & AeaqUl 9ol 8, St el A H AeeN &
Bh W T R A R fAfReR 87 der S St of AR oY §, H SId Fug ol gl
AT 9eE HA S BT S g QUAT €, 98 TNl B I>AF 8, SHBT ATHR 2] 3 Hel H
BF Yae, W9 1948 D IFHSHC A QI G, Il @ Sff Sl 9T @ ¥, 99 64 3R 65
B IS BINTY, T MR <A Aoy &I BT 2, a8 fhaw v foar g a8 # feca #
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SHRI T.G. VENKATESH BABU (CHENNAI NORTH): Hon. Deputy Speaker,
Sir, I thank you for giving me an opportunity to speak on this Factories
(Amendment) Bill, 2016. The amendments proposed by the Government on this
Factories (Amendment) Bill, 2016 are based on the changes in the manufacturing
practices and technologies, ratification of ILO Convention and judicial decisions.
The Bill amends and specifies the definitions of a factory, hazardous
process, manufacturing process and also hazardous substance and disability. The
Factories Act, 1948 permits the State Governments to make rules regarding any
matter. But, according to the present Bill, the power of the State Governments to
make rules will be restricted to matters where the Central Government does not

have such powers. The Central Government may frame rules in consultation with
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the State Governments to bring uniformity in the areas of occupational safety,
health or any other matter.

This is really unwarranted and the Centre should not interfere in the State
Governments’ rights. If the Union Government interferes and curtails the powers of
the State Governments, it will destroy the federal structure and the federal rights of
the States provided as per the Constitution. Employment of women and persons
with disability is a very sensitive matter and needs to be revised according to the
prevailing conditions and variations.

The Act prohibits women from working (i) on certain machines on motion;
(i1) near cotton openers and (iii) between 7.00 p.m. and 6.00 a.m. Now this Bill
seeks to remove the first two restrictions. It proposes to empower the State
Government to allow women to work during night hours in a factory or a group of
factories if: (i) there are adequate safeguards for safety, health and comfort of
women including night créches, ladies’ toilets and transportation from the factory
to their residence, and (ii) it has held due consultations with and obtain the consent
of the woman workers, the employer and the representative organisations of the
employers and workers. At the same time, the Bill also seeks to impose restrictions
on employment of pregnant women and persons with disability in certain works or
processes. These are all already in practice and the State Governments are ensuring
the rights of the workers in their respective States.

The Union Government instead of bringing the Bill in a piecemeal form,
should discuss with the State Governments and seek their opinions to bring in a
comprehensive Bill. I would like to know the reasons for bringing the Bills in haste
without seeking opinion from the State Governments.

The Factories Act, 1948 places the liability of ensuring that an article to be
used in a factory is safe on the designer, importer, supplier or manufacturer. The
present Bill extends such liability to the designer, importer, supplier or

manufacturer of any substance used in a factory.



180
10.08.2016

The Bill introduces provisions for: (i) supply of protective equipment and
clothing to workers exposed to hazards, and (ii) rules regarding hazardous
processes. It modifies the provisions regarding (i) precautions against dangerous
fumes and gases, (ii) explosive or inflammable dust or gas, and (iii) dangerous
operations.

The Bill states that a factory with more than 75 workers should provide
separate shelters or rest rooms for male and female workers. The Bill increases the
maximum number of overtime hours allowed to a worker and relaxes the
provisions regarding entitlement of workers to paid leave. The Bill raises penalties
for 12 offences.

Sir, in March 2012 the Government of Tamil Nadu led by the dynamic
leadership of our hon. Chief Minister Puratchi Thalaivi Amma had launched the
Tamil Nadu Vision 2023. The dream of hon. Chief Minister Amma is to make
Tamil Nadu India’s most prosperous and progressive State where the people enjoy
all the basic services of a modern society and live in complete peace and harmony
with the environment and with the rest of the world.

Now Tamil Nadu stands first among the Indian States in terms of the
number of factories and in terms of the number of workers employed in the
factories sector. Through Tamil Nadu Vision 2023 the State Government has set an
ambitious growth target for the Tamil Nadu Gross State Domestic Product (GSDP)
to grow at 11 per cent or more per annum. Tamil Nadu is set to increase its per
capita income to Rs.4,50,000 by 2023.

Protecting the interests of every single employee is the indispensable duty of
the employer. The State Governments are having adequate administrative, legal and
monitoring mechanism to safeguard the interests of the factory employees. In this
situation, any legislation to protect the interests of the employees should be made in
consultation with State Governments, after seeking their opinion.

Thank you, Sir.
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SHRI KALYAN BANERJEE (SREERAMPUR): Hon. Deputy Speaker, Sir, [ am
really sorry to say to this august House that this is an anti labour Bill and slowly
this Government is interfering with the federal structure of this country. And it is
doing that very intelligently.

If you see Sections 64 and 65, the entire power is vested in the State
Government to frame the rules.  The mechanism which is there in the Factories
Act itself will be implemented through the State Government officers. In the
proposed amendment in Section 64 clause 3 sub-clause (a), ‘for the words “State
Government” wherever they occur, the words “Central Government or, as the case
may be, the “State Government” shall be substituted.” Therefore, the primacy has
been given to the Central Government and the State Government is coming later
on. Earlier it was not there. Even in the 2014 Bill, it was not there. This 1s a new
procedure which is being adopted. It is an attempt to interfere with the federal
structure. The hon. Prime Minister speaks about cooperative federalism and here
federal structure is being interfered with. ‘As the case may be’ has not been
defined. So, one day if the Central Government feels that they will make the rules
on this industry, they will make it; the State Government will be deprived of all the
powers. But the implementing agencies will be the chief inspectors and inspectors;
the responsibility would be theirs. If any violation is there, then the officers of the
State Government will be responsible. I would say that this Section 64 clause 3
sub-clause (a) hits the basic structure of the Factories Act itself.

Now I come to the second point regarding the increase of the overtime
period. In Section 64 clause 3 sub-clause (b) ‘for the word “fifty”, the words “one
hundred” shall be substituted. In Section 65 clause 4 sub-clause (b), “for the word
“seventy-five”, the words “one hundred and fifteen” shall be substituted.
Therefore, the over time will be increased. At whose instance is it being done?
Who has said so? We must not forget the Objects and Reasons of the original
Factories Act 1948. 1 quote from the second paragraph of the Objects and Reasons

of the original Act: “The proposed legislation differs materially from the existing
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law in several respects. Some of the important features are herein mentioned.
Under the definition of ‘factory’ in the Act of 1934, several undertakings are
excluded from its scope but it is essential that important basic provisions relating to
health, working hours, holiday, lighting and ventilation should be extended to all
work places.” This has taken care of the health and working hours.

I would like to give an example of legislation about social security measures
like Provident Fund Act. No worker wants his money to be deducted for provident
fund. But why is it being done? It is done so that after retirement, a worker should
get a lump sum amount and live a good life. If we read Section 51 of the Factories
Act, it has been said that no adult worker shall be acquired or allowed to work in a
factory for more than 48 hours in any week. It is to protect his health condition.
The man may need money, but the State as the guardian of the citizens of the
country has to bring social security laws to protect them. If this overtime is
being allowed, it will adversely affect the health condition of the worker itself.
Who has demanded this? Not a single trade union has demanded this. This is a
demand from some industrialists. This is a demand of some industrialists who are
having access to the Central Government’s hon. Ministers. Why should there be so
much overtime? If overtime is needed, why should you not create scope for new
employment? If overtime is needed for work which is perennial in character
employment could be created.

In 1981, my second appointment was as a Trainee Labour Welfare Officer in
Bengal Potteries in West Bengal. Every day, workers would come to me and want
to have overtime but they were not in a position to carry the work. I asked them,
‘How can you work after eight or ten hours? Even if I give you one hour, it will
affect your health.” The question is not about giving money as Shri Bidhuri said.
The question is with State as a guardian and Parliament as the Legislature, we must
see that their health condition is protected.

The hon. Labour Minister has referred to the International Labour

Organisation’s recommendations. I agree with that but let him tell me whether the
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condition in any factory in England, America, Canada or Switzerland similar to
ours. It is certainly not. The condition is not like that. Their condition is like that of
a corporate office but here if you enter into a factory you need a handkerchief on
your nose. Therefore, the ILO’s recommendation is neither mandatory nor
compulsory. It is dependent on the conditions of the country where it is
implemented. Our condition does not permit that. Our factories are not in that
condition. In my constituency, there are many jute mills. If anybody goes there,
what is the health condition? It is a hazardous condition. In this condition, it should
not be extended.

In the Third Report of the Standing Committee on Labour and Employment
on the Factories (Amendment) Bill, 2014, there was an observation in Part 2, VI, in
the second para. It says:

“They, therefore, desire the Ministry to distinguish those
industries/seasonal factories where increasing the overtime hours is
inevitable and make necessary amendments in the related clause with
adequate safeguards so that unemployment problem is not aggravated
further.”

Kindly see that our Standing Committee has taken care to observe that you
should distinguish between industries. It is not a general industry or in the case of
all industries. First, you identify what are the industries in which this is needed;
then, if it is inevitable, you can do it. You should also, as I said, take adequate
safeguards so that the unemployment problem is not aggravated. If you continue
with overtime, the unemployment problem will be aggravated; new employment
scope will not be there. Therefore, this is a Bill which I oppose. I say, it is an anti-
labour Bill and it is realy hitting the basic structure.

I have a question: Under whose pressure are you bringing this Bill? Why are
you in such a hurry when the 2014 Bill is pending? Now, in our country, a number
of industrialists have become more powerful. A number of Bills are being

brought under their pressure. I would like to know whether you are bringing these
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Bills under the pressure of the industrialists of Gujarat, Maharashtra or Madhya
Pradesh. Not a single trade union of West Bengal is in favour of increasing the
overtime in this way. I too have 35 years of practical experience in labour field and
service matter. I go to different States, including Jharkhand, and I was telling the
hon. Minister that nobody wants it. Under whose pressure the Government is
working?

ILO speaks about the environment. If you ask the hon. Members to work up
to nine or ten o’clock, after three days fifty per cent of the Members will fall ill and
they will not be here. Therefore, kindly do not bring this Bill in its present form.
The present Modi Government has adopted a new idea, a new innovation, a new
process of interfering with the federal structure of this country. This Bill is hitting
our federal structure and, therefore, I say that this is an anti-labour Bill which
amounts to interference with the federal structure of this country.

Thank you, Sir, for giving me time to speak.
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SHRI RABINDRA KUMAR JENA (BALASORE): Thank you, Deputy Speaker,
Sir, for allowing me to participate in the Factory (Amendment) Bill, 2016.

The Bill essentially amends the Factory Act, 1948 which principally deals
with the safety, health and welfare of the factory workers. This amendment
broadly touches upon two aspects; one is, increasing the overtime hours of the
workers and the second is the power to make rules. This Bill gives power to the
Central Government to make rules on the issue of labour.

I stand here on behalf of the Biju Janata Dal and our Leader, hon. Chief
Minister of Odisha, Shri Naveen Patnaik to support the Bill. Notwithstanding the
fact that it is clear and evident from the clauses of the Bill, possibly the
Government is working overtime to infringe upon the autonomy of the State as a
whole, which many of the Members have expressed. It is crystal clear that there is
a calculated move to enter into the State territory wherever the Concurrent List
subjects are there. The Government, very loudly and clearly, say that they do
respect cooperative federalism but the actions are proving otherwise. I would urge
upon the hon. Minister and the Government of India, please do not do this. This is
not a good precedent you are creating.

Before I go into the merits of the Bill, I would first deal with the subject of
procedure. The law making process in Parliament has got an established procedure
on the circulation of the Bill which very clearly stipulates that before a Bill is
introduced in either House, it needs to be circulated at least two days in advance.
The Government and the Minister have conveniently chosen to ignore this aspect
and I hereby raise my objection to this and urge upon the Union Government not to
utilize this discretionary power and create a bad precedent which virtually puts a
question mark on the parliamentary democracy and the established procedure
which this august House follows.

Having said this, I will come to the merits of the Bill. In the Statement of
Objects, the hon. Minister of Labour and Employment has stated three things.

Firstly, this amendment, once it is passed, will boost manufacturing. Secondly, it
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will improve the ease of doing business and thirdly, it will improve the
unemployment problem which the country is facing.

Sir, I will deal with each one of this subject and prove how the actions are
absolutely contrary to the main object of the Bill. Let me first deal with the subject
of unemployment. The Standing Committee in its report has very explicitly said
that the moment you increase the overtime hours, the unemployment which is
daunting the country day-in-and-day-out will rather flare up.

Every month over one million young boys and girls enter the job market in
our country. The best we could do was ten years back in 2006 when the country
could generate jobs for 1.1 million which means ten years back when we did the
best in this sector, we could only satisfy only 10 per cent of the demand. The worst
was last year in 2015 (last quarter) when we lost jobs for 20,000. That is the
chaotic scenario the country is facing. In these circumstances, we are not clear
what prompted the hon. Minister and the Government to come out with this clause
and say that it will improve employment position but actually it will deteriorate
unemployment position.

I will come to a study which was done by none other than Cornell
University of USA. This University has done this study all across the globe. This
study is very interesting and it is important that we must make a note of this. The
study says that when the working hours increase beyond 60 hours per week, it
creates a huge work-family conflict. It is further established through evidence that
the increase in working hours has got a direct co-relation with the diverse in the
family. More number of working hours beyond stipulated time would lead to a
diverse in the family. This is a social problem which has been created all across the
globe. I do not know whether the Minister or the Government has taken note of
this.

Not only that, more number of working hours has led to consumption of
tobacco, consumption of alcohol, obesity of men and depression in women. I do not

know whether this has been considered by the Minister. The hon. Minister must
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take note of this. This may lead to serious socio-economic problem in the country
and it is time that this august House considers that.

Third point which the main object has talked about is about the
improvement in productivity. The factual position remains just the contrary. It is
diametrically opposite. The same study has said that when the working hours go
beyond 60 hours, there is reduction in the performance to the extent of 25 per cent.
This is the position. Not only this but, there is also a direct co-relation established
between increase in overtime and performance. Beyond 10 per cent increase in
working hours has led to 2.5 per cent decrease in output. Have we considered this?

This being the factual position, I would like to submit that we, as a country,
have got a serious problem. We must look at this serious problem. Yesterday,
while participating in the discussion, I had said that 45 per cent of the global deaths
in the hazardous industries are happening in India. This is a much bigger problem
which we need to address. When we have got such bigger issues, is it wise to pick
up small issues? The hon. Member from West Bengal was asking under whose
pressure you have done this. The Minister has himself admitted in the Bill that he
has done it on the demand of industry. India is a welfare State. Are you going to
look at the demands of the industry or also going to look at the welfare of the
people and welfare of the State as a whole?

Hence, in these circumstances, [ would urge upon the hon. Minister to please
take cognizance of this serious problem being faced by the country and come up
with a holistic approach to sort out the problem. You are a labour leader and you
understand the pain and strain of a leader. Do not come under pressure from any
industry or from any quarter. You look at this problem holistically and see that the
labour force of this country gets justice and we move in a direction of holistic

development.
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SHRI MUTHAMSETTI SRINIVASA RAO (AVANTHI) (ANAKAPALLI): Sir, I
thank you for giving me this opportunity.

Indian labour laws are intrinsically connected to our freedom struggle. The
British curtailed our rights to form Unions adequate for equal pay, strike for rights,
etc. during our colonization.

The Factories Act is a key piece of legislation that deals with safety, health
and welfare of workers. The present Act is applicable to establishments with ten or
more workers, if the premise is using power and to establishments with 20 or more
workers without electricity connection.

So far, the Factories Act, 1948, has been amended seven times, the last
being in the year 1987.

An Expert Committee was constituted on 300 December, 2010, under the
Chairmanship of Dr. Narendra Jadhav, Member of the Planning Commission, to
update the Factories Act and to make it relevant to the present times.

The present Bill, 2016 is a revised version of the Bill, 2014 redrafted after
factoring in the recommendations of the Parliamentary Standing Committee as well
as other suggestions based on meetings with Trade Unions and other stakeholders,
State Governments, industry representatives, etc.

As per the labour force survey on employment and unemployment
conducted in 2011-12 by the National Sample Survey Office, Ministry of Statistics
and Programme Implementation the number of estimated employed persons in
2011-12 on usual status basis was 47.41 crore of which 82.7 per cent of work force
(39.14 crore persons) was in unorganized sector.

This is significant given that the National Manufacturing Policy, 2011 has
set a target of crating 100 million jobs by 2022.

Five major employment providing industries in India are Food Products
(11.69 per cent), Textiles (11.05 per cent), Apparel (7.23 per cent), Basic Metals
(7.21 per cent) and Other Non-Metallic Mineral Products (7.17 per cent). Thus,
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these five industries engage about 45 per cent of the total manpower in the factories
of India.

The Factories (Amendment) Bill is seen as one of the landmark labour law
reforms mooted by the Government which is keen to promote its Make in India
campaign to boost domestic manufacturing.

Manufacturing is crucial for both jobs and investment and it is hamstrung by
the archaic Factories Act of 1948. The Government has identified some long-
needed amendments to the Act, which is needed to turn the Act into a
contemporary legislation capable of balancing workers and business interests in
equal measure.

The Government proposed 54 changes to the Factories Act, 1948, of which
the major amendments are:-

(a) Provisions relating to imposing obligation upon the occupier to make a
provision of personal protective equipment for workers exposed to various hazards;

(b) Providing canteen facilities in factories, providing for shelters or rest
room and lunch rooms in respect of factories employing seventy five or more
workers; providing drinking water in all factories irrespective of number of
workers.

(c)  Enhancement of penalties for different violations, but doing away
with a provision for prosecution of factory owners for small offences.

(d) Permitting women in night shifts if adequate safeguards as regards
occupational safety and health, provision of shelter, rest rooms, lunch rooms, night
créches and ladies toilets, adequate protection of their dignity, honour, safety and
transportation exist.

I welcome these provisions because they are in the interests of the workers.

The Andhra Pradesh Government, in April 2015, issued a Circular allowing
women to work in factories in night shifts. This was based on the 2001 decision

where the High Court of, erstwhile united Andhra Pradesh, had struck down
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Section 66 (1) (c) of the Factories Act, 1948 that restricts women from working at a
factory between 7 p.m. and 6 a.m.

The move to allow women to work in factories in night shifts comes after an
executive from a reputed company at Sri City in Nellore District raised the issue
during a business seminar with the Chief Minister, Shri N. Chandrababu Naidu.

The Chief Minister had then directed the Office of the Director of Factories
of the State Government, to immediately allow women to work in night shifts
across all factories in the new State of Andhra Pradesh, with necessary safety and
security measures.

Andhra Pradesh has managed to strike the right balance between gender
equality and safety by ensuring that the managements of the factories make all
necessary provisions for the occupational safety, travel, health and equal
opportunities for women employees, including provision of dining areas, rest
rooms, ladies toilets and night créches for their kids, apart from establishing a cell
for protection from sexual harassment. I think, the Andhra Pradesh Government has
set a trend for other States to follow.

Lastly, certain occupational hazards are there in coal, oil, chemical and
aviation sectors. People in these sectors are prone to disease, disaster and death.
Certain special measures have to be taken for those people employed in
occupational hazard sectors.

I support this Bill.
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SHRI SANKAR PRASAD DUTTA (TRIPURA WEST): Hon. Deputy-Speaker,
Sir, thank you for giving me this opportunity to speak.

First of all, I, on behalf of my Party, the CPI (M) and as a trade union
worker, strongly oppose this Bill. What are the reasons for doing so? Actually, the
Modi Government is having a hidden agenda. What is that hidden agenda? The
Modi Government targets the whole lot of labour laws. For whom? It is not for the
benefit of the labourers, the workers, and the employees of our country, but for the
benefit of corporate and for the benefit of big business houses of our country. It is
for providing benefits to big corporates like Adani and Ambani. The corporate
bosses made their displeasure and said to this Government ‘For the last two years
you have been bringing about the Factories Act, but you could not bring one
consolidated Factories Act’. That is why a small portion of it has been brought here
camouflaging the hidden agenda.

In Section 64, it is said that the expression ‘fifty hours’ should be changed to
‘one hundred hours’. It is regarding overtime. In the Statement of Objects and
Reasons, it has been stated, “to facilitate ease of doing business so as to enhance
employment opportunities’. Here, the two points are contradictory. It shows that
this change has been made to improve ease of doing business and not to enhance
employment opportunities. If the Government really wants to enhance the
employment opportunities for the unemployed youth of our country, what should
have they done? In our country, we are seeing that in eight major employment
generation sectors, only 1.30 lakh to 1.35 lakhs people are being engaged yearly. I
am referring to the last year’s Report. It is only 1.30 lakh to 1.35 lakhs people who
were engaged in eight big sectors of our country. But every year more than one
crore unemployed youths are entering into the job market. So, if this Government
really wants to give jobs to unemployed youths of our country, this overtime period
should not have been increased.

In the earlier Bill it was mentioned, ‘per quarter not more than seventy-five

hours’. For what reason was it done? It was really for the benefit of the
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unemployed youths. But here it has been enhanced to ‘one hundred and fifteen
hours’.
18.00 hours

In the third case, it is said, 125 hours can be done with the permission of the
State Government, the Central Government and the Chief Inspector.

HON. DEPUTY SPEAKER: Now, it is 6 0’ clock. I want to know the sense of the
House for extending the time of the House. Do you want to extend the time of the
House till this Bill is passed.

SEVERAL HON. MEMBERS: Yes, Sir.

HON. DEPUTY SPEAKER. Okay, the time of the House is extended till the Bill is
passed.

Shri Datta, try to be very brief. Many Members are still there to speak.

SHRI SANKAR PRASAD DATTA: Okay, Sir.

DR. A. SAMPATH (ATTINGAL): Give him overtime.

SHRI P. KARUNAKARAN (KASARGOD): Give him some overtime.

HON. DEPUTY SPEAKER: Already you have taken overtime. Anyhow, you are
allowed overtime. The House accepts your overtime.

SHRI SANKAR PRASAD DATTA : Here, the right of the State Government is
encroached. We talk of India as a country with the Union of States but all we know
is that the powers of the State are being curtailed by the Union Government. The
Union Government is the overall powerful machinery of our country. Here we see
that powers of the State have been encroached by the amendment.

I would like to quote here what has been said in the original Factories
Amendment Bill which has been brought in 2014. In the original Bill, it has been
stated that any establishment, which has the power to employ 10 workers, it can
increase it to 20 workers. Those establishments which are not using this power,
there, 20 workers should be increased to 40 workers.

Then, in 2014 amendment proposal, the spread overtime was increased to

12 hours. Earlier, it was 10 hours and 30 minutes. Majority of the productive force
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is not interested in bringing this Bill. It is the real face of the Modi Government. It
is not the industry but industrialists who are wanting to bring this amendment. That
is why this amendment has been brought here. Not a single Central trade union is in
favour of bringing this amendment.

Finally, I would like to say that majority of the productive workforce will be
out of the coverage of the Factories Act. So, I strongly oppose the amendment and I
want that our hon. Labour Minister to look into this. I know that he is a kind
hearted man but I do not know from which corner he got this instruction to bring
this Bill. I think, the hon. Labour Minister would think over it. I think, that
instruction would hamper him and that instruction would hamper the Government.

On that very basis, I would again request the Government that this Bill be

withdrawn.
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SHRI VARAPRASAD RAO VELAGAPALLI (TIRUPATI): I thank the Chair for
the opportunity. I once again congratulate the hon., Minister for trying to
implement as many labour laws as possible. I honestly feel so because he is a good
labour leader.

With regard to Section 18 relating to drinking water to all, along with the
drinking water, perhaps cleanliness, which is lacking in most of the factories,
should also be considered. Therefore, a special order should be issued to the effect
that along with the drinking water, cleanliness should also be taken care of.

First Aid Box is missing in several factories. I had the occasion to visit a
number of factories along with the Labour Commissioner when I found that First
Aid Box is missing in many factories. This aspect should be considered. Whenever
there is a major case or accidents take place, as a special case, the Labour Courts
may conduct the hearings of the cases in the premises itself. This is  because
several times the trade unions have been asking for it. As a common man is not
able to go to the court, when there is a major accident, perhaps, the labour courts
may consider conducting the case within the premises of the factory itself. This will
help the employees.

Secondly, the periodic audit to be done by an independent agency is
missing. As a result, the labourers are not able to find out as to what are the lapses
that are there in the factory and the owners are taking advantage of it. So, periodic
audit done by an independent agency will definitely help the workers.

As the earlier speakers have mentioned, the tripartite consultation as
required by ILO Convention 144 is missing. Whenever there is a dispute, the
Government should insist on tripartite consultations in all factories. The penalty
that the Minister has provided in the Bill is very encouraging. So the violations
could be brought down.

Another point is, the inspection done by the labour inspectors could be made
more transparent because the real monitoring and implementation of all labour laws

is done by labour inspectors. But their responsibility is not clearly mentioned. So,
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whenever they inspect the factories, their inspection should be made more
transparent.

With regard to pregnant women and disabled women not being able to enter
into tankers and chambers, we appreciate the Government for including appropriate
provisions in the Bill. To overcome this problem, perhaps, the Government should
think of a caveat because this is also a recommendation of the Standing Committee.
The Government should think of filing a caveat so that the factory owners do not
misuse it.

Then, as far as employing of women before 7.00 a.m. and after 6.00 p.m. in
factories located in SEZ is concerned, it is good. But it should be done with proper
security because a lot of accidents are taking place.

With regard to working over time, earlier speakers have already spoken
about it. On the one side we have been saying that we want to have more
employment and on the other hand we are giving Over Time Allowance. This
means that it prevents the chance of our youth to get into employment. This aspects
needs to be considered.

Sir, in my constituency, we have a textile factory there and, perhaps, this is
the only one in Andhra Pradesh. This is run by the National Textiles Corporation
and that is called Renigunta Cotton Mills. But the machinery there is very outdated,
the working condition is very unhygienic and unsafe. It is high time that the
Government of India or the local Central Labour Commissioner stepped into it and
gave proper guidance so that the machinery is updated and the working conditions
improved.

In the Bill, there are provisions regarding canteen, shelters, rest rooms and lunch
rooms. Why should the Government put the limit of the number of workers in a
factory? Where is the need for it? These are basic requirements. So, wherever more
than 20 workers are employed in a factory, providing of canteen, shelters, rest
rooms and lunch rooms should be made mandatory. Yesterday, the hon. Minister

was mentioning about providing help to the school run by the mica factory at
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Kalichedu. He said that he would be announcing it on the floor of Parliament. I
would request him to consider extending help to this school. It is pending almost
for the last 30 years. About 150 children are languishing in that school without
teachers. So, I, once again, take this opportunity to request the hon. Minister to
provide consolidated pay to the seven teachers who are there to help 150 students
in the only school which is run by the Ministry of Labour in Kalichedu.
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ST SAH JE 97g o %2 21 fioR # de @Y ofu W 97 %8 a1 R fioR @1 uet @ @
?b_\’lrtl\fl{ﬁQS"Il UAS Hdl %? :lé)f hXdT %, SKEdIRCIY a\f?ﬁa—gw\ﬂlkﬂlHa—g@ll\ﬂlé\l dledl
21 U&T § Uep I AR o -

“fiSN @ dEl ¥, ORT g8 7 M g |
R W WY e, Ha-diaR Y,
ISR & 481 Y I &8 9 91 g

g IS T ST GRATCAT BT BTel| IUTehel Heled, I U=l BT BTl &4 il el
ST ST 3R SereT HiRAT #if¥ehl 1 <adl &1 qoll ol ATl BAR ST sgasen, g
RIS Sawer gRTafirli @I, HRURS DI <adl BT ol o ol T 89 qadl & [Iog &S 8
qahd 27 39 @ faeg @S B @ v figwatal # 8 ® ok 9 g fog Saar 99 v g
SHferg § A w3 S oE S [ e B Wdad], AHID, A i, AN,
JTTRE wT MY 514 T ATSE! T N AT IAP! WA T8l Bit| 37T F8 8 ¢ 6 I8 o
3R TIEH &, SHH! Wl BIS T 8, IAD! MU (Y T 8, MMIA A 3MUe ¢ & fEgwm # 5@
T Y8 IS BT IR AN BT CNSH I, $O 81 8 qhal &l MY HEd € b Syt 4 g4
R B qaa w1 gl ofed I8 DHucfood iR HlURe &1 SRR H9 @S BRN? 54
CINH BT TWH B @ ol ST 7 YD AT 2| ATTH AT PREg U8 © b U a1 I8
e q8d 35 W 40 IR IRV SAAT HIY HEN 3R 20 YRRE SHG HIY IdqED TW
I 3R 20 G BN &g T ST WU S0 TG 377 20 IR ST @AMR 3R
JAT &F H B BN AR $H I BT & G TS {6 Bk liiRied, HegaR
PIRATRICT IR HGAR HISATUR(Cd, TP d D AT R I BT A8y, A9gy & [org|
3T &R Al BT IS 3R I R R & 3R of 9 8, I8 |al el gl ded A1l &
v as srfemel 7 ®E ¢ 6 Fd o IR SARl &1 W Ad PR
JTERIBIBROT FR T8 TAF W S HD TATIT DI Fa1 HR, TFIT TR W AR TG PR, T
831 # T TR B W HH IR B THR [T DI S [HAT S Fhal 2l
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T, S HEl 6 AR SE, W SE o gard Sert & gnr e g
®ed Al W T, 98 A-U b &F H WU fhar s, O Hefed 5y Wl &
RV & Tea T S| SfEd daid!l SHAl, S RIFY &8 4 Iude T8l 8, I© 8IS
PR 9 SN D gRT RAFT AN B & AvWTR UM fHar S| Rt g SelT & 91d
IBH Pl fF Y & ITAR IRB, IS, DicTdh, PN ITGIT S IATGT HIA dTel RN
Pl TG, Dl AR e TR R FebR AARRT & dod RAMUd B I8 W R A D
B AR DI MAHHAT & A I8 W T A B JeTRd ST DI HdT 2 [h A9 &
e, 3R T4, SIS, BITST AT 3N §hT18AT Bl T AT Al B [T ST
IR Pel ©l W1 AT 2 fF oMy ol IgM, BIC IAT S A UBR B G, DH, Y&,
QA1 DI AT HIS I HIC IS, ARRIA Bl geblH, RIS I8 1 3ffq geb AfAfT goil S ui
A T A, GHT W AR WY W Eued fear Sar g1 Susd et arfeadl g
AT S|

HEIGY, WX = IME T & & N € Ud A IADI WA, ITdh! GREl, I
AHINTS GRell, 39 fFgw™ 3 oY <@ 8 § {6 o1 A8l 8, M9 Afeetiall & Iy # grRiera
B W o ST ATed &| Td b IHD! AHINSID GRET 3R JR&AT DI Hedl T81 I S, Sif
fergeam # 21 7% orf<m ad 2 f5 S efaverg# oy wolgRl &1 A1 918 @, I8 SNARTISH &

S graeT ©, # S9@T fRg v gl g=arel
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it et IR wieht (wfearen) : AP, # oMU gwATe <@ € 5 oMU g o9 ey i W
e B 9T | 3% A= 2 f6 99 ff P18 IRy AR A1 BIs IFHISOISH A1 S
TH 9 B UGHUS WV B §, de 9 B B He 9 BY dig d dig @ " 99 HY A d
JdTg UST T B, Al IABI U de-eh SMER Bl gl S 8 TS HM I qerhx 59 faad H
IFHT 50 W 100 HC TH of M Bl ST A &Y T8 B, 98 TR dIiked & Raaih g, I8
g™ & Rae® Tl 399 TR HM BH, Th A1 AGR Bl Sl dWIeie] <TSH IdD IRAR & A1
2, 98 B9 B WU TR q, SHD! UEd W AP X IRR TSA| TR fH, 399 IqD
IRAR iR I¥® qedi R 9gd ITal AAR US| §HD AIL-Wi IADI I AoleRied g, Sl
ST AARGH 8, 9 oiTel fdd a8 JRiaren 8] QR &M W) 9 dTell ©§, 98 gwifad
B

TR, W gAY ReRe I8 € 6 S0 RISFIN ag7l, R Hived &1 HH & Uiihe
3R R 98 Th IMEH! A W&l B of Fhdl o, dl 98 gA¥ Dl TRAd el Bl I8
foregfaraara e 8 31 3is Mt IR S99 S-hR 8 BN Thdl gl 3ol <9 g dbe §
foT oM &, ool orivifed & W, WWfed &3 #, AYHhFaR daex H, |fdH qaex d ardi-
FRAS A 15-15 FAR IUY TR A HR I 21 S ASTHINT T IFhs I & g, Sl
Frae Rived gd W@ g, S &F 991 Gy o € ffms 99 98 @3 < 7 €1 3 o &t
foeet, el Teiia, MisrmErE, e e Seaw SRy & ardi-ara Aioam, ds & dro
fieg STel g, 9@ BU, 30-32 AT I S¥ H, ¥ gY, 9 [Iepel A1 & HIR W 8, I a1
HH I fierar 2 f% ST TR T8 & urer ®1 Se! wnfedt wE 8 Ut € SR o7
Siaq AT R ¥ f[depdd A% 81 8 81 3R $B BT © A1 g8l [haT AN, Sl ATeRAgs
I B, I domad 99 Ry S| # Ue 91d iR ®HeEw @edr § f5 because of ever-

increasing inflation and decrease in effective wages, ST #SIGR 81T, 98 q1ed 81T, 98
ATATRI BN AT TH BT & 1Y, 3171 TRR DI &l TAM &6 Y, TRR DI TH B B
fog, a8 ofa sfue! oue URAR & foru s <, oS & fog, gu & forg, Rrem & forg,
w@re & oty

R, H U fATH Far g 6 59 A B a9 form S1Y SiR SiaRersH & Sl 39
DR AT DI A Bl S RE &, W q< [T || a=yare]
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2 Fiees AR (ATelaT) : A8, MU Hengd fAeIds 2016 WR e &1 Al &, sd®

forg armuet qgd-agd g=arq] I8 SIfUH 9¥ 1948 W WAH IR ] fHAT AT ATl IS 918
1949, 1950, 1951, 1954, 1970, 1976 # I WeNgd g @l o<W IR ay 1987 H wHuned
foar o, fhg aaa oRRRIRT iR 78 dienfie! & -l iR #fd Wired &
- = AT B RIBIRT W 39 UK BT 7 R 2014 B A8y & w9 #
R fHar T ol S 18 39 R [T B WS e T on| A wsi Aed q
TS R 9 su@T R W fear g1 a1 ff 9§50 S 9 U or Ry ' T S omu wfagm
64 31X 65 DI dqed @ oI AU &1 31 W A8 G4 &, AT Wil A 89 dArl & =l 8
g, $UH oSl 99 3R <A1 A18Y o1, 39 HHC! P AR 39 W T4 a1 arey oft| <1 sifd
ST 8, ST AIGR WS &, Soil I B3 SRl R 3D Ry fHar g1 I8 el W &4
il @1 firelt 21 gafon § W 39 f9d &1 faRg a=ar g iR g &1 & wg-wr § |9are
W o1 area € 5 39 a1 faeg] fosan iy eik g9 wmft wfdfa &1 o Sl

JqTeer Helqd, § A € GHI U STl 91 P G| S @R AT B B drel A
H I A T A TEI-N IR T 3H I B @1 ® fF S S a1l §, W) IS A
% R 39 [ BT <R W1 8, 39 A BT 9H W ¥ H AR T gl a4 el B e
I & S ofted € ST ANl 7 BF A B W TF 9ol ® SR AR A Sft & frem @
A1 S & A s IR WA fRA1 Bl SHfy A1 A1 SRy € 6 39 fda @1 et wfafa #
TS IR S0 W GG o B MaRIHAT B

dgd-agd gdrel
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SHRI B. VINOD KUMAR (KARIMNAGAR): This Factories Act was enacted in
1948 with an object to ensure the safety measures and to promote the health and
welfare of the workers employed in factories. This Act was amended seven times
during the last 70 years. The last amendment was made some 30 years back.

Sir, the Objects and Reasons mentioned in this Bill say that due to several
developments in the last few decades both with regard to the manufacturing
packages and emergence of new technologies and with regard to the ILO
Conventions and many judicial decisions, the Government had brought a Bill in
this House. Somewhere they had introduced the Bill in the year 2014.

As mentioned by the hon. Minister this morning, this Bill was referred to the
Standing Committee and the Standing Committee has also submitted its Report.

Sir, there is a contradiction between the statement made in this Bill and the
opinion of the Standing Committee. The hon. Minister in the Objects and Reasons
says that consideration and passing of the aforesaid Bill in Parliament may take
some more time. Why is it so Sir? He should have introduced the same Bill in this
House. We would have discussed that Bill at length.

There are many provisions which are sought to be amended. The hon.
Minister has chosen to amend only two Sections. That is Section 64 and 65. These
Sections are with regard to hours of work that too pertaining to overtime.

Sir, without discussing other clauses amending the Sections in the original
parent Act, how can we pass this Bill? I am unable to understand it.

The aim of the Government to introduce this Bill is to see the enhanced
employment opportunities. I do not understand how by increasing the hours of
overtime, they can increase the employment opportunities. Whereas the Standing
Committee in its Report has categorically stated:

“The Committee is of the considered opinion that increasing the
overtime hours across the factory would certainly have an adverse
impact on employment generation.”
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So, there is a contradiction between the opinion of the Standing Committee
and the intention of this Bill. So, I would request the hon. Minister to withdraw
this Bill and come with the Bill which is already introduced in this House which
was referred to the Standing Committee. And the Standing Committee had at
length discussed the Bill by inviting the Trade Unions, the employers and others.
So, this House should have discussed that Bill rather than this Bill. So, I would

request the hon. Minister to withdraw this Bill.
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£t geia dteren (RAR) : IUTedeT Heled, 379l 8° hag(ol [dd, 2016 W ¥di & & oy I8
Aiofe Bl o @ A 39 9 &1 Mo 39 Fed 7 U fRar w1, I8 §91 ey 21 U SR
A 3T W H JYEHA Fed T P T RS A ST Jarsit Bl AR S BT HH B, A
gareli & B H R T fHA geR B ASHR <11 3R TS I8l W o9 89 39 9 W 91
PRI &l MR <ILH BT da1 DI d1d B Il gl $HBT Tdeld & b IR a2
AR R Th fAfea= qiel) SU| ot S SiTIgss Ade § A1l BN W& 8, SId! swerie
3ifqd @I Jeran Y, 7 b Y areil & fog 98f R S8 991 &1 Jrage 39 9 & A1 |

ABR R & Bl

IRBR T 50 T DI 100 €S B BT B fhaT 3R 3R <rgH &1 Afegyq fiRys ar
Al 8¢ DA BT B [HAT| Ueh Fa1eR BT 7o 2 b U A1 & 3faR Uob Al 40 ¢ AR
IS R Wl ol TR R [ & ofcR A= #31 S 74 gl W VA1 BIg Haer T8 Bisl,
e q8d S gar Aefl e TIgH B, IADH! TIATE H Blg SOhI HRA BT HH IRBR
Gy

3ot BH fagel #, sriRepT 3R I&b S <@l H <d © b 98f dIg 3R CIgH &l &,
Al 3MaR TIEH & IMER Sl Yol §, IR I8 U8l 8 SfeR AT UISs Ui 8¢ & 3 | sy off
Al IW TR S B 16 SleR I UISS QU O 21 59 9t & AR Pig 1 39 kg &l
yragT= 39 fadt § A H31 Sft 4 99 6T B T8 fhar|

AL 3R, 31T R BH 59 T Bl S@d & dl 3R TSH < &1 Sl d1d ARBR BR @l
2, 98 Had AT IAMATSS Udex Bl a1 2] 379 3R 89 < a1 89K o9 & 3fex i ufawrd
TN 3RS S Adex H BTH B o FT SHD e W) 3far 8H & WU B BT B
ARBR HXA?

HEIGY, BH1 BRATN Ul ¥ <@ 2 6 a8 hagl Yae A9 Al dll &l el W
BT 21 39hT Adald s99 Bl fa- $¥e 8 d8f IR WRBR 7 dis AR TIgH BT UTae
R BT B T8l fhAT| g HIR] Tae Bl 39 S I & a IRBR el & P I8 ar e
Tsolde g, & AU 3 ¥ Uraed STefe &1 BH B, AR 8¢ & bl B fhal ST g,
a1 39 faat o forar gon © 1% it was a demand from the industries. @I 35T 89X <
WRPHR, T8 Wed sevol ®f foAts W gd @ 27 84 fham o fouie & c@dx o ot ot
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T W B IR BIS A & B T dRA T ST S Ielt g g S feAtew @
SEd gU NdS Bl Jrag AT B DB T8l bRl ol

JUTeHe WEled, # 3fud HIEegH ¥ AEEG HA Sl | FHed A b WRBR T gl

STeedToll § ®del ATH AaH 64 3R 65 hagiol Uac, 1948 H MSHS B BT B (BTl Th
gal BN @ A IE 9gd THR a1d § b 89 YAl @ ASHIR DI @M dl SEl =bl BRd 9,
3T 39 A & JJAR WBR el 1 Hel S AR DI [AfAC B BT B IR W@ &l FR
9 TR B HeH WRDHR SOl W& T A1 FEl 9 el v sfean, qe1 iR R W= Ao
AT g St 7 9 9% & 3R qR-aR By} (b BH JaAT Bl SWIIHC D Y HH BN
T E HE A FHE T W AN ST BT T TWEHR IR & 2l

# T 6 9 0 & sfeR A 430 Sft Sarg < {6 il WRPR Bl 39 R D
sFfsHe aM & g s Sicdl g H AP R oxd gy A HEAT S W s W
EINEENERCIEUIN

SHRI E.T. MOHAMMAD BASHEER (PONNANI): Sir, thank you very much for
giving me this opportunity.

I do not hesitate to say that this Bill is not a progressive one. On the other
hand, it is a regressive one. I made a critical study on this, as a humble Member of
this august House and as a Trade Unionist who has been in this field since the last
25 years. It is very clear that your intention is not to bring more workers under the
ambit of the Factories Act but to remove them from the protection of the Factories
Act.

The Factories Act really requires substantial amendments in this era because
of these reasons. First, outsourcing is increasing in an alarming way; second,
privatisation is taking place in a big way; and, third, growth of unorganised sector
is another big challenge. Then, what is the priority in the economic reforms? The
priority is: money first, market second, machinery third and man last. Here, the

approach is in the same line.
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The trade unions throughout the country were demanding a comprehensive
improvement in the Factories Act giving emphasis on health and safety. But, what
are you doing? I listened to the hon. Minster about overtime. You have extended
the spread over time. You know that this will develop health risk as well as
unemployment.

Then, the recommendation of the Standing Committee says that woman
workers should not be engaged for work before 7.00 am and after 6.00 pm. There
also you have made a relaxation. You have given an exemption. This legislation
enables the employer to divide work premises to different institutions and escape
from responsibility. You are making a law and you are giving loopholes also to
help the employer.

In this Act, you have mentioned about drinking water, prohibition of female
workers near machinery in motion, prohibition of children in cotton opener,
precaution against dangerous fumes and gases, canteen facility, shelter, lunch
room, rest room, etc. These are all small things. The Factory Inspector can exercise
all these things through an executive order. You already have these points in the
legislation.

Let us come to the economic reforms. We can very well understand that.
There also, you are not giving due consideration to the interests of the working
classes. You want the employer to be free from all kinds of headache. For an
employer, worker is a headache. You do not want the working class to raise its
voice. These types of objections are all over there. There are protests, bargaining
and botheration for the employer. That is why you brought this kind of a
legislation. You have not even consulted the trade unions. They can contribute
tremendously to it. Sir, I warn the Government that they must remember the history
of labour struggles in India. They have fought and gained these kinds of facilities
like job protection, job satisfaction, welfare amenities, health facilities, etc. You are
trying to undermine it. I warn the Government not to underestimate the working

class in the country. This kind of ill-motivated and anti-labour actions will be
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fought and defeated by the working class in our country.

$it e 9% &Y fgadt (Fwf) @ WeRy, § oW eRa (AueN) faius, 2016 @
JHIT B b oIy @l gl gl

ay 2014 § 9§ FEM WA SN A AUA ofl, S bl {6 # ¥gd oier anedl § oI
QAN B 91 FrEdl § IR 99D Hedrl & oy S HRal gl 99 9T WY eI H Al o
G WA FT gl A S@ AHR g w1 S ¥ w1 SR g% fean, @ =i fear,
RG], AR, AroTari, AdRAl & AU Sel-3TeT ATSHT FFhR B bRl Yo fharl arg
S-G9 AT B A BN, I IMSH BT Wil §F H God IY, AR ol 96 & AT 9
AIStarl Bl AR A WY, =18 gere 43 GReT 91 & Sfaid TGl Bl 12 Bud H GRal
I B A A I P Gaer A S, W TEHE BME AR ga H2A S A Byl o9
AR B a1 AT, A1 9a #7315 uar fhar {6 d9igRi &1 S 4% &er o1, b a9 o
T 40 BOR BRI DU ARA ARBR & GOl H TS A fqe1 qar T8 o1 & a8 fHaewn
U1 5, PEl A | yaTEAl S T HEl of 6 BW 39 U &1 udl IR I Aoig]l Bl ard
B | B AT ARA WRBR 1 B BOIR DS BUA AGGY d10¥ [hY iR a9 I Bl Hoigyl
& B H FEITAT TAT| IS fAdud H AR <TZH Y I B S & T, ARARM B YRR S By
qq H TE T, AR B IT H S B A B TS gl FHA SN A aRen @ g fF oAl
Afgd] Id H S Bl A ITb! AN, Ib @R Bl A1 iR I M-S @1 e
3q faa ¥ =l

# 30 9 &1 F9F H B g ST gorr gl Al 4 del © P e S|y &
HIH H TR & IAM D [T B BAT §l 9 I8 DI a9 QAT AN ARBR < AT Dl
2B & At 3 T A 5 S i 7 TRe @ @ 2 S9R! qod giaer e
IIMRY, B BT dTel AOG DI [T BRAT @MY | U I Sl SEMT BT qerdl o H qrerds 8
RE 8, ¥ Bl AN g1 D AN H 147 99 W ©, I DAl DI FANAT B TRl G,
Rt St &1 Jerar | s gfe 9 sram fadws a8t wga e T 21 sod o=l &
PR B a1 B B Tl $o M U a1 IR 4w et @ AT DO ISl o
IR-IR 3 91 BT 76 I W@ F 5 I & IfBR b1 &9 & @ 2| a8 dRYRe uret @
HRBR AT 35 a9 9 | IHD d1e AHAT St Bl &1 YR fEg&I § Petebal bl Melfied TR
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& WA H AFT G AT| ST MY <A 5 uffam d¥mar 4 T geamas &) Y 2| SIS ORI
Tl T, BIg HERTSE, Il 7T, bls faeell delr T
W, WG W (SHSH) : UfPaH T & IR | MMUD! & Slel a1ey | MUD! e & dN H
%o I e AeH B
N gvras 9% v Fadh: Suere wRley, TRl 98 W HREET @i & oy, e
T AN A etared b, s9dT gae! faar w81 e g o Aol B AsR e,
RISAIRI 1 ISR el | S9! ®hadt diec 4 B fIar 2| el &1 a8l & T8 dRE
AT fean, aH™ SE &1 981 il Fel dol {QU, 37Ul sad! foadm ol arfeu| " &I
AT JeTHAT T8l <@ BN Sl (U S(fUHRI Bl Bkl BRb Il bl SF1&l AfDR <l 5l
TETTHAT St @ 3 & 918 WRd WRPR & @ol | 32 Hfoerd U941 yewi & forg Sirar or Ry
319 42 ¥fed wR oA T B W & H Dm PR YR Pl QT AWBR < IE 8| eHD!
B! T Bl a1y b Siiaversd & JaRT B+ 91feu, oifdd sas fou aeg 181 fohan
ST AT SR rgd Ial Jfagn iR sl W Bl d1Mey] 89 39 HAolg) a1 Afdh A
JIfdrer T Glem § Ao T I T H R IR B Gl 2] b WRA &Y e 9,
ITPT T @ 17 3R A & S A &H hagl H T TIRAT IR IHhd &, & APl D!
AT AT @R

el g St 9 A1 f&ar et Wl wadt A U THH HOlgRl B A
g S & RS H B B T R TH AEH 918 HEYR Tl 9§, D1 NIV HedT o, g
Y8 TE & A1 AT YIHAT S A U FaReM Bl P g8 ITHT WUH HA FR 98 ga
S8 BT HT SET 1 I8 B 81 SY §9 oRE ¥ S9d] AR 4y &1 gaer e
|

TR, R SN B M H $F BT a8F & A1 0 AT RS 3B B
AT WY A1 STg I&ATT STeAq BN AT ASTTR AT S/ ol &l AomR Ao ar e
H1 W BT BT BT T fIH™T B IR < BT A1 S| qEEA S BT | § P
M gl T H fEgEM Bl dadl AR <, SN Bl qQMI, F$h I, faotell <
A SMATIHATY 2| Fe=F= Sft Fed € 6 30 & A9 S gl Jaa o e &t
U G AT § b <% Bl Ao T4 | B 9o [ 89 U fFge™ & ARG § SN 31
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U A B Rfear a9 g 8, g fava 7% a9 WA g1 ST Tl WHT W SNeRviy qErHAr St
oG &1 3 Fared|
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SHRI N.K. PREMACHANDRAN (KOLLAM): Mr. Deputy-Speaker, Sir, I thank
you for this opportunity to speak.

The Factories Act of 1948 was enacted by this Parliament with the sole
intention to promote health and welfare of the workers employed in factories by
ensuring adequate safety measures to the workers. This is the sole intention of the
Factories Act of 1948. Unfortunately, the proposed amendment Bill which is before
the House is totally against the sole intention of the original, basic Act of 1948. A
comprehensive amendment Bill was pending before the Parliamentary Standing
Committee. It has submitted the report and that is under examination of the
Government.

I request the hon. Minister to convince this House about the emergent
necessity in bringing an amendment to Sections 64 and 65 in particular, and
coming with a piece of legislation. When a comprehensive Bill is pending for
consideration of the House, what is the emergent necessity in bringing such an
amendment to Sections 64 and 65 alone? There is no logical explanation or
justification in bringing such a Bill, when the Standing Committee
recommendations are there, which are being considered and which are being
examined. When a comprehensive Bill is pending for the consideration of the
House, it is totally unfair on the part of the Government in picking out two Sections
out of the Factories Act and coming to the House to get it passed at the earliest by
saying that it will boost the manufacturing industry. It is absolutely illogical
explanation given by the Government. Please convince this House why this
emergency has come.

I will now come to the amendments. The first amendment empowers the
Central Government. Sir, if you go through the provisions or the history of the
Factories Act, from the year 1948, the power to frame rules is vested with the State
Government. The Central Government has no role. But what is the amendment
which is now being incorporated in clause 2 (p)? There is a big contradiction there.

According to this amendment, the Central Government is empowered to make rules
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so as to give exemption to any of the provisions of the Act. Kindly see para 3(c) of
the Statement of Objects and Reasons. Para 3 (c) says, “Empower the Central
Government in addition to the State Government to make exemption orders in
respect of total number of hours of work or overtime in a quarter, which would
ensure uniformity in its application by various State Governments and Union
Territories.” This is wrong. This is totally a contradiction. According to the
Government and the Minister, this amendment is only applicable to Sections 64 and
65. No. Since you are amending the definition clause 2 (p), it means there are so
many provisions in the Factories Act of 1948 in which the term ‘prescribed’ is
there, and wherever that term ‘prescribed’ comes, at all such places, the Central
Government will come into the picture. It means, arbitrary authority is being
conferred upon the Government of India to frame rules, which is against the aims
and objects that are being stated along with the Amendment Bill. I am seeking a
clarification on this also.

Coming to ramifications of the Bill, it has very far-reaching consequences
because according to the original Act itself, there are so many provisions in which
exemptions can be given. If this exemption right is conferred upon the Central
Government, what will happen? In my Constituency, there is a factory, that is,
Kerala Minerals and Metals Limited. The Central Government at Delhi can decide
and determine that this factory is exempted from the provisions of the Factories Act
wherever the prescription of the rules come.

There is another point, which nobody has cited. When the Central
Government makes a rule, and the State Government also makes a rule, and
suppose the rule made by the State Government is repugnant to the rule made by
the Central Government, which rule will prevail? The rule made by the Central
Government will prevail. That is why I am saying that the right of the State
Government is being taken away by the Central Government, which is against the

federal principle and against the principles of federal character of our Constitution.
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I would like to know whether this is being done with the concurrence and
the consent of the States; whether any trade union has demanded this; whether any
State Government has demanded this. Without taking into confidence the State
Governments, they are making an amendment to the existing Factories Act in
which the State Government is having exclusive power to make rules so as to have
the administration of the Factories Act for factories in the country. In such a
condition, what is the logical explanation which the Government owes to this
House giving exemplary power to the Central Government?

The second point is regarding overtime. Fifty hours are enhanced to 75
hours; 75 hours are enhanced to 115; and another provision has also been made of
125 hours. It is inhuman. If we divide 125 by eight, it comes to 16 days. That
means, in three months, a worker will be forced to work for further 16 days. That
means, in three months, he will get only four days of leave. It is totally inhuman. It
1s against the spirit of the Factories Act. I do agree that there is a recommendation
from the ILO in this regard. But it is not mandatory. Shri Kalyan Banerjee has very
specifically cited it also. It would mean a ban on recruitment. They are allowing
125 hours of overtime in three months. It is indirectly banning the recruitment in
factories. That will be creating unemployment problem in the country. So, my
submission is to withdraw the Bill or refer this Bill also to the Standing Committee,
which is already pursuing the recommendations. I would request not to pursue to
get the Bill passed. Once again, I would like to urge upon the hon. Minister and the
Government to reconsider the position. Yesterday also, they have said that they are
pro-labour and pro-poor. This is anti-labour and against the federal principles of the
Constitution. Once again, [ would urge upon the Minister to withdraw the Bill.

With these words, I conclude.
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ADV. JOICE GEORGE (IDUKKI): Hon. Deputy Speaker, Sir, I thank you for
allowing me to speak. This Factories Act, 1948 has been enacted after the
Independence and before the adoption of the Constitution. The hopes and
aspirations of our people have been codified in the form of Constitution and certain
inalienable rights have been conferred on us by way of Fundamental Rights when
this piece of legislation came into force.

By this legislation, the safety, health and welfare of the workers of the
factories have been taken care of. By this amendment, the State has extended its
hands to the factories by appointing a welfare officer to ensure safety and welfare
of the workers. But, what is going to happen by this amendment? We have been
told and we have been saying that our nation is a welfare State. But if this
amendment is passed by this House, we can no more say that this is a welfare State.
In the Statement of Objects and Reasons, it has been stated that it is on the basis of
the request of the industries that this amendment has been brought in. For whom 1is
the Government run? I would like to know whether it is for the corporate or for the
affluent sections or it is for the welfare of the workers. I am not going to speak on
that because that aspect has been taken care of by all other colleagues. But the
question is, for whom is the nation being run? Our nation should not be run by the
corporates. But, our nation should be run for ensuring the welfare of the poor and
the down-trodden workers.

The Government is enhancing the overtime hours from 50 hours to 100
hours or from 75 hours to 150 hours in a quarter. What will be the impact of that?
On the one hand, that will impede employment opportunities and on the other hand,
it will affect the very health of the poor workers. It is the duty of the State to ensure
the health conditions of the poor people. That is the mandate enshrined under
Article 21 of the Constitution of India. It is the duty of the State to ensure the
welfare of each and every person those who are not able to take care of their

interests. So, I would request the hon. Minister to withdraw this amendment as it is



217
10.08.2016

against the mandate of the Constitution and against the welfare of the weaker

sections of our nation.
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SHRIMATI APARUPA PODDAR (ARAMBAG): Hon. Deputy Speaker, Sir,
thank you for allowing me to speak on the Factories (Amendment) Bill, 2016
which aims to ensure safety of workers and to promote health and welfare of
workers employed in factories.

I strongly oppose the Bill on behalf of my party, All India Trinamool
Congress. We see that many contractual and casual workers are not provided
medical check-ups. There is no medical compensation provided to them in
factories. When workers die, their bodies disappear as they are contractual labour
and there are no records maintained of them. It is an elementary principle in any
democracy that a worker must work in a secured environment in a factory but that
1s not implemented.

The amendment should cover the loopholes of the law and make the law
foolproof. Under this Act the inspectors visit factories for inspection and share a
healthy relationship with factory owners but they are least bothered to see the work
environment in the factory. Thus the Factories Act remains unimplemented for
decades. Therefore, the system of inspectors has failed and we need to replace it
with a wider civil society concept.

Section 56 of the Bill suggests spread over of 12 hour work which is a
totally inhuman provision and it will impact on the health of the workers. Sections
64 and 65 of the Act relate to increase of overtime hours from the existing 50 hours
per quarter to 100 hours. Thus this is an anti labour Bill and an industry friendly
Bill.

19.00 hours

Provision of safety for women working at night and canteen facility should
be looked after in the factory which is the basic need of the workers. The
Government needs to enlarge the concept of monitoring and inspection of the

system. The Government officials make huge irregularities in carrying out so-
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called routine inspection to the factories. I recommend this Bill to be sent to the
Standing Committee.

HON. DEPUTY SPEAKER: It was sent to the Standing Committee.

SHRIMATI APARUPA PODDAR : The workers are being given so much
importance. But while a civilian is allowed to go to the Court, a worker who wants
to go to the court, has to seek permission from the Government through Labour
Commission which is a very lengthy process. Is the theLabour Minister thinking
anything about it? When the Government is speaking about Digital India, it is high
time that the workers’ rights should not be infringed. The Government has been
working for two years on improving India but transforming India to a developed

nation is not yet on the horizon.
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SHRI BANDARU DATTATREYA: At the outset, I thank all the hon. Members
for participating in this discussion. I want to inform this august House that the
proposal to increase over time period by amending Sections 64 and 65 is not at all
mandatory; it is upto the worker to decide. There is no compulsion on him or her
but it is an incentive to get the double wages. Whenever the overtime hours count,
it will be double wages. ... (Interruptions) That is why, our Government led by
Shri Narendra Modi is going with innovative methods and our main focus is
employment generation. You are well aware that there are a large number of
migrant workers and seasonal workers who will get additional employment. This is
also one of the factors why we have come with amendments to these two Sections.

Another very important thing which I want to clarify to all the hon.
Members is that we are not curtailing any powers of the State Governments. I have
made it very clear that this Factories (Amendment) Bill 2016 is empowering the
Central Government alongwith the State Government exempting rules and orders
accordingly. The other important point which I have already mentioned to the hon.
Members who have some apprehensions is that the State Governments are vested
with the executive powers under this Act. Enforcement of laws concerning safety,
health and welfare of labour factories is primarily the responsibility of the State
Government. So, where does the question of curtailing the powers of the State
Governments arise? [ would only say that the whole Act comes with the
amendments to Sections 64 and 65 and in these two Sections we have added the
words ‘Central Government’.

Another important aspect which I wanted to mention — and already informed
in the beginning — is that this is meant for facilitating increase in employment
generation in the manufacturing sector. Just now, our Finance Minister has given a
reply how the textile and apparel industry is being given a package by the
Government of India. We are not at all curtailing any powers. The workers can

work more and they can earn more within the limits of the framework of the rules.
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Another important aspect which Shri Kharge also mentioned was about the
overtime. | have taken many safeguards. In the safeguards we have taken, the total
number of hours of work on any day shall not exceed ten; secondly, the spread over
of overtime inclusive of intervals and rest shall not exceed 12 hours in any one day;
the total number of hours of work in a week including overtime shall not exceed
60; and the total number of hours of overtime shall not exceed 100 in any one
quarter.

Once again, | am mentioning that in the proposed amendment of 64 and 65,
there is nowhere any conflict with the ILO Conventions. That is why India has to
ratify it.

One more important aspect is that under all the provisions relating to
working hours for daily, weekly working hours, no worker is allowed to work nine
hours in a day or 48 hours in a week. These are all safeguards we have taken.

They have mentioned many issues and given many suggestions to us. When
the comprehensive amendment comes, safety, working conditions, and all aspects
will be taken up. There is no compromise whether in the working conditions or any
welfare measures as Shri Kharge was mentioning. All the issues will be addressed
in the comprehensive amendment. I am now coming up only with these two
provisions; all the remaining provisions will be there when the comprehensive
amendment comes up.

About the urgency, I would like to mention that this is the need of the hour
because we have taken up flagship programmes like ‘Make In India’, ‘Skill India’
and ‘Digital India’ programmes in which investments are coming and a large
workforce is needed.

The other aspect was about the role of the Central Government under this
Act. I would like to tell our Trinamool Congress friend that the federal structure is
not at all damaged. The Central Government plays an important role here. The

repairs of ships, submarines and other defence strategic assets can be completed on
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time as there is a shortage of technical experts in these areas. Our flagship
programmes need those.

The Members have talked about the basic principles. I have already told
about them and do not want to go into the details of those.

I would once again like to tell Shri Sankar Prasad and other Members that
powers of the State Governments will not be curtailed. The workers’ health and
other things will be taken care of. In consultation with the State Government, the
Central Government will frame all the required rules. The State Governments will
be given total power.

This Bill pertains only to two Sections. Shortly we will be coming up with a
comprehensive Bill before the Parliament which will answer every query of the

hon. Members. Thank you.... (Interruptions)

HON. DEPUTY SPEAKER: I will call you during the Third Reading Stage.

... (Interruptions)
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HON. DEPUTY SPEAKER: The question is:

“That the Bill further to amend the Factories Act, 1948 be taken into
consideration. ”

The motion was adopted.
HON. DEPUTY SPEAKER: The House will now take up clause-by-clause
consideration of the Bill.
Clause 2 Amendment of Section 2
HON. DEPUTY SPEAKER: Shri N.K. Premachandran, are you moving
Amendment No.1 to clause 2?
SHRI N.K. PREMACHANDRAN: Yes, Sir.
I beg to move:
“Page 1, line 7,-
after “Central Government”
insert “with prior consent of the
State Government ”.” (1)

HON. DEPUTY-SPEAKER: I shall now put Amendment No.1 to clause 2 moved
by Shri N.K. Premachandran, to the vote of the House.

The amendment was put and negatived.

HON. DEPUTY-SPEAKER: The question is:

“That clause 2 stand part of the Bill.”
The motion was adopted.

Clause 2 was added to the Bill.

Clause 3 Amendment of Section 64
HON. DEPUTY SPEAKER: Shri N.K. Premachandran, are you moving
Amendment Nos.2 to 4 to clause 3?

SHRI N.K. PREMACHANDRAN: Yes, Sir.

I beg to move:
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“Page 1, lines 10 and 11,-
for “Central Government”

substitute “Central Government with prior consent of the

99 99

State Government”. (2)

“Page 1, line 12,-
for “one hundred”

%9 9

substitute “sixty”. 3)

“Page 2, forlines 1 to 3,-

substitute ‘(c) in sub-section (5), for the words “five years”,
the words “four years” shall be substituted.’.” (4)

HON. DEPUTY-SPEAKER: I shall now put Amendment Nos.2 to 4 to clause 3
moved by Shri N.K. Premachandran to the vote of the House.

The amendments were put and negatived.

HON. DEPUTY-SPEAKER: Shri Sankar Prasad Datta, are you moving

Amendment No.8 to clause 3
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SHRI SANKAR PRASAD DATTA : Yes, Sir.
I beg to move:
“Page 1, line 12,-
for “one hundred ”
substitute “fifty-one”.” (8)
HON. DEPUTY-SPEAKER: I shall now put Amendment No. 8 to clause 3 moved
by Shri Sankar Prasad Datta to the vote of the House.
SHRI SANKAR PRASAD DATTA : Sir, I want Division.
HON. DEPUTY SPEAKER: Let the lobbies be cleared-
Now, the Lobbies have been cleared.
Now, the Secretary-General to inform the House about the procedure
regarding operating the automatic vote recording machine.
SECRETARY-GENERAL: Kind attention of the Hon. Members is invited to the

following points in the operation of the Automatic Vote Recording System:-

1. Before a Division starts, every Hon. Member should occupy his or her
own seat and operate the system from that seat only.

2. When the Hon. Deputy Speaker says “Now Division”, the Secretary-
General will activate the voting button whereupon “RED BULBS”
above display boards on both sides of Hon. Speaker’s Chair will glow
and a GONG sound will be heard simultaneously.

3. For Voting, Hon. Members may please press the following two buttons
simultaneously “ONLY” after the sound of the GONG and I repeat
simultaneously only after the sound of the first GONG.

Red “VOTE” button in front of every hon. Member on the Head phone
plate and any one of the following buttons fixed on the top of desk of
seat for

Ayes : Green Colour
Noes : . Red Colour
Abstain : Yellow Colour
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4. It is essential to keep both the buttons pressed till second GONG, is
heard and the Red BULBS above plasma display are “OFF”.

5. Hon. Members may please note that their votes will not be registered:

1)) If buttons are kept pressed before the first GONG.
(ii)  If both buttons are not kept simultaneously pressed till second
GONG.

6. Hon. Members can actually “SEE” their vote on display boards installed
on either side of Hon. Speaker’s Chair.

7. In case vote is not registered, they may call for voting through slips.
HON. DEPUTY SPEAKER: The question is:
“Page 1, line 12,-

for “one hundred”

substitute “fifty-one”.” (8)

The Lok Sabha divided:
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DIVISION AYES 19.13 Hours

Basheer, Shri E. T. Mohammad
Biju, Shri P. K.

Chautala, Shri Dushyant
Chowdhury, Shri Adhir Ranjan
Datta, Shri Sankar Prasad

Dev, Kumari Sushmita
“Dhruvanarayana, Shri R.
George, Adv. Joice

Gowda, Shri S.P. Muddahanume
Karunakaran, Shri P.

@Khan, Shri Md. Badaruddoza
Kharge, Shri Mallikarjun
Premachandran, Shri N.K.
Rajesh, Shri M. B.

Salim, Shri Mohammad
Sampath, Dr. A.

Teacher, Shrimati P.K. Shreemathi

* Voted through slip.
@ Corrected through slip for Ayes.
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NOES

Agrawal, Shri Rajendra

Ahir, Shri Hansraj Gangaram
Ahluwalia, Shri S.S.

Amarappa , Shri Karadi Sanganna
Ananthkumar, Shri

Angadi, Shri Suresh C.

Bais, Shri Ramesh

Bala, Shrimati Anju

Bhabhor, Shri Jasvantsinh Sumanbhai
Bhagat, Shri Sudarshan

Bhamre, Dr. Subhash Ramrao
Bharti, Sushri Uma

Bhatt, Shrimati Ranjanben
Bidhuri, Shri Ramesh

Birla, Shri Om

Bohra, Shri Ramcharan
Chaudhary, Shri C. R.
Chaudhary, Shri Haribhai
Chaudhary, Shri P.P.

Chaudhary, Shri Pankaj
Chaudhary, Shri Ram Tahal
Chauhan, Shri P. P.

Chhotelal, Shri

Choubey, Shri Ashwini Kumar
Choudhary, Shri Birendra Kumar
Dattatreya, Shri Bandaru
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*Devi, Shrimati Rama

Dharambir, Shri

Dhotre, Shri Sanjay

Dohre, Shri Ashok Kumar

Dubey, Shri Nishikant

Dubey, Shri Satish Chandra
Dwivedi, Shri Harishchandra alias Harish
Fatepara, Shri Devjibhai G.
Gaddigoudar, Shri P.C.

Gaikwad, Dr. Sunil Baliram
Gandhi, Shrimati Maneka Sanjay
Gangwar, Shri Santosh Kumar
Gavit, Dr. Heena Vijaykumar
Giluwa, Shri Laxman

Hegde, Shri Anantkumar

Jaiswal, Dr. Sanjay

Jardosh, Shrimati Darshana Vikram
Jigajinagi, Shri Ramesh

Joshi, Shri Pralhad

Karandlaje, Kumari Shobha
Kashyap, Shri Dinesh

Kateel, Shri Nalin Kumar

Kaushik, Shri Ramesh Chander
Khaire, Shri Chandrakant
Khanduri AVSM(Retd.), Maj. Gen. B.C.
Kinjarapu, Shri Ram Mohan Naidu
Kishore, Shri Jugal

Koshyari, Shri Bhagat Singh

* Voted through slip.
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Kulaste, Shri Faggan Singh
Kumar, Shri Shanta
Kushawaha, Shri Ravinder
Maadam, Shrimati Poonamben
Mahato, Shri Bidyut Baran
Manjhi, Shri Hari

Marabi, Shri Kamal Bhan Singh
Meghwal, Shri Arjun Ram
Mishra, Shri Bhairon Prasad
Mishra, Shri Janardan

Mohan, Shri P.C.

Munda, Shri Karia

Munde, Dr. Pritam Gopinath
Nagesh, Shri Godam

Naik, Shri Shripad Yesso
Nete, Shri Ashok Mahadeorao)
Nishad, Shri Ajay

Paatle, Shrimati Kamla

Pal, Shri Jagdambika

Pandey, Dr. Mahendra Nath
Pandey, Shri Hari Om

Pandey, Shri Rajesh

Paswan, Shri Kamlesh

Patel, Shri Devji M.

Patel, Shri Prahlad Singh
Patel, Shrimati Anupriya
Patel, Shrimati Jayshreeben
Pathak, Shrimati Riti

Patil, Shri C. R.
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Radhakrishnan, Shri Pon

Rai, Shri Nityanand

Raj, Shrimati Krishna

Rajbhar, Shri Harinarayan

Ram, Shri Vishnu Dayal

Rathore (Retd.), Col. Rajyavardhan
Raut, Shri Vinayak Bhaurao

Ray, Shri Bishnu Pada

Ray, Shri Ravindra Kumar

Sahu, Shri Chandulal

Sahu, Shri Lakhan Lal

Sai, Shri Vishnu Dev

Sanjar, Shri Alok

Sarmah, Shri Ram Prasad
Sawaikar, Adv. Narendra Keshav
Sawant, Shri Arvind

Shah, Shrimati Mala Rajyalakshmi
Sharma, Dr. Mahesh

Shetty, Shri Gopal

Shinde, Dr. Shrikant Eknath
Shyal, Dr. Bhartiben D.
Siddeshwara, Shri G. M.
Sigriwal, Shri Janardan Singh
Singh, Dr. Bhola

Singh, Kunwar Haribansh

Singh, Shri Bharat

Singh, Shri Bhola

Singh, Shri Brijbhushan Sharan
Singh, Shri Kirti Vardhan
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Singh, Shri Lallu

Singh, Shri Pashupati Nath
Singh, Shri R. K.

Singh, Shri Radha Mohan
Singh, Shri Rakesh

Singh, Shri Sunil Kumar
Singh, Shri Sushil Kumar
Singh, Shri Uday Pratap
Singh, Shri Virendra

Sinha, Shri Jayant

Sinha, Shri Manoj

Solanki, Dr. Kirit P.
Somaiya, Dr. Kirit

*Sonker, Shrimati Neelam
Sriramulu, Shri B.

Tamta, Shri Ajay

Tasa, Shri Kamakhya Prasad
Teli, Shri Rameshwar
Thakur, Shrimati Savitri
Tomar, Shri Narendra Singh
Udasi, Shri Shivkumar
Usendi, Shri Vikram
Utawal, Shri Manohar
*Vaghela, Shri L. K.
Vardhan, Dr. Harsh

Verma, Dr. Anshul

Verma, Shri Bhanu Pratap Singh
Verma, Shrimati Rekha

* Voted through slip.
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Wanga, Shri Chintaman Navasha
Yadav, Shri Hukmdeo Narayan
Yadav, Shri Ram Kripal
Yediyurappa, Shri B.S.

ABSTAIN

Nil
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HON. DEPUTY-SPEAKER: Subject to correction,” the result of the Division is:
Ayes: 15
Noes: 142

Abstain : 000
The motion was negatived.
HON. DEPUTY-SPEAKER: The question is:
“That clause 3 stand part of the Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4 Amendment of Section 65
HON. DEPUTY-SPEAKER: Shri N.K. Premachandran, are you moving your
Amendment Nos. 5 to 7 to clause 4?
SHRI N.K. PREMACHANDRAN: Sir, yes.
I beg to move:
“Page 2, lines 5 and 6,--
for “Central Government”

substitute “Central Government with prior consent of the State
Government”. “ (%)

“Page 2, lines 7 and 8,-
for “One hundred and fifteen”
substitute “eighty”.” (6)
“Page 2, omit lines 9 to 14.” (7)
HON. DEPUTY-SPEAKER: I shall now put Amendment Nos. 5 to 7 to clause 4
moved by Shri N.K. Premachandran to the vote of the House.

* The following Members also recorded/corrected their votes through slips.

AYES : 015 + Shri Md. Badaruddoza Khan and Shri R. Dhruvanarayana = 017

NOES : 142 + Shrimati Rama Devi, Shrimati Neelam Sonker and Shri L.K..Vaghela (145) - Shri Md.
Badaruddoza Khan corrected through slip for Ayes = 144

Abstain : 000
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The amendments were put and negatived.
HON. DEPUTY-SPEAKER: Shri Sankar Prasad Datta, are you moving your
Amendment Nos. 9 and 10 to clause 4?
SHRI SANKAR PRASAD DATTA: Sir, yes.
I beg to move:
“Page 2, lines 7 and 8,-
for “one hundred and fifteen”
substitute “seventy-six”.” 9)
“Page 2, line 14,-
for “one hundred and twenty-five”
substitute “eighty”.” (10)
HON. DEPUTY-SPEAKER: I shall now put Amendment Nos. 9 and 10 to clause
4moved by Shri Sankar Prasad Datta to the vote of the House.
The amendments were put and negatived.

HON. DEPUTY-SPEAKER: Shri Adhir Ranjan Chowdhury, are you moving your

Amendment No. 11 to clause 4?
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SHRI ADHIR RANJAN CHOWDHURY (BAHARAMPUR): Sir, yes.
I beg to move:
“Page 2, after line 14,-

Insert “provided further that if any such order is issued
in public interest, the rate of compensation for each
extra working hour shall be six times of the rate of

9% 9

normal wages as applicable to the employees.” .

(11)

Sir, the Government may vote this amendment out by strength of their
number but have failed in their arguments to convince the Opposition. The hon.
Minister has failed in his argument to convince the Opposition. The hon. Minister
was talking about the package to labourers. The fact is that the package is actually
meant for industrialists and corporate houses. Here, in this legislation, it has been
stated to limit the overtime hours to maximum of 125 hours per quarter in “public
interest’ under Section 65. What are those public interests? Those have not been
defined. But again, the Government has been arguing that they have a
comprehensive legislation at their disposal. What has prompted the Government to
bring this legislation in a fragmented way? This is clearly... (Interruptions)

HON. DEPUTY-SPEAKER: I shall now put Amendment No. 11 to clause 4 moved
by Shri Adhir Ranjan Chowdhury to the vote of the House.

The amendment was put and negatived.
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HON. DEPUTY-SPEAKER: The question is:
“That clause 4 stand part of the Bill.”
The motion was adopted.
Clause 4 was added to the Bill.
Clause 5 was added to the Bill.

Clause 1, the Enacting Formula and the Long Title
were added to the Bill.

HON. DEPUTY- SPEAKER: The hon. Minister may now move that the Bill
be passed.
SHRI BANDARU DATTATREYA: Sir, I beg to move:

“That the Bill be passed.”
HON. DEPUTY-SPEAKER: Motion moved:

“That the Bill be passed.”
SHRI P. KARUNAKARAN (KASARGOD): Hon. Deputy-Speaker, though it is
too late, yet I would like to request the Government to re-think their decision on
this. We are all cooperating with the Government. It is stated by the Minister that
the Bill is before the Standing Commiittee... (Interruptions)
HON. DEPUTY-SPEAKER: The Standing Committee has already given its
Report.
SHRI P. KARUNAKARAN: They have not taken the decision. So, it is really an
anti-labour Bill. No Trade Union, including BMS, has demanded a rise in the
overtime hours. At the same time it is meant for the benefit of the employers and

not of the employees.
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The second point is with regard to the States. Their power is taken away.

The Central Government has taken their power. On these two major issues, I
strongly oppose the Bill. It is really a black day for the Indian workers. It will not
be considered a positive legislation. ... (Interruptions)
SHRI MALLIKARJUN KHARGE: Sir, repeatedly we have been requesting the
Minister in this regard and the hon. Minister has said that this is in the interest of
workers and that he has taken care of their health, safety and other things. I stated
nearly nine Sections which are very important and they are included in the
comprehensive Bill.

Therefore, in the interest of the workers, kindly withdraw this Bill. Nothing
1s going to happen if you withdraw it. Anyway, it is pending with the Standing
Committee and it is under consideration. If you bring it next time, we all will
support the clauses which are favourable to the workers. If you are not ready to do
it, we have no other option but to walk out of the House. ... (Interruptions)

19.26 hours

(At this stage, Shri Mallikarjun Kharge, Shri P. Karunakaran, Shri N.K.
Premachandran and some other hon. Members left the House.)

PROF. SAUGATA ROY (DUM DUM): Sir, I stand to register my protest against
the Factories (Amendment) Bill, 2016. Shri Kalyan Banerjee, on behalf of our
Party, has already opposed the Bill. It is very unusual that when a Bill is there
under the consideration of the Ministry, just two Clauses are taken out and
introduced as a fresh Bill. We repeatedly wanted the Minister to have the
comprehensive Bill which will include some provisions favourable to the workers
but increasing the number of hour of overtime will only help the manufacturers. It
has been opposed by all the trade unions; it is not ratified by ILO Conventions and
the Minister is totally playing in the hands of the corporates and the manufacturing
sector to pass a Bill against the workers which will make them slaves for 100 hours

in a quarter.
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I totally oppose the Bill.
3t g=ia dieTe: SUIET Heiqd, Udh AR Al 39 < & I H3Al S M IMeH! Bl WRBR Dl

1 B & 3R 39 I & O o) 3w ©, 9 fouis 9w ssfcafore gam 21 It is a Bill

for the capitalists and not for the common man of the country. Therefore, I am

walking out...... (Interruptions)
HON. DEPUTY SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

HON. DEPUTY SPEAKER: The Lobbies may be opened. The House stands

adjourned to meet again at 11 a.m. on 1" August, 2016.

19.28 hours

The Lok Sabha then adjourned till Eleven of the Clock
on Thursday, August 11, 2016/Shravana 20, 1938 (Saka).
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